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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028090 A 

(19) INDIA  

(22) Date of filing of Application :17/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : COMPOSITION COMPRISING BACOPA MONNIERI EXTRACT AND EVOLVULUS ALSINOIDES 

EXTRACT 
 

  

(51) International classification  
:A61K 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ITC LIMITED  
      Address of Applicant :ITC LIFE SCIENCES & 

TECHNOLOGY CENTRE #3, 1st Main, Peenya Industrial Area, 

Phase-1, Bangalore 560 058, India Karnataka India 

(72)Name of Inventor : 

   1)SHETTY, Shilpa 

   2)KUDTARKAR, Kavita  

   3)KS, NandaKumar 

   4)RADHAKRISHNAN, Yashwanth  

   5)CHANDRASEKHARAN, Lakshmanan Chittur  
 

(57) Abstract : 

The present disclosure provides a composition comprising Bacopa monnieri extract, and Evolvulus alsinoides extract, which at a 

particular w/w ratio exhibits enhanced neuroprotection and inhibition of intracellular reactive oxygen species production. The present 

disclosure also provides methods of preparation of said composition, inhibition of reactive oxygen species formation, and inhibition of 

toxic effects of oxidopamine. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028115 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD AND SYSTEM FOR AUTOMATICALLY UPDATING DIGITAL CONTACT 

INFORMATION 
 

  

(51) International classification  
:G06Q 

10/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TATA ELXSI LIMITED  
      Address of Applicant :ITPB Road, Whitefield, Bangalore - 

560048, India Karnataka India 

(72)Name of Inventor : 

   1)RATHOD SUBHASHCHANDRA GOPA  
 

(57) Abstract : 

A method for automatically updating digital contact information in a digital repository stored on a first communications device of a 

first user is provided. The method includes initiating communications with a second communications device of a second user over a 

communications network using contact information that is available to the first user. Additionally, the method includes automatically 

updating the digital repository by associating the available contact information with a unique identifier that is associated with the 

available contact information in a network database and communicating with the second user using the available contact information 

upon determining that the available contact information is not associated with a unique identifier in the digital repository. The present 

method, thus, a convenient service to users to keep track of changing contact information of their friends, family, and 

acquaintances.FIG.2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028134 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : MODULAR TWO WHEELER CARRIER WITH SPLIT FLOOR DETACHABLE SUPPORT 
 

  

(51) International classification  
:B65D 

88/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Daimler AG 
      Address of Applicant :70546, Stuttgart, Germany Germany 

(72)Name of Inventor : 

   1)Mr. Erich NESSELHAUF  
 

(57) Abstract : 

[0050] MODULAR TWO WHEELER CARRIER WITH SPLIT FLOOR DETACHABLE SUPPORT [0051] Described herein is a 

modular split floor arrangement 100 for a truck container 102. The modular split floor arrangement 100 includes a split floor 104 and 

at least one support element 110. The split floor includes two foldable halves formed by at least one pair of split floor panels 106 

pivotally coupled with inner surfaces of a pair of sidewalls 108 of the truck container 102 through hinged joint H. The at least one 

support element 110 is detachably fixed between the pair of sidewalls 108 in a horizontal position. The at least one support element 

110 is disposed in a direction parallel to the lateral section of the truck container 102 to support the at least one pair of split floor 

panels 106. The at least one pair of split floor panels 106 is rotatable about the hinged joint H between a folded position and an 

unfolded position. The at least one pair of split floor panels 106 is rotated to be disposed on the at least one support element 110 in the 

unfolded position for forming the split floor 104 between the pair of sidewalls 108. A handle 112 is provided in each of the plurality of 

split floor panels 106. The handle 112 is configured to assist in handling the at least one pair of split floor panels 106 between the 

folded position and the unfolded position. The split floor 104 divides the truck container 102 in two separate compartments for 

carrying more goods. The at least one pair of split floor panels 106 is configured to be secured in the unfolded position and the at least 

one support element 110 is detached from the pair of sidewalls 108 of the truck container 102 to allow transportation of elongated 

articles. The at least one support element 110 is in the form of a rod. (Figure 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027781 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : AUTOMATED TENDER COCONUT OR TENDER COCONUT WATER VENDING MACHINE 
 

  

(51) International classification  
:A23N5/03;G07F9/02; 

G07G1/14  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mr. Rishi Singh 
      Address of Applicant :Flat 404, Plot 505, Surya Lukkani 

Residency, Near Alamgir Masjid, Kakatiya Hills, Jubilee Hills, 

Shaikpet, Hyderabad, Telangana - 500033 Telangana India 

   2)Ms. Swati Singh  
(72)Name of Inventor : 

   1)Mr. Rishi Singh 

   2)Ms. Swati Singh  
 

(57) Abstract : 

Automated Tender Coconut or Tender Coconut water vending machine is specially designed for dispensing tender coconut water or 

tender coconut with one or any combination of the following options:  1. Buyer can purchase tender coconut with a hole/slit made, to 

reach coconut water in the kernel just before dispensing, as means for buyer to drink natural coconut water, using a straw  2. Buyer 

can purchase tender coconut with a groove as means for buyer to shove/extend groove from outer surface to inner kernel and scoop 

out the inside endosperm of coconut . Same can be used as takeaway option by buyer 3. Buyer can purchase tender coconut water 

which is dispensed in a disposable glass, after a hole/slit is made in tender coconut to pour fresh coconut water to a disposable glass. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027830 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A STEERING ASSEMBLY FOR A TWO-WHEELED MOTORCYCLE 
 

  

(51) International classification  
:B62K 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS MOTOR COMPANY LIMITED  
      Address of Applicant :JAYALAKSHMI ESTATES, NO.29, 

(OLD NO.8) HADDOWS ROAD, CHENNAI - 600 006 Tamil 

Nadu India 

(72)Name of Inventor : 

   1)RAJARATHINAM KARTHIKEYAN  

   2)CHANDAN BANSILAL CHAVAN  
 

(57) Abstract : 

The present subject matter relates to a steering assembly for a two-wheeled motorcycle. The steering assembly comprises of a dust 

seal member (245) disposed in between an upper triple clamp and an upper bearing assembly. The dust seal member (245) includes an 

inner surface (315) enmoulded to an outer body (310). The dust seal member (245) is configured to include at least one annular ridge 

(300, 305) disposed in at least one of a radial direction and an axial direction with respect to the axis AB. The at least one annular 

ridge (300, 305) disposed in the axial direction and the radial direction effectively prevent the entry of dust, mud, water and other 

foreign particles from entering into the steering assembly. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027832 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : GROUP-BASED NETWORK EVENT NOTIFICATION 
 

  

(51) International classification  
:H04W 

52/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NICIRA, INC.  
      Address of Applicant :3401 Hillview Avenue, Palo Alto, CA 

94304, United States of America U.S.A. 

(72)Name of Inventor : 

   1)VAIBHAV BHANDARI  

   2)NAVEEN RAMASWAMY  
 

(57) Abstract : 

GROUP-BASED NETWORK EVENT NOTIFICATION ABSTRACT Example methods are provided for network management 

entity to perform groupbased network event notification in a network environment that includes the network management entity and a 

notification consumer. The method may comprise: in response to detection of a first network event associated with a group, 

withholding notification of the first network event to the notification consumer; and in response to detection of a second network event 

associated with the group, withholding notification of the second network event to the notification consumer. The method may further 

comprise generating a group notification associated with the group, wherein the group notification is an aggregate notification to 

report the detection of at least the first network event and second network event; and sending the group notification to the notification 

consumer. [Fig. 3] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027838 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : IMPROVED PROCESS FOR THE PREPARATION OF N-[(4-FLUOROPHENYI) METHYI]-1,6-

DIHYDRO-5-HYDROXY-1-METHYL-2-[1-METHYL-1-[[5-METHYL-1,3,4-OXADIAZOL -2-

YL)CARBONYL]AMINO]ETHYL] -6-OXO-4-PYRIMIDINECARBOXAMIDE AND ITS SALTS THEREOF 
 

  

(51) International classification  

:C07C253/30; 

C07C255/25; 

C07C269/04;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAITHRI DRUGS PRIVATE LIMITED  
      Address of Applicant :SY.NO:205,222 TO 226, IDA 

BONTHAPALLY, BONTHAPALLY (VIL), JINNARAM 

(MDL), MEDAK (DIST) - 502 313, Telangana India 

(72)Name of Inventor : 

   1)CHAKILAM NAGARAJU  

   2)ACHAMP ETA KODANDA RAMPRASAD  

   3)REBELLI PRADEEP  

   4)GONA VENKATESHWARA RAO  
 

(57) Abstract : 

The present invention relates to an improved process for the preparation of N-[(4-fluorophenyl) methyl]-1,6-dihydro-5-hydroxy-1-

methyl-2-[1-methyl-1-[[(5-methyl-1,3,4-oxa diazol-2-yl)carbonyl]amino]ethyl]-6-oxo-4-pyrimidinecarboxamide monopotassium salt 

compound of formula-1a, which is represented by the following structural formula 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027847 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A SIMPLE COMMUNICATION PROTOCOL FOR ADVANCED METERING INFRASTRUCTURE 

(AMI) BETWEEN ENERGY MONITORING IOT DEVICE & THE INTERNET IT SERVER 
 

  

(51) International classification  

:H04W 

80/00, 

H04N 

21/643  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mahesha Vyasa Cukkemane 
      Address of Applicant :516A, 4th Main, 4th Phase, JP Nagar, 

Bangalore Karnataka India 

(72)Name of Inventor : 

   1)Mahesha Vyasa Cukkemane 
 

(57) Abstract : 

A smart IoT device with ability to control back from server requires a ability to use a standard simple protocol for data exchange 

between the client devices and the servers. The simple protocol is needed as the WAN communication required for Advanced 

Metering Infrastructure (AMI) is required to be used optimally, since a large amount of shared bandwidth will be used by multiplicity 

of the client devices in a public area. The protocol provides for two way communications. The client side provides for a 3 layer design 

of communication, control and measurement with capability to change the communication and measurement technologies and 

parameters. The standard application measures energy parameters in an AMI environment but it could be others such as water as well. 

Similarly, the communication technology could be WiFi, LoRaWAN, GSM GPRS, RS485 MODBUS, etc. The LoRaWAN and/or 

GSM GPRS communication mode enables very remote monitoring of the energy and billing capabilities thus connecting the far off 

village houses as well to the utility companies without having to manually read the meters at the site. The LoRaWAN in addition to 

the reading in distances of upto 10km also helps to reduce cost of operating as many client devices can be connected to the simple 

gateway device thus helping in scaling up. The server side of the implementation is responsible for monitoring, storing, analyzing, 

automatic billing, penalty calculations if any, sending bills, payment collection, demand-supply management, etc. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028139 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A METHOD OF EXTERMINATING FLIES AND INSECTS AND A DEVICE FOR THE SAME 
 

  

(51) International classification  
:B25J21/00, 

H01L25/11  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DIVAKAR, A. P.  
      Address of Applicant :# 202, SWAMY• 3RD MAIN, P. J 

EXTENSION DAVANGERE  577002, KARNATAKA, INDIA 

Karnataka India 

(72)Name of Inventor : 

   1)DIVAKAR, A. P.  
 

(57) Abstract : 

ABSTRACT A METHOD OF EXTERMINATING FLIES AND INSECTS AND                 A DEVICE FOR THE SAME A device 

for luring, paralyzing and exterminating flies and insects of several types comprises of a luring chamber/receptacle (1) for the insects, 

the top portion of which has an auto split shutter (2). The chamber has a glass bottom (9) through which light enters from below for 

colouring the top surface of the receptacle (1). A first blowing fan (3) is provided on one side of the chamber (1) and a specially 

designed pushing plate (4) with worm gear is provided adjacent to the blowing fan (3). An elimination/paralyzing chamber (5) is 

positioned on the other side of the luring chamber (1) and connected with a funnel (7) which leads to a collector (8). The top portion of 

the paralyzing chamber (5) is provided with a second blowing fan (6). The device is programmed to alter a plurality of operating 

factors including the timing, change in nature or intensity of light and sound to customize the device for trapping a particular type of 

insect in each operation. FIG. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028165 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : TRIPLE COMBINATION OF HISTAMINE-3 RECEPTOR INVERSE AGONISTS, 

ACETYLCHOLINESTERASE INHIBITORS AND NMDA RECEPTOR ANTAGONIST•  
 

  

(51) International classification  

:A61K31/454; 

A61K31/4545; 

A61K45/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Suven Life Sciences Limited 
      Address of Applicant :Serena Chambers, Road - 5, Avenue - 7, 

Banjara Hills, Hyderabad - 500 034, Telangana, India Telangana 

India 

(72)Name of Inventor : 

   1)NIROGI, Ramakrishna  

   2)SHINDE, Anil  Karbhari  

   3)MOHAMMED, Abdul Rasheed 

   4)JAYARAJAN, Pradeep 

   5)BHYRAPUNENI, Gopinadh 

   6)KAMBHAMPATI, Ramasastri  

   7)JASTI, Venkateswarlu 
 

(57) Abstract : 

ABSTRACT TRIPLE COMBINATION OF HISTAMINE-3 RECEPTOR INVERSE AGONISTS, ACETYLCHOLINESTERASE 

INHIBITORS AND NMDA RECEPTOR ANTAGONIST The present invention relates to a combination of histamine-3 receptor 

inverse agonist, acetylcholinesterase inhibitor and NMDA receptor antagonist. Also, the present invention provides histamine-3 

receptor (H3R) inverse agonist, or the pharmaceutically acceptable salt(s) thereof in combination with or as adjunct to 

acetylcholinesterase inhibitor and N-Methyl-D-aspartate (NMDA) receptor antagonist and their use in the treatment of cognitive 

disorders. The present invention further provides the pharmaceutical composition containing the said combination. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028166 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : COMBINATION OF HISTAMINE-3 RECEPTOR INVERSE AGONISTS WITH 

ACETYLCHOLINESTERASE INHIBITORS•  
 

  

(51) International classification  

:A61K31/454; 

A61K31/4545; 

A61K45/06;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Suven Life Sciences Limited 
      Address of Applicant :Serene Chambers, Road-5, Avenue  7, 

Banjara Hills, Hyderabad  500034, Telangana, India Telangana 

India 

(72)Name of Inventor : 

   1)NIROGI, Ramakrishna  

   2)SHINDE, Anil Karbhari  

   3)MOHAMMED, Abdul Rasheed 

   4)JAYARAJAN, Pradeep 

   5)BHYRAPUNENI, Gopinadh 

   6)KAMBHAMPATI, Ramasastri  

   7)JASTI, Venkateswarlu 
 

(57) Abstract : 

ABSTRACT COMBINATION OF HISTAMINE-3 RECEPTOR INVERSE AGONISTS WITH ACETYLCHOLINESTERASE 

INHIBITORS The present invention relates to the combination of histamine-3 receptor inverse agonist and acetylcholinesterase 

inhibitor. Also, the present invention provides histamine-3 receptor (H3R) inverse agonist, or the pharmaceutically acceptable salt(s) 

thereof in combination with or as adjunct to acetylcholinesterase inhibitor and their use in the treatment of cognitive disorders. The 

present invention further provides the pharmaceutical composition containing the said combination. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028193 A 

(19) INDIA  

(22) Date of filing of Application :19/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : AN ANTI-INFLAMMATORY COMPOSITION FOR THE TREATMENT OF ACUTE JOINT 

INFLAMMATION AND A PROCESS FOR PREPARATION THEREOF 
 

  

(51) International classification  :A61K48/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Aurea Biolabs Private Limited 
      Address of Applicant :Kolenchery, Cochin Kerala India 

(72)Name of Inventor : 

   1)Mr. Sreeraj Gopi 

   2)Mr. Karthik Vama Ayiranazhi Covilakam  

   3)Mr. Robin George 
 

(57) Abstract : 

[0052] Abstract [0053] An anti-inflammatory composition for the treatment of acute joint inflammation and a process for preparation 

thereof [0054] The present invention discloses an anti-inflammatory composition comprising turmeric alcohol extract, beta 

caryophyllene, 3-o-acetyl-11-keto-beta-boswellic acid, extract obtained from Kaempferia galangal and turmeric water extract. The 

present invention also describes a process of preparing the composition containing these extracts, which mainly involves extracting 

curcumin alcohol extract from turmeric, extracting gum resin from Boswellia serrata, AKBA is isolated from the extracted gum resin 

and complexed with phospholipid, beta-caryophyllene is isolated from Piper nigrum by steam distillation and subjected to 

fractionation for purification, flavonoids rich aqueous extract is extracted from Kaempferia galangal and turmeric water extract 

powder is obtained from Curcuma longa. The extracts are combined together to form a complete natural matrix, homogenized and 

subjected to spray drying to obtain a uniform mixture in a powdered form. The composition is useful as an anti-inflammatory agent in 

treatment of conditions such as acute joint pain and osteoarthritis. (Figure 4) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027852 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SIMPLE SPR BASED NANOSOLAR CELLS WITH ENHANCED PHOTOCURRENT AND 

CONVERSION EFFICIENCY 
 

  

(51) International classification  
:A61K 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR.THANGAMUTHU ANITHA SIRONMANI  
      Address of Applicant :SCHOOL OF BIOTECHNOLOGY, 

MADURAI KAMARAJ UNIVERSITY, MADURAI - 625 021. 

Tamil Nadu India 

(72)Name of Inventor : 

   1)DR.THANGAMUTHU ANITHA SIRONMANI  
 

(57) Abstract : 

A process for producing a Nanoformulation comprising functionalized Metal nanoparticles.with Natural colours/Dyes. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027854 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : ROBOT FOR HIGH VOLTAGE ELECTRICAL TRANSMISSION LINE INSPECTION 
 

  

(51) International classification  
:B25J 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NATIONAL INSTITUTE OF TECHNOLOGY CALICUT  
      Address of Applicant :MECHATRONICS/ROBOTICS 

LABORATORY, DEPT. OF MECHANICAL ENGINEERING, 

NATIONAL INSTITUTE OF TECHNOLOGY CALICUT NIT 

CAMPUS, PO CHATHAMANGALAM KOZHIKODE, 

KERALA, 673601, INDIA Kerala India 

(72)Name of Inventor : 

   1)SUDHEER, ATTADAPPA PUTHAN VEETIL  

   2)NARAYANASWAMY, HARISH  

   3)VARGHESE, JIBIN RAJAN  

   4)KIRAN, CHALLA SIVA SURYA  

   5)JOY, ML  

   6)CHANDRA, SHRUTHI  
 

(57) Abstract : 

ABSTRACT ROBOT FOR HIGH VOLTAGE ELECTRICAL TRANSMISSION LINE INSPECTION A robot for high voltage 

electrical transmission line inspection incorporates a tower crossing mechanism for crossing all obstacles on a transmission line 

including transmission towers and a curved wire traversing mechanism for traversing through bends. The tower crossing mechanism 

comprises pairs of wheels (1, 2) with wheel motors (9A), slider-like mechanism (3), two 5-DOF arms (5) on either side of robot, two 

retractable anchor lines (7), both of them rolled onto a motorized pulley spool (8) and located within the robot housing, pulley spool 

motor (9) located close to said motorized pulley spool (8) and two gripper hooks (10) attached to anchor lines (7). The anchor lines (7) 

are provided for the robot to hang during crossing the obstacle/tension tower, gripper hooks (10) provided at the ends of anchor wires 

as a holding link onto the transmission line (4), 5-DOF arms (5) are provided to attach gripper hooks fitted at the end of the anchor 

line onto the transmission line and the robot is provided with flexible base for bending itself to align with the curvature of the jumper 

wire (12). Figs. 2A & 2B 
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(54) Title of the invention : ENHANCING IRAT PERFORMANCE IN MULTI-SUBSCRIBER IDENTITY MODULE (SIM) 

WIRELESS COMMUNICATION DEVICES 
 

  

(51) International classification  

:H04B 

1/3816, 

H04W 

24/10, 

H04W 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM Incorporated  
      Address of Applicant :ATTN: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121-1714, USA 

U.S.A. 

(72)Name of Inventor : 

   1)Kandarpkumar Patel 

   2)Raghu Movva 

   3)Ashish Gaonekar 
 

(57) Abstract : 

Examples described herein relate to enhancing inter-radio access technology (IRAT) performance between a first subscription 

associated with a first radio access technology (RAT) and a second subscription associated with a second RAT, including, but not 

limited to, detecting an IRAT measurements request that requests performing measurements for handover from the first RAT to the 

second RAT, determining a number of consecutive denials of IRAT measurements requests, comparing the number of consecutive 

denials of IRAT measurement requests to a consecutive denials threshold, and granting the IRAT measurement request if the number 

of consecutive denials exceeds the consecutive denials threshold. 
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(54) Title of the invention : A MANNED AERIAL VEHICLE EMPLOYABLE FOR TRANSPORTATIONS 
 

  

(51) International classification  
:B64C 

39/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)VOOLA JOSHUA PAUL  
      Address of Applicant :H.No 14/257, Church Street, Gudur-

524101, Nellore District, Andhra Pradesh, India. Andhra Pradesh 

India 

(72)Name of Inventor : 

   1)KATAMREDDY SUDHEERNATH REDDY  
 

(57) Abstract : 

The present invention relates to a Manned Aerial Vehicle employable for transportations facilitated to a common man are disclosed. 

The MAV comprises of a chassis which is made up of carbon composite materials to attain light weight. The vertically applied weight 

of MAV and passengers are concentrated on center of body of chassis. The micro controller is programmed to tilt the arm and angle of 

servo motor for facilitating forward and backward movement. The MAV lift upward with the thrust applied by plurality of rotors and 

after going 500m altitude, the servo motors will be operated which are connected to each motor mounting internally. As the servo 

motor rotates, the motor and rotor set tilt forward for 7 to 8 degrees to give more backward thrust and upward thrust. 
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(54) Title of the invention : COMPUTING DEVICE, SYSTEM, AND METHOD THEREFOR ACHIEVING EFFICIENT DATA 

COMMUNICATION IN COLUMNAR DATABASES 
 

  

(51) International classification  
:G06F 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES INDIA PVT. LTD.  
      Address of Applicant :SYNO 37, 46, 45/3, 45/4 ETC., KNO 

1540, Kundalahalli Village, Bengaluru, Karnataka  560 037, India 

Karnataka India 

(72)Name of Inventor : 

   1)BEHERA, Mahesh Kumar 

   2)SIVAKUMAR, Kaly an 

   3)RAMAMURTHI, Prasanna Venkatesh 
 

(57) Abstract : 

In one implementation, the present invention discloses computing device, system, and method that enable to reduce the row 

construction cost in the server by pushing columns to client. The method, in response to a request received, preferably, from at least 

one client device, or an application program, to access the data stored in column-store relational database, comprises responding, by a 

processor of one or more computing device, with at least one column in compressed form along with at least a meta-information 

associated with at least one technique used for compressing the column to the request, wherein the column, matching with at least one 

condition received in the request, is transmitted in the compressed form to the client device or the application program.   (TO BE 

PUBLISHED WITH FIGURE 2&6) 
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(54) Title of the invention : A FORMULATION FOR IMPROVING PHYSICAL ENDURANCE IN ATHLETES AND A METHOD 

FOR PREPARING THE SAME 
 

  

(51) International classification  :A61Q13/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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:NA 
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(71)Name of Applicant :  

   1)Aurea Biolabs Private Limited 
      Address of Applicant :Kolenchery, Cochin Kerala India 

(72)Name of Inventor : 

   1)Mr. Sreeraj Gopi 

   2)Mr. Karthik Varma Ayiranazhi Covilakani  

   3)Mr. Joby Jacob 
 

(57) Abstract : 

[0055] Abstract [0056] A formulation for improving physical endurance in athletes and a method for preparing the same [0057] The 

present invention discloses a herbal formulation in powdered dosage form, which is useful to enhance the physical endurance or 

strength in athletes. The invention also discloses a method of preparation of the formulation, which involves the encapsulation of the 

natural ingredients in a natural matrix. The formulation comprises Moringa oleifera, Kaempferia parviflora and Punica granatum that 

are processed to obtain the product in powder form by encapsulation of the natural ingredients in a natural matrix. The formulation 

increased the nitrate and nitrite levels in serum and saliva in human and is useful to improve the general health of the athletes. (Figure 

4) 
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(54) Title of the invention : A METHOD FOR EXTRACTION OF DIETARY FIBERS FROM SPICES 
 

  

(51) International classification  
:C07K14/615, 

A61J3/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Aurea Biolabs Private Limited 
      Address of Applicant :Kolenchery, Cochin Kerala India 

(72)Name of Inventor : 

   1)Mr. Sreeraj Gopi 

   2)Mrs. Shintu Jude 

   3)Mr. Robin George 
 

(57) Abstract : 

[0031] The present invention relates to a method for extraction of dietary fibers from naturally occurring spices such as turmeric. The 

dietary fibers are obtained by aqueous extraction of turmeric, which is available in powdered form. This powdered form is further 

treated with 0.7% NaClO2 solution twice and to the second extract, glacial acetic acid is added to adjust pH at 4.0. The residue 

obtained is further treated with water to obtain final product, which is available in the powder form. The dietary fiber obtained by the 

extraction of spices comprises a fiber content of 60% or above and are mainly used in maintaining a healthy gastro-intestinal tract. fig-

1 
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(19) INDIA  

(22) Date of filing of Application :19/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD FOR ACCESSING FLOOR DURING A MISSION CRITICAL PUSH TO TALK (MCPTT) 

CALL BY USER EQUIPMENT (UE) 
 

  

(51) International classification  
:H04W 

76/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO.,LTD  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742 Republic of Korea 

(72)Name of Inventor : 

   1)SHAH, Sapan Pramodkumar 

   2)GUNDUR, Siva Prasad 
 

(57) Abstract : 

The various embodiments of the present invention disclose a method for accessing floor during a mission critical push to talk 

(MCPTT) call by a User Equipment (UE). According to an embodiment of the present invention, the method comprises steps of 

receiving, by a server, a floor request along with a priority upgrade request from the UE to prioritize over other user equipmentÊs 

(UEÊs) with higher priority than the UE while the MCPTT call is active, transmitting, by the server, the priority upgrade request to a 

dispatcher for authenticating upgrading priority of the UE, receiving, by the server, a priority response from the dispatcher indicating 

authentication status of the priority upgrade request of the UE, and transmitting, by the server, the priority response to the floor request 

received from the dispatcher to the UE. Figure 1 
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(54) Title of the invention : A SYSTEM AND METHOD FOR PROVIDING HOME BASED HEALTHCARE 

RECOMMENDATIONS 
 

  

(51) International classification  
:A61B 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)Dr. Ambedkar Institute of Technology 
      Address of Applicant :Near Jnana Bharathi Campus, 

Bengaluru. Karnataka India 

(72)Name of Inventor : 

   1)Mr. Siddaraju Siddaiah 

   2)Mr. Gowrishankar Surendranath 

   3)Ms. Daman Preet Kaur 
 

(57) Abstract : 

The present invention relates to a system (100) and method for providing home based health care recommendations to a user for a 

healthy life. For this purpose, the system (100) of the present invention comprises a wearable device (101) to monitor physiological 

parameters of the user. The system (100) also comprises a remote server (102) to receive the monitored physiological data from the 

wearable device (101) and to provide home based health care recommendations to the user based upon the monitored physiological 

parameters. Here, the home based health care recommendations provided by the system include at least one of the dietary 

recommendations and physical activity to be followed by the user for a healthy life. (FIG 1) 
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(54) Title of the invention : SYSTEM AND METHOD FOR A NETWORK BASED BEVERAGE BREWING 
 

  

(51) International classification  
:A47J 

31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)MOUNTAIN  TRAIL FOODS PVT. LTD.  
      Address of Applicant :3RD & 4TH FLOOR, #12, MPD 

TOWER, 5TH BLOCK, INDUSTRIAL MAIN ROAD, 

KORAMANGALA, BANGALORE  560 095 Karnataka India 

(72)Name of Inventor : 

   1)BIJRAL, Amuleek Singh 

   2)CHIDANAND, Sandesh 
 

(57) Abstract : 

A system and methods for a network based beverage brewing are disclosed. In one embodiment, the network based beverage brewing 

system comprising: a plurality of chambers, a plurality of valves to connect a first chamber and a second chamber, a control module 

rigged in the remote monitoring system for beverage brewing to activate the plurality of valves, a plurality of sensors to sense data 

related to remote monitoring system for beverage brewing and configured to communicate the sensed data to a dashboard through a 

network, the plurality of sensors connected to the plurality of chambers to sense data related to the plurality of chambers and the 

solenoid valves. Various other embodiments, functionalities and advantages thereof are also disclosed herein. 
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(54) Title of the invention : PROSTATE GLAND 
 

  

(51) International classification  
:A61K 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)Dr. D.S Sarma 
      Address of Applicant :H.No.10-334, Vasnthapuri Colony, 

Malkajgiri, Hyderabad-500047, Telangana, India. Telangana India 

(72)Name of Inventor : 

   1)Dr. D.S Sarma 
 

(57) Abstract : 

Nutritients like Turmeric, (Ginger + Joggory) with Paracetamol & Probiotic Curd heal BPH (Benign Prostatic Hyper-Plasia). BPH due 

to swelling & tightening of Prostate Gland in men (causing urinary tract infections) is generally diagnosed by the elevated serum PSA 

(Prostatic Specific Antigen). Semen from testes adds to the secretions of Prostate Gland. In old age this gland is responsible for the 

growth of harmful bacteria in urinary bladder. The good bacteria (Lacto bacilli) kill the bad bacteria of BPH to restore health. In 

irritative Prostate-problems, the patient wets his underwear due to MICTURITION reflex, while running to the bathroom for urination 

(Albumin Urea). Swelling of Prostate is similar to the foot-swelling caused by ankle-sprain. For details refer our 3 specifications: 1. 

MATLAB images (Brain Maps) to control prostate, diabetes & obesity. 2. Our previous invention of 555 Timer & 3. For prostate-

simulation, claim (8) INVENTIVE STEP. 
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(54) Title of the invention : SINGLE MAGNETIC POLE ENERGY GENERATOR 
 

  

(51) International classification  :H02K1/22  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)Kumara Jayaraman 
      Address of Applicant :23 Sait Colony II Street Egmore, 

Chennai 600008, Tamil Nadu, India. Tamil Nadu India 

   2)Subbanachari Kalidoss 
(72)Name of Inventor : 

   1)Subbanachari Kalidoss 
 

(57) Abstract : 

ABSTRACT SINGLE MAGNETIC POLE ENERGY GENERATOR The present subject matter relates to a single magnetic pole 

energy generator apparatus and a method for generating electric energy from useable magnetic energy which is generated by a small 

triggering energy. The apparatus of the present subject matter comprising: a central shaft ( 71 ); at least one rotatable housing ( 81 ) 

mounted on the central shaft ( 71); a permanent ring magnet ( 88 ) mounted on the central shaft ( 71 ); at least one member ( 87 ), 

fixedly attached with the rotatable housing (81), covers a portion of the permanent ring magnet (88); a swinging mechanism 

magnetically coupled to the permanent ring magnet (88) for transmitting change in magnetic flux into mechanical energy; and a 

generator for converting mechanical energy into electrical energy. Refer to Figure 13  
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(54) Title of the invention : SPECIAL PURPOSE TOOL FOR CALIBRATION OF HARMONISATION BOARD 
 

  

(51) International classification  
:H01F 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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:NA 
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(71)Name of Applicant :  

   1)G.N.S.SHARMA 
      Address of Applicant :DGM (METHODS & TOOLING), 

HELICOPTER DIVISION, HINDUSTAN AERONAUTICS 

LIMITED, PB. NO. 1790, VIMANAPURA POST, 

BANGALORE - 560 017. Karnataka India 

(72)Name of Inventor : 

   1)GANESH.G 

   2)SANDEEP M 
 

(57) Abstract : 

The special purpose tool designed & developed for setting of Harmonization board, is a miniature, reliable tool. The tool has a sturdy 

extension plate, which is fitted to the Helicopter machined part between dowel holes and 4 screw holes. The extension plate is carries 

L-angle and Laser Holder, the assembly can be rotated both Horizontal plane and vertical plane. The tool is compact and its weight is 

optimized. This ensures portability, which facilitates the machine to be mounted directly on the EO POD mounting plate assembly. 

The design & build of the tool along with its robustness ensures the critical harmonization board setting and ensures required safety of 

the EO POD. This in turn ensures the required quality and also, cycle time for the operation is reduced. 
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(54) Title of the invention : SPECIAL PURPOSE MACHINE FOR LOADING/UNLOADING OF TURRET GUN UNIT TO/FROM 

THE HELICOPTER 
 

  

(51) International classification  :b64c27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)G.N.S.SHARMA 
      Address of Applicant :DGM (METHOD & TOOLING), 

HELICOPTER DIVISION, HINDUSTAN AERONAUTICS 

LIMITED, PB. NO. 1790, VIMANAPURA POST, 

BANGALORE - 560 017. Karnataka India 

(72)Name of Inventor : 

   1)GANESH.G 

   2)SUBHASISH PARIDA 
 

(57) Abstract : 

ABSTRACT OF THE INVENTION: The special purpose tool designed & developed for setting of Harmonization board, is a 

miniature, reliable tool. The tool has a sturdy extension plate, which is fitted to the Helicopter machined part between dowel holes and 

4 screw holes. The extension plate is carries L-angle and Laser Holder, the assembly can be rotated both Horizontal plane and vertical 

plane. The tool is compact and its weight is optimized. This ensures portability, which facilitates the machine to be mounted directly 

on the EO POD mounting plate assembly. The design & build of the tool along with its robustness ensures the critical harmonization 

board setting and ensures required safety of the EO POD. This in turn ensures the required quality and also, cycle time for the 

operation is reduced. 
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(54) Title of the invention : STORAGE AND DISPENSING CONTAINER 
 

  

(51) International classification  
:B65B25/00; 
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(71)Name of Applicant :  

   1)FEYNMAN SYSTEMS 
      Address of Applicant :Flat S2, Anu Sreshta Apartments, 

Defence Colony, Sainikpuri, Secunderabad - 500094, Telengana, 

India. Telangana India 

(72)Name of Inventor : 

   1)GIRIDHAR PATNAIK  

   2)MANIDEEP MOPARTHI  
 

(57) Abstract : 

The present disclosure relates to storage and dispensing container used for storing grocery ingredients, food and so on. The storage 

and dispenser container comprises a body, a bottom lid, a dispensing means, a dispensing valve, and a container holder. Wherein the 

dispensing means operates the dispensing valve depending upon the weight of the ingredient received with the body, such that 

dispensing valve opens for a predetermined time to dispense the desired quantity of the ingredient. The disclosed container enables 

dispensing of grocery ingredients or food consistently according to a required recipe or formula depending on number of servings or 

people. Also, the container enables management of inventory without the need of manual interference. 

  

No. of Pages : 18 No. of Claims : 15 



The Patent Office Journal No. 08/2018 Dated 23/02/2018                                    7235 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641027976 A 

(19) INDIA  

(22) Date of filing of Application :17/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : INTERFACE ENHANCEMENTS FOR TIMING ADVANCE-BASED MULTILATERATION FOR 

USER DEVICE POSITIONING MEASUREMENTS 
 

  

(51) International classification  
:H04W 

56/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nokia Solutions and Networks Oy 
      Address of Applicant :Karaportti 3, FI-02610, Espoo, Finland 

Finland 

(72)Name of Inventor : 

   1)SELVAGANAPATHY, Srinivasan 

   2)HOFMANN, Juergen 

   3)SUNDARALINGAM, Sathiaseelan 

   4)CHIRANJI, Muneender  

   5)WILHELM, Hartmut  
 

(57) Abstract : 

A technique is provided for receiving, by a user device from a serving base station, a list of base stations including base station 

identities and/or respective information about their physical channels used for broadcast signaling for which a timing advance 

measurement is being requested, receiving, by the user device, a positioning reference identifier associated with a timing advance 

measurement procedure with respect to the user device and one or more base stations identified in the list, and sending, by the user 

device to one or more of the base stations identified in the list, an uplink signal including a synchronization sequence and the 

positioning reference identifier. Fig.2 
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(57) Abstract : 

ABSTRACT Method and electronic device for managing battery usage Embodiments herein disclose a method for managing usage of 

a battery and operations of an electronic device. The method includes detecting a battery management criteria is met when the 

electronic device is in a power planning mode, where the power planning mode comprises a plurality of battery management 

functionalities. Further, the method includes automatically enabling a selected battery management functionality, from the plurality of 

battery management functionalities, corresponding to the battery management criteria. Furthermore, the method includes causing to 

perform at least one action corresponding to the selected battery management functionality. FIG. 4B 
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(57) Abstract : 

The present invention provides a business-to-business and customer platform which integrates the stakeholder of commercial activity 

relating to optical business on the single platform. The system facilitates stakeholders such as manufactures, distributors, retail outlet 

(point of sale) and customer to manage their respective commercial activity of optical business by means of a single platform that can 

be configurable according to the user requirement. The collaborative web-based portal contains integrated tools to create and maintain 

business operation of independent shops, optical retail chains, distributors and manufacturers, wherein the portal is subscription based 

business model where there is no need of upfront investment. 
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(57) Abstract : 

The invention pertains to the overall maintenance of the urinary tract health of people suffering from urinary tract infections. It 

particulary facilitates checking frequent and repeated occurrence of urinary tract infections which are generally recurring by nature. 

The present embodiment is found to be very effective in reducing the risk of kidney and gall bladder stone formation. More 

particularly pertains to the oral administration in the form of dietary supplement of the nutraceutical composition made of Crataeva 

nurvala and piperine. 
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(57) Abstract : 

This invention, in general, relates to the field of nutraceutical and in particular, to a novel nutraceutical composition comprising herbal 

extracts that help in detoxification of the body. More specifically, the present invention describes a novel nutraceutical composition 

comprising Peppermint Oil, Silymarin (Milk Thisthe), Licorice Extract, Picrorhiz OKurroa extract, Innula Extract, Ginger Root 

Extract Lactobacillus Spores and Fenufiber (natural dietary fiber). Each and every extract helps to detoxify each organ of the body. 
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(57) Abstract : 

Presence of high voltage more than the operating voltage and high surge voltage more than the high operating voltage in the input and 

output terminal of the ELCB, the leakage current flowing through the gas discharge tube increases and activates the tripping 

mechanism and disconnect the circuit. 
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(57) Abstract : 

ABSTRACT: True power creation technology circuit consisting a sub circuit with paralley connected chocking coil and capacitance 

and a resistance is serialy connected to this sub circuit. More electrical energy is created in this circuit than the electrical energy 

applyed to this true power creation technology (Figure 1) 
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(57) Abstract : 

The present invention discloses a novel synergistic anti diabetic combination, composition and a process of preparation thereof. 

Further the present invention relates to a novel, stable and synergistic composition of metformin and musa paradisiaca amylose. The 

composition of the present invention is preferably present as solid dosage form. The present invention also discloses a process for 

preparation of the composition of the present invention. 
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(57) Abstract : 

In this invention, a Home-Grid electricity harnessing system is introduced, using  hitherto untapped source ot power and energy, by 

moditying and adding attachments to gadgets of our daily use, such as Fans, Electric Motors, Cars, Bikes and  Hand-Trolleys, pipes of 

running water and liquid materials or to say any object having moving, rotating or flowing activity present in it. Unlike Solar and 

Wind energy, this system is totally free of weather dependency, and as being installed mostly inside the covered portions of the 

buildings/object, the life and duration of its longevity is increased many folds comparing to other Renew¬able Energy   Systems 

installed open to sky and forced to face and withstand the brunt of harsh weather conditions, as the same are available to us in the 

market at  present scenario.  Besides harvesting Renewable Energy  through this  unique power generating  technique,  considerable 

attention is given to the  difficulties of  our distant and needy  rural  folks  by  providing  them means of affordable  individual 

transportation for their daily needs, day and in night time, by  introducing  self power generated Home-Grid Trolley System, through 

this invention. Similarly, considerable attention is given importance to other fields and aspects of Renewable Energy requirements, by 

introducing battery charging on the move, to facilitate the travelling community, especially on high-ways by the increasing trend of 

using electric cars, to overcome the hazards of exhausting of the batteries middle of the journey. As parallel stack of accumulators is 

suggested by this invention , which can be utilized as stand-by power supply on the move, eliminating the need to search and find 

refill stations, specially in desert areas, if encountered on the way. 
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(57) Abstract : 

The present invention relates to an automatic board wiping device employing kinematic mechanism for erasing a board. This 

mechanism is based on four-bar mechanism where the degree of freedom is 1. In the present invention, four elements were used, first 

is fixed element i.e. the frame, second is crank element or rotating element, third is connecting element between rotating and partially 

rotating element, fourth is partially rotating element. The crank element rotates 360 degree imparting motion to partially rotating 

element through the connecting element i.e. third element. So with a full rotation of crank element, the third element partially rotates 

and erases the board. Four bar element were added with a common crank element. To the common crank element, a DC motor is 

attached. DC motor is powered by the AC current, after conversion of AC to DC by a convertor. A timer circuit for automatic erasing 

of the board is introduced to automate the erasing procedure at the end of each class hour. 
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(57) Abstract : 

The present subject matter discloses an internal combustion (IC) engine (101) comprising a cylinder block (140), a cylinder head 

(130), and combustion chamber (310) between the cylinder head (130) and cylinder block (140). The cylinder head (130) comprises a 

combustion-chamber face (310), plurality of ports to permit air fuel inside the combustion chamber (302) and gases of combustion to 

be expelled out, and a valve seat (301) surrounding the opening of each of the plurality of ports. An indentation (320) is disposed on 

the combustion-chamber face (310) within an area enclosed by two imaginary lines (X & Y), said two imaginary lines (X & Y) are 

tangential to both the outer circumferential surface of one of the plurality of holes (203) and the outer circumferential surface of the 

nearest valve seat (301). This prevents the distortion of the valve seat (301) when the cylinder block (140) and cylinder head (130) are 

securely mounted by connecting members (201). <<To be published with Fig. 3b.>> 
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(57) Abstract : 

A system for processing electrical energy consumption data representing energy consumed by one or more appliances from a supply 

includes a memory device and a processor. The memory device is used to store data and is detachable from the system. The processor 

is operable to compute and store values of electrical energy consumption data in the memory device. A user can detach the memory 

device from the system, connect the memory device to an external system and analyze the stored data using the external system. The 

system further includes a wireless transmitter to transmit the computed energy consumption data to a remote system. 
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(57) Abstract : 

TURN SIGNAL INDICATORS FOR TWO-WHEELERS The present invention proposes turn signal indicators that can be visible on 

the front, side and back sides of two-wheeled vehicles for improved safety during a lane change and side-turn. The indicator housing 

and the reflector 1 are designed such that the light of the forward facing turn signal indicator is visible on all the sides, front, side, and 

rear of the vehicle. The design can also use light guide 7 to channel the light to the rear side either from a separate light source or from 

the primary source itself. The turn signal indicators can be included on both LH and RH side and two opposite facing light sources 

within the same housing using separate reflectors for front and the rear side, for better safety and can be applied to any form of two-

wheeled with forward facing indicatorÊs rear part visible to vehicles coming from behind. Figure 3 
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(57) Abstract : 

The present invention is a system for detecting an accident and for performing emergency control actions in a two-wheeler. Personal 

Digital Assistant (PDA) 3 which is a Smartphone or a tablet PC, with an accelerometer 4 and gyroscope sensors 5 are mounted in the 

vehicle. Fall detection is triggered if the lean angle of the vehicle exceeds a threshold on detection of panic brake and engine working 

condition. The emergency action by the PDA 3 involves sending an SMS to the emergency contact and an emergency call to the 

contact. The information sent by the vehicle mounted PDA 3 contains latitude and longitude data of the vehicle location which is 

fetched from the GPS device 2 which is embedded inside the PDA 3. The emergency contact can take immediate actions to save the 

riderÊs life after the accident. Thus, riderÊs safety factor is increased and is suitable for all two-wheeled vehicles.  fig-1 
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(54) Title of the invention : PERSONNEL EVACUATION DEVICE (PED) 
 

  

(51) International classification  :A61G1/01  
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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(57) Abstract : 

The present invention is a device used for descending and retraction of personnel or goods during emergency situations while there is 

a power failure or no power condition. This device enables lowering of personnel from varying heights at a fixed speed. The speed of 

descent is automatically regulated and maintained constant irrespective of the weight of the occupant. The device includes an 

automated retrieval mechanism that allows for retraction of the body harness such that additional personnel or goods can be lowered. 

This device does not use any form of external energy like electrical or battery to regulate the descent speed. Figure 1 
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(54) Title of the invention : A METHOD FOR CONVERTING PROCESSED BIOMASS/ORGANIC WASTE INTO POULTRY 

FEED COMPONENTS 
 

  

(51) International classification  
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(32) Priority Date  :NA 
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(71)Name of Applicant :  
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India 

(72)Name of Inventor : 

   1)Mrs. Sruti Chowdary Kante 
 

(57) Abstract : 

The present invention relates to a method for converting processed biomass/organic waste into poultry feed components. More 

particularly, the method provides an improved means for the manufacture of poultry feed components by employing processed food 

waste as the principal constituent. The process consists of the following steps: converting organic waste into a stabilized soil enricher 

by treating the organic waste with saw dust, microbial agents at predetermined temperature; grading the mixture according to 

requirement; sieving graded mixture to get a predetermined particle size; stabilizing sieve reject soil enricher by adding stabilizing 

agent and once again sieved to get predetermined particle size; mixing sieved product from various batches to balance the nutrients 

and reduce variation; testing and adding additives to formulate the recommended nutrients for the mixture; removing moisture to 

recommended level from the final mixture; and providing the final mixture of mixture as a partial substitute for traditional components 

such as maize and soymeal in poultry feed. 
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(54) Title of the invention : SELECTIVE COMPLIANCE ARTICULATED ROBOT ARM 
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(57) Abstract : 

A SCARA robot is disclosed. The robot includes a motor for J1 axis, a motor for J2 axis, a motor for Z axis, a motor for R axis, a 

gearbox for J1 axis motor, a gearbox for J2 axis motor, a gear ratio for Z axis, a pneumatic valve, a vacuum pad and a SMPS, wherein: 

the axes J1 & J2 are the rotary axes while the axis R is the rotary positioning of Z axis; the Z axis is a linear axis; a vacuum pad 

positioned at the end of the Z axis to pick and place one or more items during operation, wherein the suction of the vacuum pad is 

controlled using a solenoid valve. The SCARA robot disclosed herein is not dependent on servo motors and thereby, is independent 

from use of encoders. Further, use of the planetary gearbox enables the SCARA robot to be a cost effective robot. 

  

No. of Pages : 11 No. of Claims : 5 



The Patent Office Journal No. 08/2018 Dated 23/02/2018                                    7252 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028380 A 

(19) INDIA  

(22) Date of filing of Application :20/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : INTERFACE FOR VEHICLE WITH AN ELECTRONIC DEVICE 
 

  

(51) International classification  :G08G1/0965  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS Motor Company Limited  
      Address of Applicant :No.29, Haddows Road Chennai  600006 

Tamil Nadu India 

(72)Name of Inventor : 

   1)SELVARAJAN BALAGANESH  

   2)ARUMUGHAM SIVAKUMAR  
 

(57) Abstract : 

The present invention relates to a communication system (100) for a vehicle with a client-server interface and a method (200) for 

maximizing engine efficiency through said system. The present invention describes an engagement of the user with a vehicle data by 

communicating riderÊs driving performance in a personal digital assistant (PDA) (1) such as a smartphone by means of said interface 

with enhanced visual comfort. RiderÊs performance level is calculated based on the user driving pattern and is provided as a result to 

the rider. The interface calculates driving performance by processing vehicle parameters that are captured over a distance using one or 

more sensors (4) fitted on the vehicle. The interface screen is displayed on the smartphone. The personal digital assistant (PDA) 

(1)such as the smartphone has a wireless communication link with the vehicle for transferring the vehicle information.   
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(54) Title of the invention : MUZZLE VELOCITY AND PRESSURE MEASUREMENT DEVICE FOR LAUNCHER TUBES OF 
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(57) Abstract : 

The present invention comprises a Muzzle Velocity and Pressure Measurement Device• generally consisting of a Velocity Sensor, a 

Velocity and Pressure sensor and data transfer device which can be mounted with the help of Extension Bolts on the rear door of the 

launcher tubes of underwater and surface platform. The wire rope coiled on the Drum of velocity sensor is connected to the rear/tail 

end of the projectile which rotates the drum with movement of projectile inside the tube. The sensed data from velocity sensor is 

converted into the linear velocity to display instantaneous muzzle velocity and peak pressure measured by pressure sensor during 

launch is also displayed on the display panel of Electronic console. The displayed data can be instantaneously printed and recorded 

data can be downloaded post event for database generation and analysis. The device has been successfully deployed and tested for the 

intended purpose. 
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(57) Abstract : 

The present invention provides a system and method for medical care during an emergency condition of a patient (P), wherein the 

method comprises receiving an emergency call, obtaining a unique patient identification code and identifying the patient (P) from the 

ID code. A medical history of the patient (P) is retrieved from a database (102) based on the ID code, and a unique specific medical kit 

(105) to be transported in an emergency vehicle (104) to the patient location is selected. The patient location is reached and a mini 

intensive care unit (ICU) is set up at the patient location. The patient (P) is treated to stabilize him/her and transported to nearest 

hospital. The emergency vehicle (104) is a gearless two wheeler such as a scooter. (FIG 1) 

  

No. of Pages : 16 No. of Claims : 17 



The Patent Office Journal No. 08/2018 Dated 23/02/2018                                    7255 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028453 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : PARKING BRAKE ACTUATION MECHANISM. 
 

  

(51) International classification  :B41J7/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAHINDRA & MAHINDRA LIMITED  
      Address of Applicant :MAHINDRA RESEARCH VALLEY, 

MAHINDRA WORLD CITY, P.O. ANJUR, CHENGALPATTU 

- 603 204, DISTT. KANCHEEPURAM, TAMIL NADU, INDIA. 

Tamil Nadu India 

(72)Name of Inventor : 

   1)BASKAR ANTHONYSAMY  

   2)PRASAD ARUN KUMAR  

   3)GURDEEP SINGH PAHWA 
 

(57) Abstract : 

ABSTRACT A parking lever actuation mechanism for an automobile, the mechanism comprising at least three linkages disposed 

between the parking lever and the primary cable connected to the sliding brake equalizer for actuating the parking brakes via the 

respective parking brake cables. The mechanism comprises: a lever handle; a profiled bracket assembly fixed to the lever handle; a 

guide plate assembly fixed to the profiled bracket assembly; a first linkage pivotably connected to the profiled bracket assembly; a 

second linkage pivotably fixed under the guide plate assembly and the first linkage; a third linkage pivotably connected to the second 

linkage and the primary cable of the parking brake of the automobile; wherein three linkages provide an increased brake-pull output 

with a reduced degree of rotation of the parking brake lever for lowering operatorÊs fatigue during the parking brake actuation in 

automobiles. Figure 2b. 
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(57) Abstract : 

An eco-friendly natural sizing composition to improve the weavability of a cotton warp yarn is provided. The eco-friendly natural 

sizing composition includes (a) 70-80% by wt. of collagen protein and (b) 20-30% by wt. of additives. The collagen protein is 

extracted from a fish scale extract. The sizing composition of the present invention has reduced the desizing of the yarn and thus 

eliminating the bulk effluent generation process. The eco-friendly natural sizing composition also improves the weavability of the 

cotton yarn with less size pick up and by minimizing breakages in weaving. 
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(57) Abstract : 

A System For Providing Real-Time Interpretation Of Sign Language And Method Thereof A system for providing real-time 

interpretation of sign language of a Person (X) to a Person (Y) in User Selected Language. The System comprises of at least one each 

of Gesture Capturing Unit to capture the gestures of said Person (X) as Captured Gesture, at least one Control Unit to interpret said 

Captured Gestures and at least one Graphical User Interface to display the Conversion Result. The Control Unit comprises of at least 

one each of Memory Unit capable of storing the Captured Gesture, Trained Data Set and Processing Module and at least one 

Processing Unit capable of processing the Processing Module for providing real-time interpretation of sign language. (Fig 1) 
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(57) Abstract : 

The present disclosure provides a computer-implemented method for performing recovery in a database associated with a database 

management system during a system failure by utilizing a modified write ahead logging technique is provided. The computer-

implemented method includes pushing one or more log records for a corresponding one or more queries from a log record buffer to a 

log buffer memory associated with a buffer cache, triggering a random flushing of the one or more log records for the corresponding 

one or more queries from the log buffer memory to the database and enabling recovery of the one or more log records in the database 

after the system failure. The pushing of the one or more log records is done by splitting the one or more log records into one or more 

log files. The splitting is done based on a pre-determined criterion. 
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(57) Abstract : 

The present disclosure provides a computer-implemented method for asynchronously pre-fetching one or more pages from a database 

stored on a data storage device. The one or more pages are pre-fetched in a corresponding buffer pool of one or more buffer pools. The 

computer-implemented method includes initiating, with the processor, the prefetching of the one or more pages from the database 

stored on the data storage device into the corresponding buffer pool of the one or more buffer pools, enabling, with the processor, a 

decision for pre-fetching the one or more pages from the database to the buffer pool of the one or more buffer pools based on the 

calculated probability score and fetching, with a processor, the one or more pages asynchronously from the database into the buffer 

pool of the one or more buffer pools based on the decision. 
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(54) Title of the invention : METHOD AND SYSTEM FOR ADAPTIVE SYNCHRONOUS PRE-FETCHING OF PAGES INTO A 
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(57) Abstract : 

The present disclosure provides a computer-implemented method for synchronously pre-fetching one or more pages from a database 

stored on a data storage device. The one or more pages are pre-fetched in a corresponding buffer pool of one or more buffer pools. The 

computer-implemented method includes receiving a request from a user in form of a query; initiating the pre-fetching of the one or 

more pages from the database stored on the data storage device into the corresponding buffer pool of the one or more buffer pools; 

enabling a decision for pre-fetching the one or more pages from the database to the buffer pool of the one or more buffer pools and 

fetching the one or more pages from the database into the buffer pool of the one or more buffer pools based on the decision. 
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(57) Abstract : 

The present disclosure provides a system for performing polling for new user connections in a staged event driven finite machine 

based server is provided. The system includes a receiving module configured for receiving the plurality of service requests from 

corresponding one or more clients on a corresponding plurality of server ports; a checking module configured for checking a plurality 

of parameters associated with each of the received plurality of service requests; a creation module configured for creating a new event 

file structure for each of the new service requests based on the checking of the plurality of parameters and a time allocating module 

configured for allocating a pre-determined amount of time for the new event file structure associated with each of the new service 

requests. Each of the plurality of service requests is received concurrently on the plurality of server ports. 
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(57) Abstract : 

Embodiments are disclosed for an example computing device for connecting audio devices to a network. In some embodiments, a 

computing device may store instructions executable to connect to one or more audio devices, and send the one or more audio devices 

provisioning information that causes the one or more audio devices to scan for additional audio devices and propagate the 

provisioning information to the additional audio devices. The provisioning information may also cause the one or more audio devices 

to connect to a central access point by sending a connection request based on the provisioning information to the central access point. 
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(31) Priority Document No  
:10 2016 215 

238.6  

(32) Priority Date  :16/08/2016 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Volkswagen AG 
      Address of Applicant :38436 Wolfsburg, Germany. Germany 

(72)Name of Inventor : 

   1)HEHN, Thorsten 
 

(57) Abstract : 

Method for the digital transmission  of data blocks from a transmitting station to a receiving  station as well as a sending station, a 

receiving station and a motor vehicle for use in the method For autonomous or cooperative driving, it is necessary to exchange 

increasing amounts of data between vehicles via radiocommunication. Vehicle-to-vehicle radiocommunication based on WLAN p is 

currently being developed. The invention enables the use of the soft combining technique known from the mobile radio domain for the 

specific application of transmitting different status messages in WLAN p vehicle-to-vehicle communication. In the method for the 

digital transmission of data blocks from a transmitting station (31) to a receiving station (31), delta information is generated at the 

transmitting end which indicates the positions at which a further data block differs from the preceding data block (83). The delta 

information is provided with error protection and is added to the further data block and is transmitted. The received first and the at 

least one extended further data block are stored (81, 82) in the receiving station (31). The delta information of the at least one 

extended further data block is then retrieved (83) and applied to the stored preceding data block. It is thereby made comparable with 

the at least one further data block. A soft combining of the received further data block and the transformed preceding data block is 

then carried out. The payload of the further data block is retrieved (86) from the combined data block. Fig. 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201744028937 A 

(19) INDIA  

(22) Date of filing of Application :16/08/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : KRYPTON-85-FREE SPARK GAP WITH A DISCHARGE PROBE 
 

  

(51) International classification  
:H01T13/48; 

H01T13/50  

(31) Priority Document No  :62/376,426  

(32) Priority Date  :18/08/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY  
      Address of Applicant :1 River Road, Schenectady, New York 

12345, United States of America U.S.A. 

(72)Name of Inventor : 

   1)MICHAEL, Joseph Darryl  

   2)SOMMERER, Timothy John 

   3)YOUNSI, Karim  

   4)RAHMANE, Mohamed 

   5)TROTTER, Jason Fredrick 
 

(57) Abstract : 

Embodiments of the present disclosure relate to a spark gap device (100) that includes a first electrode (102) having a first surface 

(130) and a second electrode (104) having a second surface offset from and facing the first surface (130). The spark gap device (100) 

also includes a light source (120) configured to emit light toward at least the first surface (130) such that photons emitted by the light 

source (120) when the spark gap (100) is operated are incident on the first surface (130) and cause electron emission from the first 

surface (130). The light source (120) includes a discharge probe (121) having a third electrode (122) sealed in a tube (124) filled with 

an inert gas (126). The spark gap device (100) may not include a radioactive component. FIG. 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201744029284 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A LADDER SYSTEM 
 

  

(51) International classification  
:E06C1/08; 

E06C7/423;  

(31) Priority Document No  :GB1614203.6  

(32) Priority Date  :19/08/2016 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Bright Structures Ltd  
      Address of Applicant :20 Rosebarn Lane Exeter EX4 5DX 

United Kingdom U.K. 

(72)Name of Inventor : 

   1)Dr Stephen Bright 
 

(57) Abstract : 

It is known to extend ladders by overlapping them and using hooks. An alternative ladder system is described comprising two ladder 

sections (10, 20) each comprising the same spacing between their respective stiles (40, 50) at one end thereof such that when the two 

sections are placed end-to-end at least one surface of one stile of one ladder is contiguous with at least one surface of one stile of the 

adjacent ladder, the ladder system further comprising a clamp (90), attached by haunches, for clamping the two ladders together such 

that they form one continuous ladder, and a male projection at the end of one stile and a corresponding female socket arranged at the 

end of one stile. Figure 2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747044169 A 

(19) INDIA  

(22) Date of filing of Application :08/12/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD FOR PREVENTING TRANSPLANT FAILURE IN A HOST. 
 

  

(51) International classification  :A61K31/727,A61P37/06  

(31) Priority Document No  :15171710.5  

(32) Priority Date  :11/06/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/063264  

:10/06/2016 

(87) International Publication No  :WO 2016/198578 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITEIT MAASTRICHT  
      Address of Applicant :Minderbroedersberg 4-6, NL-6211 LK 

Maastricht Netherlands 

   2)ACADEMISCH ZIEKENHUIS MAASTRICHT  
(72)Name of Inventor : 

   1)HEURN, VAN, Lodewijk Willem Ernest  

   2)NICOLAES, Gerardus Anna Franciscus 

   3)REUTELINGSPERGER, Christiaan Peter Maria 

   4)SMAALEN, VAN, Tim Christian  
 

(57) Abstract : 

This invention is in the field of medical treatment in particular the invention provides a method for the prevention amelioration or 

reduction of transplant failure in a host organism. More in particular the invention provides a pentasaccharide depleted heparin for use 

in preventing ameliorating or reducing transplant failure of a foreign organ or tissue of the human or animal body into a recipient. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747044333 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : GRATE BLOCK FOR A COMBUSTION GRATE 
 

  

(51) International classification  :F23H3/02,F23H7/08,F23H3/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2015/063146  

:12/06/2015 

(87) International Publication No  :WO 2016/198119  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HITACHI ZOSEN INOVA AG  
      Address of Applicant :Hardturmstrasse 127, Z¼rich 8005. 

Switzerland 

(72)Name of Inventor : 

   1)BRENNWALD, Werner  

   2)GABLINGER, Helen 
 

(57) Abstract : 

The invention relates to a grate block (10) for a combustion grate in which consecutive grate blocks are arranged one over the other in 

the manner of a staircase and are designed to rearrange and convey the combustible material during combustion by means of pushing 

motions performed in relation to each other. The grate block (10) comprises a block body (12) which is formed as a casting and 

comprises an upper wall (14) which forms a supporting surface (16) which extends at least partially parallel to a longitudinal axis L of 

the block body and along which the combustible material should be conveyed and the end of which that is foremost in the pushing 

direction S forms a margin (19) by means of which the supporting surface (16) drops into a pushing surface (22) formed by a front 

wall (20). The front wall (20) has at least one air supply opening (38) for supplying air to the combustion grate which air supply 

opening extends at a right angle or at a slant to the pushing surface (22) when viewed in a longitudinal section. In the lowest region 

(32) of the front wall the front wall has the form of a foot (34) which is intended to lie on the supporting surface of a grate block that is 

adjacent in the pushing direction (S). At least the front resting edge (23) of the pushing surface (22) is arranged in a plane E extending 

substantially at a right angle to the longitudinal axis L. The grate block is characterized in that the margin (19) is frontally offset from 

the plane E in the longitudinal direction and in the pushing direction S. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847000761 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : LATTICE MAST STRUCTURE AND METHOD FOR INCREASING THE STABILITY OF A 

LATTICE MAST STRUCTURE 
 

  

(51) International 

classification  
:E04H12/10,E04G23/02,E04H12/16  

(31) Priority Document No  :10 2015 210 474.5  

(32) Priority Date  :09/06/2015 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/062115  

:30/05/2016 

(87) International Publication 

No  
:WO 2016/198270  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INNOGY SE 
      Address of Applicant :Opernplatz 1, 45128 Essen, Germany 

Germany 

(72)Name of Inventor : 

   1)BARTMINN Daniel  
 

(57) Abstract : 

The invention relates to a lattice mast structure which comprises a plurality of supports (2) which are designed as steel profiled 

elements and between which transverse and/or diagonal struts extend wherein the lattice mast structure comprises at least one 

reinforcing bar (12) wherein the reinforcing bar extends in the longitudinal direction of a support (2) the reinforcing bar (12) follows 

the course of the support (2) the reinforcing bar (12) is connected to the support (2) at at least two points at a distance from each other 

such that the reinforcing bar (12) forms a structural composite together with the support with respect to the force flow (2) and the 

reinforcing bar (12) is designed as an at least two part composite component which is designed as a structural composite of an element 

that predominantly transfers tensile forces and an element that predominantly transfers compressive forces. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847000856 A 

(19) INDIA  

(22) Date of filing of Application :09/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SEED DISINFECTION METHOD 
 

  

(51) International 

classification  
:A01N25/00,A01C1/00,A01N37/16  

(31) Priority Document No  :15171889.7  

(32) Priority Date  :12/06/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/063361  

:10/06/2016 

(87) International Publication 

No  
:WO 2016/198644  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THERMOSEED GLOBAL AB  
      Address of Applicant :Tby ïstuna, 741 94 Knivsta, Sweden 

Sweden 

(72)Name of Inventor : 

   1)SANCHEZ-SAVA, Victor Manuel  

   2)FORSBERG, Gustaf Robert 

   3)TEN HEUW, Abraham Johan 

   4)JARBEL, Arvid Sven Georg 
 

(57) Abstract : 

The invention relates to a method for preparing disinfected seed a use of a treatment composition and an apparatus for disinfecting of 

seed. The method of the invention comprises contacting seed with a treatment composition comprising at least one disinfecting agent 

and/or a liquid component and thereafter or at least partly simultaneously exposing said seed to a treatment atmosphere for an 

exposure time of at least 1 second wherein the treatment atmosphere has a relative humidity of at least 50 % and a temperature of at 

least 40?C. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641028076 A 

(19) INDIA  

(22) Date of filing of Application :17/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : AN ENERGY EFFICIENT MULTI-CHANNEL TEMPERATURE MONITORING AND 

CONTROLLING PCB FOR FOUNDRY AUTOMATION 
 

  

(51) International classification  
:G05B 

19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)S.Naveen 
      Address of Applicant :7/234, PILLAIYAR KOIL STREET, 

NGO COLONY, KOTTAR POST, NAGERCOIL. 

KANYAKUMARI - 629002 Tamil Nadu India 

   2)P. Satheesh 

   3)Dr. Arvind Chakrapani  

   4)M. Dinesh 
(72)Name of Inventor : 

   1)M. Dinesh 

   2)Dr. Arvind Chakrapani  

   3)P. Satheesh 

   4)S.Naveen 
 

(57) Abstract : 

The invention is a printed circuit board (PCB) which achieves secured automation in wireless temperature control with reduced power 

wastage in heater coils of electric heater based machineries. The PCB proposed is of low cost, high efficiency and long life which is 

more suited for foundry machineries. In this work the system uses a single board controller with four channels and K type 

thermocouple for measurement. At the break time the system can automatically on and off the heater coils as given time this may use 

to reduce the power conception Moreover the system uses Zigbee for secure communication between the system and the server. The 

functionality of PCB is verified in an existing machinery in foundry to achieve a temperature error of plus or minus 6 degree Celsius, 

and the acceptable range for the foundry industries is plus or minus10 degree Celsius. This system provides temperature monitoring 

and controlling of the process and provides the means to evaluate the equipmentÊs current condition and detect the failures in 

thermocouples and the heater coils at an early stage. The system software at the server can be used to monitor and control the 

temperature set point, temperature upper and lower limits with authorized access. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004382 A 

(19) INDIA  

(22) Date of filing of Application :06/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SEARCH RESULT FILTERS FROM RESOURCE CONTENT 
 

  

(51) International classification  :G06F 17/30  

(31) Priority Document No  :62/192,713  

(32) Priority Date  :15/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/042289  

:14/07/2016 

(87) International Publication No  :WO/2017/011661  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)MACGILLIVRA Y, Ian  

   2)SPITZ, Kaylin  

   3)YANG, Selena Sunling 

   4)SINGH, Varun Jasjit  

   5)PERSKY, Emma S. 

   6)EREZ, Yonatan 
 

(57) Abstract : 

Methods, systems, and apparatus, including computer programs encoded on a computer storage medium, for providing filters from 

resource content. In one aspect, a system receives data identifying a set of resources that are determined to be responsive to a search 

query and extracts a set of keywords from the contents of the resources and related queries. The keywords are processed according to 

candidate selection criteria, and a set of candidate query filters is determined, based on which a set of query filters meeting diversity 

criteria is determined and displayed. The query filters may be used to filter the resources that are responsive to the search query. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004390 A 

(19) INDIA  

(22) Date of filing of Application :06/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : HIGH POWER DENSITY INVERTER (II) 
 

  

(51) International classification  
:H05K 7/20 

(2006.01)  

(31) Priority Document No  :15176078.2  

(32) Priority Date  :09/07/2015 

(33) Name of priority country  
:EUROPEAN 

UNION 

(86) International Application No 

        Filing Date 

:PCT/EP2016/064615  

:23/06/2016 

(87) International Publication No  :WO/2017/005505  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CE+T POWER LUXEMBOURG  
      Address of Applicant :Zone industrielle In den Allern 6, 9911 

Troisvierges, Luxembourg Luxembourg 

(72)Name of Inventor :  

   1)BLEUS, Paul 

   2)JOANNES, Thierry  

   3)MILSTEIN, Fran§ois  

   4)STASSAIN, Pierre  

   5)FREBEL, Fabrice 
 

(57) Abstract : 

The present invention relates to a single phase, non-insulated, miniaturized DC/AC power inverter having an output power density 

higher than 3000 W/dm³, wherein said power inverter is packaged in a casing made of an external electrically conductive enclosure 

containing a fan blowing in an axial direction to a side face of the casing and, in a stacked elevation arrangement, successively from a 

bottom side to a top side, a layer of active filter capacitors, a heatsink, a layer of wideband semiconductors switches connected to a 

PCB with thermal vias and a layer of active filtering inductors, the fan and the component stacked arrangement being designed so as, 

in operation, the external temperature of the casing does not overcome 60°C in any point, for an ambient temperature of maximum 

30°C under a maximum load of 2 kVA. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004391 A 

(19) INDIA  

(22) Date of filing of Application :06/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SYSTEMIC SYNTHESIS AND REGULATION OF L-DOPA 
 

  

(51) International classification  
:A61K 48/00 

(2006.01)  

(31) Priority Document No  :62/200,151  

(32) Priority Date  :03/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2016/068315  

:01/08/2016 

(87) International Publication No  :WO/2017/021359  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MYODOPA LIMITED  
      Address of Applicant :c/o CMB Partnership, 1 Chapel Street, 

Guildford Chapel House, Surrey GU1 3 UH, United Kingdom 

U.K. 

(72)Name of Inventor : 

   1)MCDONALD, Michael  
 

(57) Abstract : 

The present invention relates to an expression system for enzyme replacement therapy with the aim of obtaining or maintaining a 

steady level of L-DOPA in the blood of an individual, achieved through systemic administration of the expression system. The 

invention is thus useful in the treatment of catecholamine deficient disorders, such as dopamine deficient disorders including 

Parkinsons Disease. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641005985 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : REMOTELY UPDATING A FIRST RESTRICTED AREA AND A SECOND RESTRICTED AREA 

FOR A VEHICLE•  
 

  

(51) International classification  
:B60G 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ather Energy Pvt. Ltd., 
      Address of Applicant :3rd Floor, Tower D, IBC Knowledge 

Park, Bannerghatta Main Road, Bengaluru-560029, Karnataka, 

India; Karnataka India 

(72)Name of Inventor : 

   1)Harish Kumar  

   2)Bharadwaaj Ramakrishnan 

   3)Vivek Doulatani 
 

(57) Abstract : 

Embodiments of the present invention relate to remotely updating at least one of a first restricted area and a second restricted area for 

the vehicle. In an embodiment, a method is disclosed comprising steps of: tracking a current location of the vehicle; performing one of 

a first action and a second action in an event the vehicle enters one of the first restricted area and the second restricted area followed 

by notifying an administrator device in an event the vehicle enters one of the first restricted area and the second restricted area; and 

updating one of the first restricted area (mapped to at least one first geographic location) and the second restricted area (mapped to at 

least one second geographic location) based on a command received from the administrator device. [Figure 1] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641006056 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A METHOD OF FABRICATING CUSTOMIZED PATIENT SPECIFIC IMPLANT WITH 

IMMEDIATE DENTAL RESTORATION USING 3D PRINTING TECHNOLOGY AND PRODUCT THEREOF 
 

  

(51) International classification  
:A61C 

8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. NEHRU JOHN NESAN 
      Address of Applicant :43, PONNIAMMAN KOIL STREET, 

ADYAR, CHENNAI - 600020 Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr. NEHRU JOHN NESAN 
 

(57) Abstract : 

TITLE: A METHOD OF FABRICATING CUSTOMIZED PATIENT SPECIFIC IMPLANT WITH IMMEDIATE DENTAL 

RESTORATION USING 3D PRINTING TECHNOLOGY AND PRODUCT THEREOF APPLICANT: Dr. NEHRU JOHN NESAN 

ABSTRACT The present invention relates to a method of designing and fabricating patient specific implant with immediate tooth 

replacement for restoration of defective maxilla and mandible using 3D printing technology and product thereof. The method involves 

obtaining CT scan of a site to receive an implant, acquiring a 3D image of the CT scan, designing of the implant from the 3D image, 

analysis of the affected portion or part to be reconstructed, generating a virtually planned patient specific implant and finally 

fabricating a real 3D implant. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004184 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SOFTWARE DEVELOPMENT AND DISTRIBUTION PLATFORM 
 

  

(51) International classification  :G06F 9/44  

(31) Priority Document No  :62/213,481  

(32) Priority Date  :02/09/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/050240  

:02/09/2016 

(87) International Publication No  :WO/2017/041021  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)SEIBERT JR.,Jeffrey H. 

   2)CHANG, Wayne 
 

(57) Abstract : 

A system and method for developing and distributing software. Third-party software development kits (SDKs) are received and stored 

by a software development and distribution platform (SDDP), with each third-party SDK published by a third-party service provider, 

the plurality of third-party SDKs including a first third-party SDK. An installation request from an application developer machine is 

received by the SDDP and the SDDP sends the first third-party SDK in response to the installation request for installation in an 

application under development 
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(57) Abstract : 

The present embodiments provide methods, compounds, and compositions useful for inhibiting DGAT2 expression, which may be 

useful for treating, preventing, or ameliorating a disease associated with DGAT2. 
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   2)GïTTLINGER, Markus  
 

(57) Abstract : 

The invention relates to an external rotor pump, in particular a hydraulic external rotor pump, having a first component which is 

configured as an outer rotor with a sliding surface which is arranged on the outer side thereof, and having a second component which 

is configured as an opposing body and in which the outer rotor is mounted rotatably by means of the sliding surface thereof on an 

inner guide surface of the opposing body and is in mechanical contact with said inner guide surface. Furthermore, an inner rotor which 

is mounted such that it can be rotated eccentrically with respect to the outer rotor is provided. One of the rotors can be driven, in order 

to be set into a rotational movement, and the rotors are coupled to one another in such a way that, when the drivable rotor is driven, 

the other rotor is likewise set into a rotational movement as a result, in order to convey fluid from a suction region to a pressure region 

of the external rotor pump. The sliding surface or the guide surface has a surface structure which has a load-bearing region and a non-

load-bearing region which is depressed in contrast with the former, with the result that the non-load-bearing region is saved from the 

contact between the guide surface and the sliding surface which is mounted thereon. In addition, the invention relates to various uses 

of an external rotor pump of this type, in particular as a conveying means for conveying lubricant, fuel or combustibles or liquids with 

a high viscosity at a high pressure or high temperature. 

  

No. of Pages : 38 No. of Claims : 15 



The Patent Office Journal No. 08/2018 Dated 23/02/2018                                    7279 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004989 A 

(19) INDIA  

(22) Date of filing of Application :09/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : ENHANCED PUSH MESSAGING 
 

  

(51) International classification  :H04L 29/08  

(31) Priority Document No  :14/943,615  

(32) Priority Date  :17/11/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/056371  

:11/11/2016 

(87) International Publication No  :WO/2017/087091  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)NANAVATI,Vibhor  

   2)KOTHARI,Anshul  

   3)AGARWAL, Amit  

   4)BHAYA, Gaurav Ravindra  

   5)CHATTERJEE,Surojit  
 

(57) Abstract : 

EN)Methods, systems, and apparatus, including computer programs encoded on a computer storage medium, for facilitating and 

improving push messaging provided to users. In one aspect, a method includes receiving, from a user device, a request to subscribe to 

a push messaging service, selecting a given phone number that is uniquely associated with the user based on the received request, 

transmitting, to a user device, a first message that presents visual information at the user device and includes the given phone number, 

receiving, by the one or more servers, a second message addressed to the given phone number, selecting an additional message that 

presents additional visual information at the user device based, at least in part, on the message received from the user device and one 

or more of a geolocation of the mobile device or a time of day, and transmitting the additional message to the user device. 
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   1)MARTIN PEREZ, Alberto  
 

(57) Abstract : 

A system and method for operating an electronic computing device may include accessing a touch heat map in response to receiving a 

touch input on a touch sensitive surface of a touchscreen display of the device. The touch heat map may include touch input data 

associated with touch inputs applied to a screen displayed by the touchscreen display device associated with an application. Touch 

input data collected in the touch heat map may be used to predict a selection associated with the touch input received on the touch 

sensitive surface. 
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China. China 

(72)Name of Inventor : 

   1)SHI, Xiaoyan 

   2)XIONG, Chunshan 
 

(57) Abstract : 

GTP-U DOWNLINK PACKET SENDING METHOD AND APPARATUS Embodiments of the present invention provide a general 

packet radio system GPRS tunneling protocoluser plane GTP-U downlink packet sending method and apparatus. The method 

includes: receiving, by a mobile edge computing MEC platform, a GTP-U uplink packet sent by a base station device; obtaining, by 

the MEC platform, a tunneling endpoint identifier TEID of the base station device according to the GTP-U uplink packet; and sending, 

by the MEC platform, a GTP-U downlink packet to the base station device, where the GTP-U downlink packet includes the TEID of 

the base station device. By using the technical solutions of the embodiments of the present invention, after receiving the GTP-U uplink 

packet sent by the base station device, the MEC platform can obtain the TEID of the base station device according to the GTP-U 

uplink packet, and therefore, can correctly perform GTP-U encapsulation, and send the GTP-U downlink packet to the base station 

device. 
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(57) Abstract : 

CATALYST CARRIER, METHOD FOR MANUFACTURING SAME, AND EXHAUST PURIFICATION DEVICE A catalyst 

carrier (1( includes a catalyst carrying filter (2) having a porous metal mesh layered body in which a plurality of metal meshes (20) are 

layered and sintered and a catalytic substance is carried dispersedly, and a metal outer cylinder (3) in which the catalyst carrying filter 

(2) is installed. An outer peripheral edge of the catalyst carrying filter (2) is formed so as to be substantially in contact with an inner 

peripheral surface (31) of the outer cylinder (3). Wire edge surfaces (21) positioned at the outer peripheral edge of the catalyst 

carrying filter (2) in an intermediate area (45) having a circumference positioned in an intermediate portion in a thickness direction of 

the catalyst carrying filter (2) are contacted with and welded to the inner peripheral surface (31) of the outer cylinder (3). Accordingly, 

it is possible to maintain a shape of the catalyst carrying filter by preventing burn through or thermal deformation occurring due to 

welding of the catalyst carrying filter in which the plurality of metal meshes are layered and sintered, and also to weld the outer 

peripheral edge of the catalyst carrying filter where the wire edge surfaces are disposed randomly, to the outer cylinder with high 

strength. 
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(57) Abstract : 

1. A single phase, non-insulated, miniaturized DC/AC power inverter (1) comprising : - a DC input having a positive terminal (L+) and a negative 

terminal (L-); - an AC output having a line terminal (L) and a neutral terminal (N) ; - at least a H full bridge switch topology made of a first half-

bridge (201) having a first switch (S1_H) in series with a second switch (S1JL), and of a second half-bridge (202) haying a third switch (S2_H) in 

series with a fourth switch (S2_L), said first switch (S1_H) being connected at one end to the positive terminal (L+) of the DC input, said second 

switch (S1_L) being connected at one end to the negative terminal (L-) of the DC input, the other end of the first ƴ switch (S1_H) being connected to 

the other end of the second switch (S1_L), defining a first common end, said first common end being connected to the line terminal (L) of the AC 

output, said third switch (S2_H) being connected at one end to the positive terminal (L+) of the DC input, said fourth switch (S2_L) being connected 

at one end to the negative terminal (L-) of the DC input, the other end of the third switch (S2_H) being connected to the other end of the 

fourth.switch (S2J_), defining a second common end, said second common end being connected to the neutral terminal (N) of.the AC output, - at 

least one differentia! mode noise EMI filter (101) connected between the first and the second common ends of the half-bridges and the terminals of 

the AC output; - at least one common mode noise EMI filter (100) connected in cascade with the at least one differential mode noise EMI filter (101) 

connected between the first and the second common ends of the half-bridges and the terminals of the AC output, or vice versa ;  - said common mode 

noise filter (100) having two coupled inductors and at least two Y-capacitors, each connected between an end of one of said coupled inductors and a 

same reference.point and said differential mode noise filter (101) having at least one X-capacitor bridging the line and neutral; AMENDED SHEET 

wherein said first (S1_H), second (S1_L), third (S2J-I) and fourth(S2_L) switches are made of wide bandgap semiconductors and preferably of 

gallium nitride or GaN semiconductors ; wherein said DC/AC power inverter (1) further comprises : a ripple-compensating active filter comprising a 

third half-bridge (203) having .a fifth switch (S3_H) in series with a sixth switch (S3_L), said fifth switch (S3_H) being connected at one end to the 

positive terminal (L+) of the DC input, said sixth switch (S3_L) being connected at one end to the negative terminal (L-) of the DC input, the other 

end of the fifth switch (S3_H) being connected to the other end of the sixth switch (S3_L), defining a third common end, said third.common end 

being connected to a first end of a IX filter, made of at least one inductor (L6) and one storage capacitor (C5), a second end of the LC filter being 

connected to the negative terminal (l_); modulation control means of said first (S1_H), second (S1_L), third (S2JH), fourth (S2_L), fifth (S3_H) and 

sixth (S3_L) switches for providing a switch frequency comprised between 20 and 500 kHz and allowing variable phase shifts between any two of 

said first (201), second (202) and third (203) half- ƴ bridges and allowing dead time modulation of the switches of said half-bridges (201,202,203), 

so that to obtain a switching approaching ZVS switching, in particular to obtain switching when current crosses through zero and further to cancel 

switching losses and so that to allow high peak-to-peak voltage variations in the active filter, while storing corresponding energy in the storage 

capacitors (C5), wherein the Y-capacitors of said common mode noise filter (100) are .referenced to a shielding being at a reference potential, said 

shielding being insulated from earth, said Y-capacitors having a value comprised between 100nF and several uF and wherein the parasitic or leakage 

capacitance between the shielding and earth is limited to a few nF, typically 10nF, being thereby compliant with safety standards ; characterized in 

that the DC/AC power inverter (1) comprises, for each switch, a capacitive divider (301) that is branched in parallel on the command line between 

the switch gate and the switch driver (303), for detecting the switch current zero crossover through the gate connection of the respective switches, 
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(57) Abstract : 

Methods, systems, and devices, including computer programs encoded on a computer storage medium, for improving handwriting 

detection. In one aspect, a method includes receiving data indicating one or more strokes, determining one or more features of the one 

or more strokes, determining whether the one or more strokes likely represent a grapheme based at least on one or more of the 

features, selecting a particular recognition process for processing the data, from among (i) a multi-language recognition process which 

processes input strokes using multiple recognizers that are each trained to output, for a given set of input strokes, one or more 

graphemes that are associated with a particular language, and (ii) a single character, universal recognition process which processes 

input strokes using a universal recognizer that is trained to output, for a given set of input strokes, a single grapheme, and providing 

the data to the particular recognition process. 
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(57) Abstract : 

A pressure relief assembly (102) includes a housing (100) defining an air passage chamber (105) having at least one opening (106), 

and a membrane flap secured within the air passage chamber. The membrane flap is configured to move into an open position to 

expose the opening(s) (106) to relieve air pressure. A plurality of flap-retaining clips (120) securely couple the membrane flap to the 

housing (100). Each of the plurality of the flap-retaining clips includes a main body (126). A housing-connecting tab extends from a 

first end of the main body and is retained within a retaining channel formed in the housing. Opposed flap-retention wings (128) 

laterally extend from opposite sides of the main body (126). A portion of the membrane flap is trapped between the opposed flap-

retention wings (128) and the housing. 
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(57) Abstract : 

A respiratory protection filter includes filtration media. The filtration media includes an iron doped manganese oxide material having 

an average pore size (BJH method) in a range from 1 to 4 nm and a surface area (BET) of at least 300 m2/g or at least 350 m2/g or at 

least 400 m2/g. 
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(57) Abstract : 

The present disclosure relates to methods and systems that may improve and/or modify images captured using multiscopic image 

capture systems. In an example embodiment, burst image data is captured via a multiscopic image capture system. The burst image 

data may include at least one image pair. The at least one image pair is aligned based on at least one rectifying homography function. 

The at least one aligned image pair is warped based on a stereo disparity between the respective images of the image pair. The warped 

and aligned images are then stacked and a denoising algorithm is applied. Optionally, a high dynamic range algorithm may be applied 

to at least one output image of the aligned, warped, and denoised images. 
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(72)Name of Inventor : 

   1)YAMANOI, Daiki  

   2)MATSUO, Haruo 

   3)OKI, Takahiko  

   4)SUZUKI, Akira  
 

(57) Abstract : 

A traffic light recognition device is provided with: a camera (11) that captures an image of the vicinity of a vehicle (51); a map 

information acquisition unit (17) that acquires map information for the vicinity of the vehicle; a vehicle position detection unit (12) for 

detecting the position of the vehicle itself on a map; a traffic light position estimation unit (13) that estimates the position of a traffic 

light in an image on the basis of the vehicle position and the map information; a vehicle behavior estimation unit (14) that estimates 

the behavior of the vehicle; a traffic light detection area calculation unit (15) that sets a detection area for the traffic light in the image 

on the basis of the estimated position of the traffic light in the image and the amount of positional displacement of the traffic light in 

the image resulting from the behavior of the vehicle; and a traffic light recognition unit (16) that detects the traffic light from the 

detection area. Configuring in this manner makes it possible to set a detection area to a suitable position. 
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(57) Abstract : 

A redundant power system (100) includes a first MOSFET (202) having a first gate (206), a first source (210), and a first drain (208). 

A second MOSFET (204) having a second gate (212), a second source (214), and a second drain (216). The first source is connected 

to the second source, and the second drain is coupled to a ground (218). A control circuit (102) connected to the first gate and the 

second gate and that provides control signals to the first gate and the second gate that cause the first and second MOSFETS to operate 

in saturation regions during a first operational state to cause a first power source (106) to discharge and the first MOSFET operates in 

a linear region during a second operational state to limit a charging current that charges the first power source. 
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(54) Title of the invention : HANDRAIL DEVICE MOUNTED ON TOP OF ELEVATOR CAR 
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(32) Priority Date  :NA 
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(57) Abstract : 

ABSTRACT This invention is concerning an elevator car upper handrail apparatus, in which a connecting body is provided between 

respective ends of first and second side handrails on a landing side. The connecting body includes an opening/closing member which 

is rotatable between a closed position, in which a path for movement of a worker from a landing to a car upper surface is closed by the 

opening/closing member, and an open position, in which the path for movement is opened by the opening/closing member. The 

opening/closing member is configured to return automatically to the closed position. When the opening/closing member is in the 

closed position, the connecting body transmits an external force applied to one of the first and second side handrails in the width 

direction of a car to the other of the first and second side handrails. 
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(51) International classification  :B01J 23/34  
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   6)MOREAU, Francois  

   7)PHILLIPS, Paul Richard  

   8)REID, Stuart 

   9)SWALLOW, Daniel  

   10)SWALLOW, Daniel  

   11)XUEREB, David 
 

(57) Abstract : 

A catalyst for storing nitrogen oxides (NOx) in an exhaust gas from a lean burn engine comprising a NOx storage material and a 

substrate, wherein the NOx storage material comprises a NOx storage component and an NO oxidation promoter on a support 

material, wherein the NO oxidation promoter is manganese or an oxide, hydroxide or carbonate thereof. 
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   3)TSUBOUCHI, Masayuki 
 

(57) Abstract : 

ABSTRACT SENSE SHARED SYSTEM, OPERATION DEVICE, AND SENSE SHARED METHOD Provided are a feeling share 

System, an Operation device, and a feeling share method which are capable of reproducing a gesture without requiring a user to repeat 

the gesture. The present invention is provided with: a first Operation device including a first Operation interface unit that receives an 

Operation from a first user, and a first communication unit that transmits, to a Server device, first Operation Information indicating the 

Operation received by the first Operation interface unit; and a second Operation device including a second communication unit that 

receives the first Operation Information from the Server device, a second Operation interface unit that receives an Operation from a 

second user, and an Operation control unit that reproduces the Operation by using the second Operation interface unit on the basis of 

the first Operation Information received by the second communication unit. 
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(57) Abstract : 

ABSTRACT A compound represented by the general formula, or a salt thereof, has exceptional CXCL10 inhibitory activity and is 

useful as a treatment agent for the prevention and/or treatment, etc., of diseases involving overproduction of CXCL10. In the formula: 

R is a C|-s alky! group, etc.; R2 is a hydrogen atom, etc.; R3 is a halogen atom, etc.;}, /}, and Z are CM, etc.; X is CONH, etc.; ring A 

is a phenyl group, etc.; R4 is a halogen atom, etc.; and m is an integer of 0-5. 
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(57) Abstract : 

Abstract: The description relates to inhibitors of Apoptosis Proteins (TAPs) binding compounds, including Afunctional compounds 

comprising the same, which find utility as modulators of targeted ubiquitination, especially inhibitors of a variety of poly -peptides 

and other proteins which are degraded and/or otherwise inhibited by bifunctional compounds according to the present in -vention. In 

particular, the description provides compounds, which contain on one end a ligand which binds to the IAP E3 ubiquitin ligase and on 

the other end a moiety which binds a target protein such that the target protein is placed in proximity to the ubiquitin ligase to effect 

degradation (and inhibition) of that protein. Compounds can be synthesized that exhibit a broad range of pharmacolo -gical activities 

consistent with the degradation/inhibition of targeted polypeptides of nearly any type. 
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(57) Abstract : 

A virtual or augmented reality display system that controls a display using contro information included with the virtual or augmented 

reality imagery that is intended to b shown on the display. The control information can be used to specify one of multipl possible 

display depth planes. The control information can also specify pixel shifts within given depth plane or between depth planes. The 

system can also enhance head pos measurements from a sensor by using gain factors which vary based upon the userÊs hea pose 

position within a physiological range of movement. 
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(57) Abstract : 

A turbomachine blade (1) is provided with an airfoil portion (2) having a leading edge (3) and a trailing edge (4) and first and second 

sides (5 6) connecting the leading edge (3) and the trailing edge (4) and with a protective structure comprising a protective edging (7) 

and first and second protective stripes (8 9); the protective edging (7) is located on the leading edge (3); the first protective stripe (8) is 

located on the first protective side (5) and adjacent to the edging (7); the second protective stripe (9) is located on the second 

protective side (6) and adjacent to the edging (7); the edging (7) is formed by laser cladding or welding or plasma spraying or 

detonation spraying or wire arc spraying or flame spraying or high velocity oxyfuel coating spraying or warm spraying; the first and 

second stripes (8 9) are formed by cold spraying. 
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(57) Abstract : 

The present invention relates to an apparatus for handling a turbomachine part particularly during disassembling and reassembling 

operations. More specifically the present invention relates to an apparatus for handling the stator cone(300)of a gas turbine (400) 

suitable to completely manipulate said stator cone (300) during disassembling and reassembling operations. The apparatus according 

to the present invention allows to disassemble and reassemble the stator cone (300) of a gas turbine (400) without the need to 

dismount the turbomachine enclosure and without the necessity to have personnel inside the turbomachine package during the 

operations. 
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(57) Abstract : 

An apparatus is described having an image signal processor. The image signal processor has a plurality of depth calculation units to 

calculate a respective time of flight depth value for different pixel array locations. Each of the plurality of depth calculation units is to 

receive a response signal from a same pixel in a pixel array so that the plurality of depth calculation units are able to calculate multiple 

depth values for the different locations of the pixel array from respective response signals from different groups of pixels in the pixel 

array of which the pixel is a member. Each of the groups include pixels of different receive clock phases sufficient to calculate a 

respective depth value. Another apparatus is also described where multiple depth values are similarly calculated from different groups 

of pixels that each include a same pixel but where a depth calculation unit calculates each of the multiple depth values. 
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(57) Abstract : 

This invention is concerning an elevator apparatus, in which a safety monitoring device corrects a detected car position using a signal 

from a car position detection device and monitors the presence or absence of car overspeed on the basis of an overspeed detection 

pattern that varies in accordance with car position. The car position detection device includes a first car position detection sensor and a 

second car position detection sensor which are arranged side by side in a vertical direction. The safety monitoring device performs, in 

parallel, first overspeed monitoring based on a car position corrected using a signal from the first car position detection sensor and 

second overspeed monitoring based on a car position corrected using a signal from the second car position detection sensor. 
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(57) Abstract : 

Methods, systems, and apparatus, including computer programs encoded on computer storage media, for using recurrent neural 

networks to analyze health events. One of the methods includes obtaining a first temporal sequence of health events, wherein the first 

temporal sequence comprises respective health-related data associated with a particular patient at each of a plurality of time steps; 

processing the first temporal sequence of health events using a recurrent neural network to generate a neural network output for the 

first temporal sequence; and generating, from the neural network output for the first temporal sequence, health analysis data that 

characterizes future health events that may occur after a last time step in the temporal sequence. (FR)Linvention concerne des procds, 

des syst¨mes et un appareil, y compris des programmes informatiques cods sur des supports dinformations informatiques, permettant 

dutiliser des rseaux neuronaux rcurrents afin danalyser des vnements de sant. Lun des procds consiste   obtenir une premi¨re squence 

temporelle dvnements de sant, la premi¨re squence temporelle comprenant des donnes lies   la sant associes   un patient particulier au 

niveau de chaque intervalle dune pluralit dintervalles de temps; traiter la premi¨re squence temporelle dvnements de sant au moyen 

dun rseau neuronal rcurrent pour gnrer une sortie de rseau neuronal de la premi¨re squence temporelle; et gnrer,   partir de la sortie de 

rseau neuronal de la premi¨re squence temporelle, des donnes danalyse de sant qui caractrisent des vnements de sant futurs qui 

peuvent se produire apr¨s un dernier intervalle de temps de la squence temporelle. 
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(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium for a dynamic solar tile 

network. In one aspect a method includes designating a first solar tile in a set of solar tiles as a control tile. Selecting a subset of solar 

tiles in the set of solar tiles as controlled tiles that are each controlled by the control tile to form a solar tile network that includes the 

control tile and the controlled tiles. Receiving at the control tile status information from each of the controlled tiles. Determining by 

the control tile an operational state for each of the controlled tiles based on the status information. Transmitting by the control 

tile operation instructions to the controlled tiles that cause each controlled tile to switch to the operational state determined by the 

control tile. 
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(54) Title of the invention : BOREHOLE TESTING DEVICE 
 

  

(51) International classification  
:E21B 47/00 

(2012.01)  

(31) Priority Document No  :62/205,335  

(32) Priority Date  :14/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/046344  

:10/08/2016 

(87) International Publication No  :WO2017/030868 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Pile Dynamics, Inc. 
      Address of Applicant :30725 Aurora Road, Solon, Ohio 

44139, USA. U.S.A. 

(72)Name of Inventor : 

   1)PISCSALKO, George, R. 

   2)COTTON, Dean, A.  

   3)BERRIS, Richard, E.  

   4)PIEDIMONTE, Tyler, A.  
 

(57) Abstract : 

An inspection system to measure the condition of at least the wall of a ground opening, such as a borehole opening, an excavation, and 

a slurry wall, the inspection system comprising a head unit configured to be lowered into an associated borehole and having a 

lowering mount configured to be operably and selectively joined to an associated lowering unit to facilitate the lowering of the head 

unit into the associated borehole during a data collection phase, the data collection phase including at least one of a lowering phase 

wherein the head unit is lowered in the associated borehole toward an associated bottom extent of the borehole by the associated 

lowering unit and a raising phase wherein the head unit is raised in the associated borehole away from the associated bottom extent, at 

least one set of test data being collected concerning one or more physical characteristics of the associated borehole during the data 

collection phase, the head unit comprising an internal measurement system and a sensor arrangement having a plurality of sensors 

facing radially outwardly of a head axis that is generally parallel to at least a portion of the an associated borehole axis, the plurality of 

sensors allowing the head unit to be moved during the data collection phase without rotation about the head axis, the plurality of 

sensors at least partially producing the at least one set of test data collected during the data collection phase. 
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(19) INDIA  

(22) Date of filing of Application :07/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : HARMONIC BALANCER FOR SPRAY DRYER ABSORBER ATOMIZER 
 

  

(51) International classification  :F26B 3/14  

(31) Priority Document No  :14/818,608  

(32) Priority Date  :05/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2016/001217  

:05/08/2016 

(87) International Publication No  :WO/2017/021780  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC TECHNOLOGY GmbH,  
      Address of Applicant :Brown Boveri Strasse 7, 5400 Baden, 

Switzerland. Switzerland 

(72)Name of Inventor : 

   1)ZWAYYED, Saleem Khader  
 

(57) Abstract : 

HARMONIC BALANCER FOR SPRAY DRYER ABSORBER ATOMIZER ABSTRACT A fluid type, gel/wax/paraffin type, or 

mechanical type harmonic balancer for built-in or retrofit use with an atomizer of a SDA flue gas desulfurization system for reduced 

atomizer vibration within or outside of the atomizers harmonic range is provided herein. Also provided, is a method of using the built-

in or retrofit harmonic balancer with an atomizer of a SDA flue gas desulfurization system to decrease atomizer vibration within or 

outside the atomizers harmonic range, to increase atomizer on- line service hours, decrease atomizer maintenance requirements, and to 

decrease atomizer associated costs. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004641 A 

(19) INDIA  

(22) Date of filing of Application :07/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : ABRASIVE WHEEL 
 

  

(51) International classification  :B24D 13/06  

(31) Priority Document No  :15176163.2  

(32) Priority Date  :09/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/065107  

:29/06/2016 

(87) International Publication No  :201847004641  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LUKAS-ERZETT VEREINIGTE SCHLEIF - UND 

FRASWBRKZEUGFABRIKEN GMBH & CO. KG  
      Address of Applicant :Gebr¼der-Lukas-Strasse 1, 51166 

Engelskirchen, Germany Germany 

(72)Name of Inventor : 

   1)SCHUSTER' Jan  
 

(57) Abstract : 

The invention relates to an abrasive wheel (3) which is drivable in rotation about a rotation axis (D) and has a front side (4) and a rear 

side (5) facing away from the front side (4), wherein the abrasive wheel (3) furthermore has the following: a multilayer abrasive disc 

pack (2) having a plurality of abrasive discs (6) which are stacked on top of one another in a flat manner along the rotation axis (D) 

and each have a central aperture (7), wherein the central apertures (7) jointly form a clearance (10) in the abrasive disc pack (2), 

characterized in that the abrasive wheel (3) has a carrier plate (1) which is arranged in the clearance (10), and in that the abrasive discs 

(6) are each fastened individually to the carrier plate (1). 
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(19) INDIA  

(22) Date of filing of Application :12/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : LNG PLANT INCLUDING AN AXIAL COMPRESSOR AND A CENTRIFUGAL COMPRESSOR 
 

  

(51) International classification  
:F04D 17/12, F04D 

25/16, F04D 29/28  

(31) Priority Document No  :102015000038073  

(32) Priority Date  :24/07/2015 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/EP2016/067567  

:22/07/2016 

(87) International Publication No  :WO 2017/017025  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUOVO PIGNONE TECNOLOGIE SRL  
      Address of Applicant :Felice Matteucci 2, 50127 

Florence,Italy Italy 

(72)Name of Inventor : 

   1) IURISCI, Giuseppe 

   2)CORBO, Simone 

   3) SASSANELLI, Giuseppe 
 

(57) Abstract : 

ABSTRACT LNG PLANT INCLUDING AN AXIAL COMPRESSOR AND A CENTRIFUGAL COMPRESSOR The LNG plant 

comprises a compression train (100) and a further compression train (200), and may advantageously implement for example 3-cycles 

pure-refrigerants liquefaction technologies or multiple-cycles pure-refrigerant and mixed-refrigerant liquefaction technologies. The 

compression train (100) comprises a first and a second set of axial compression stages (321, 322, 323), one main inlet (301), one main 

outlet (302), one auxiliary inlet (303) and/or one auxiliary outlet, wherein a fluid entering the compressor (130) through the auxiliary 

inlet (303) is redirected from a substantially radial direction to a substantially axial direction and/or a fluid exiting the compressor 

(130) through the auxiliary outlet is redirected from a substantially axial direction to a substantially radial direction. The further 

compression train (200) comprises a first set of impellers (411, 412) being centrifugal and unshrouded and a second set of impellers 

(421, 422, 423) being centrifugal and shrouded. 
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(54) Title of the invention : FRAMEWORK STRUCTURE AND CONSTRUCTION METHOD FOR SAME 
 

  

(51) International classification  :E04B 1/21  

(31) Priority Document No  :2015-142982  

(32) Priority Date  :17/07/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2015/006047  

:04/12/2015 
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(61) Patent of Addition to Application 

Number  
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:NA 
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(71)Name of Applicant :  

   1)SUMITOMO MITSUI CONSTRUCTION CO., LTD.  
      Address of Applicant :2-l-6, Tsukuda, Chuo-ku, Tokyo 104-

0051, Japan Japan 

(72)Name of Inventor : 

   1)SUGAYA, Kazuhito 

   2)NAKAJIMA, Masahiro  

   3)SHINJO, Hiroshi 

   4)HASUO, Kouichi 

   5)SAKO, Junji  
 

(57) Abstract : 

ABSTRACT Provided is a frame structure which allow PC members to be assembled in an efficient manner. First blind holes 26 are 

formed in a first PC beam 11 so as to open out at longitudinal end surfaces thereof, and first through holes 31 are formed in a pair of 

PC columns 10 so as to open out opposite to the respective first blind holes 26. The first PC beam 11 is rigidly connected to each PC 

column 10 via a first rebar 32 positioned in each first through hole 31 and inserted in the corresponding first blind hole 26 to be 

connected to the corresponding first main beam rebar 24 via a first overlap joint 33, and grout filled around the first rebar 32 in the 

first through hole 31. 
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(54) Title of the invention : SADDLED VEHICLE 
 

  

(51) International classification  :B62J 6/02  

(31) Priority Document No  :201510441357.8  

(32) Priority Date  :24/07/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/JP2016/071498  

:22/07/2016 

(87) International Publication No  
:WO 2017/018331 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO., LTD.  
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 107-8556, Japan Japan 

(72)Name of Inventor : 

   1)TAN, Jing 
 

(57) Abstract : 

A saddle riding vehicle includes a head pipe (11), a front fork (3) rotatably supported with respect to the head pipe (11), a head lamp 

unit (100) disposed in front of the head pipe (11) and the front fork (3), and a front side cowl (64) disposed outside in a vehicle width 

direction of the head lamp unit (100).  The head lamp unit (100) includes a light source, a light distribution member configured to 

distribute light forward from the . light source, a front cover (110) disposed in front of the light distribution member, and a base 

member (120) disposed behind the light distribution member.  An opening portion ƴ (99) is formed between the front fork (3) and the 

front side cowl (64) when seen in a side view, an ornamental portion (121) extending outward in the vehicle width direction from the 

base member (120) of the head lamp unit (100) is formed, and an ornamental surface (121a) of the ornamental portion (121) serving as 

a surface directed outward in the vehicle width direction is disposed to be exposed to the outside in the vehicle width direction from 

the opening portion (99). 
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(19) INDIA  
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(54) Title of the invention : OXIDIZED CARBON BLACKS AND APPLICATIONS FOR LEAD ACID BATTERIES 
 

  

(51) International classification  :H01M 4/14  

(31) Priority Document No  :62/193,844  

(32) Priority Date  :17/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

: 

PCT/US2016/042500  

:15/07/2016 

(87) International Publication No  :WO/2017/015111  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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:NA 
 

  

(71)Name of Applicant :  

   1)CABOT CORPORATION  
      Address of Applicant :Two Seaport Lane, Suite 1300, Boston, 

Massachusetts 02210-2019, USA U.S.A. 

(72)Name of Inventor : 

   1)KORCHEV, Andriy  

   2)DUPASQUIER, Aurelien L.  

   3)ATANASSOVA, Paolina 
 

(57) Abstract : 

Disclosed herein are oxidized carbon blacks, which can be incorporated into electrode compositions for lead acid batteries. In some 

embodiments, the oxidized carbon blacks have a BET surface area ranging from 650 to 2100 m2/g; an oil absorption number (OAN) 

ranging from 35 to 500 mL/100g; and a volatile content of at least 5.5 wt.% relative to the total weight of the oxidized carbon black, as 

determined by weight loss at 950°C. 
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(54) Title of the invention : METHOD OF MAKING CARBON BLACK 
 

  

(51) International classification  :C09C 1/48  

(31) Priority Document No  :62/202,498  

(32) Priority Date  :07/08/2015 
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(86) International Application No 

        Filing Date 

:PCT/US2016/045793  

:05/08/2016 
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(61) Patent of Addition to Application 

Number  
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:NA 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)MONOLITH MATERIALS, INC.  
      Address of Applicant :1700, Seaport Blvd. Suite 150, 

Redwood City, California - 94063, United states of America 

U.S.A. 

(72)Name of Inventor : 

   1)HARDMAN, Ned J. 

   2)TAYLOR, Roscoe W. 
 

(57) Abstract : 

A method of making tailored carbon black in a plasma process. A method of making tailored carbon black in a plasma process is 

described, including subjecting the carbon black particles during and/or after formation to surface functionalizing agents in a 

controlled manner so as to impart a degree and/or density of functionalization onto the carbon black particles so as to adapt the 

particles to a particular pre-intended application 
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(54) Title of the invention : WEAVING MACHINE 
 

  

(51) International classification  :D03D 31/00  

(31) Priority Document No  :10 2015 213 015.0  

(32) Priority Date  :13/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/064457  

:22/06/2016 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)LINDAUER DORNIER GESELLSCHAFT MIT 

BESCHRĂNKTER HAFTUNG 
      Address of Applicant :Rickenbacher Str. 119, 88131, Lindau, 

Germany Germany 

(72)Name of Inventor : 

   1)RUTZ, Andreas 
 

(57) Abstract : 

A weaving machine with a shedding arrangement (10, 25) for forming loom sheds (3) between warp threads (1) drawn off from a 

thread supply (9), a weft insertion arrangement (20) for inserting weft threads (2) in the form of tapes into the formed loom sheds (3), 

and a drawing-off arrangement (30) for drawing off the woven fabric (4) formed by warp and weft threads (1, 2) after a weft thread 

insertion. The weaving machine encompasses a measuring arrangement (40) for detecting geometric parameteras, especially the width, 

of a weft thread (2) before its insertion in the loom shed (3), as well as an evaluating arrangement (45) for evaluating the detected 

measurement results. A control arrangement (50) for controlling a motion of the woven fabric (4), including the drawing-off, based on 

the evaluated measurement results, is present on the weaving machine and is connected with the drawing-off arrangement (30). (Fig. 

1) 
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(54) Title of the invention : SHED HOUSING 
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(31) Priority Document No  :  

(32) Priority Date  : -  

(33) Name of priority country  : 
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        Filing Date 
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:05/12/2017 
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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Research and Development Park No. 1088 Jiangcheng Road, Su-

tong Science and Technology Park Nantong Economic and 

Technological Development Area Nantong, Jiangsu, China 

226017. China 

(72)Name of Inventor : 

   1)MA, BIN  

   2)FANG, JIANG  

   3)TANG, LIQUAN  

   4)JIANG, JIANGQUAN  
 

(57) Abstract : 

A shed housing is disclosed. The shed housing covers an insulator including at least one shed. The shed housing includes a receiving 

cavity allowing an upper surface and a lower surface of the shed to be received in the receiving cavity. The shed housing is provided 

with a mounting hole through which the insulator passes, and an opening corresponding to the mounting hole. The opening 

communicates the mounting hole with an outer edge of the shed housing. The mounting hole communicates with the receiving cavity. 

A first connecting portion and a second connecting portion cooperating with the first connecting portion are arranged respectively on 

both ends of the opening. When the first connecting portion is connected to the second connecting portion, the shed housing is closed 

along a circumferential direction. The shed housing is able to receive the entire piece of shed, and can be assembled on the shed 

without any additional connecting components, which is convenient and high-efficient and has good effect on preventing pollution 

flashover and rain flashover. 
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(54) Title of the invention : PERFORMANCE MONITORING IN A DISTRIBUTED STORAGE SYSTEM 
 

  

(51) International classification  
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(32) Priority Date  :13/11/2015 
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        Filing Date 

:PCT/US2016/053933  
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Number  
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(71)Name of Applicant :  

   1)GOOGLE LLC  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA U.S.A. 

(72)Name of Inventor : 

   1)BORISOV, Vadim 

   2)FIKES, Andrew 

   3)COOPER, Brian F.  
 

(57) Abstract : 

Methods and systems for monitoring performance in a distributed storage system described. One example method includes identifying 

requests sent by clients to the distributed storage system, each request including request parameter values for request parameters; 

generating probe requests based on the identified requests, the probe requests including probe request parameter values for probe 

request parameter values, representing a statistical sample of the request parameters included in the identified requests; sending the 

generated probe requests to the distributed storage system over a network, wherein the distributed storage system is configured to 

perform preparations for servicing each probe request in response to receiving the probe request; receiving responses to the probe 

requests from the distributed storage system; and outputting at least one performance metric value measuring a current performance 

state of the distributed storage system based on the received responses. 
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(54) Title of the invention : CONTROL OF ORC PROCESSES BY INJECTING UNEVAPORATED FLUID 
 

  

(51) International classification  :F01K 7/02  

(31) Priority Document No  :15177121.9  

(32) Priority Date  :16/07/2015 

(33) Name of priority country  
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(71)Name of Applicant :  
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6408b, 4. OG (6. Flur), 81319 M¼chen, Germany Germany 

(72)Name of Inventor : 

   1)AUMANN, Richard  

   2)LANGER, Roy 

   3)KRICKE, Fabian  

   4)SCHUSTER, Andreas 
 

(57) Abstract : 

The invention relates to a thermodynamic cycle device, in particular an ORC device, comprising a preheater for preheating a working 

medium; an evaporator for evaporating and superheating a first mass flow of the preheated working medium; an expansion machine 

for expanding the evaporated and superheated first mass flow of the working medium; a condenser for condensing the working 

medium exiting the expansion machine; a feed pump for pumping condensed working medium to the preheater; and a first supply 

apparatus for supplying a second mass flow of the preheated working medium to the partially expanded first mass flow of the working 

medium in the expansion machine. The invention further relates to a corresponding method. 
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(54) Title of the invention : INDAZOLE AND AZAINDAZOLE COMPOUNDS AS IRAK-4 INHIBITORS 
 

  

(51) International classification  :C07D 401/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(86) International Application No 

        Filing Date 

:PCT/IB2016/054203  
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Karnataka Karnataka India 

(72)Name of Inventor : 

   1)Gummadi, Venkateshwar Rao  

   2)Samajdar, Susanta 

   3)Mukherjee, Subhendu 
 

(57) Abstract : 

The present invention provides indazole and aza indazole compounds of formula (I) or (II) and pharmaceutically acceptable salts 

thereof, and their use to inhibit IRAK-4 and/or for the treatment of diseases or disorders induced by IRAK-4. 
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(54) Title of the invention : KEY DISTRIBUTION AND RECEIVING METHOD, KEY MANAGEMENT CENTER, FIRST 

NETWORK ELEMENT, AND SECOND NETWORK ELEMENT 
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(57) Abstract : 

Embodiments of the present invention disclose a key distribution and receiving method, a key management center, a first network 

element, and a second network element. The method in the embodiments of the present invention includes: obtaining, by a first key 

management center, NAF key information of the first network element and a NAF key of the first network element, wherein the NAF 

key information of the first network element is information required to obtain the NAF key of the first network element; obtaining, by 

the first key management center, a service key, wherein the service key is used for communication data encryption and/or integrity 

protection when the first network element communicates with the second network element; using, by the first key management center, 

the NAF key of the first network element to perform encryption and/or integrity protection on the service key, to generate a first 

security protection parameter; and sending a first generic bootstrapping architecture GBA push message to the first network element. 

The GBA push message carries the first security protection parameter and the NAF key information of the first network element. By 

means of the present invention, data interception and attack in a sending process can be avoided 
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NETWORK DEVICE 
 

  

(51) International classification  
:H04W 40/22 

(2009.01)  

(31) Priority Document No  :201510515546.5  

(32) Priority Date  :20/08/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2016/083943  

:30/05/2016 

(87) International Publication No  :WO2017/028592  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District, Shenzhen, Guangdong 518129, P. R. 
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(57) Abstract : 

The present invention relates to the communications field, and discloses a capability indication method, a route setup method, a 

mobile terminal, and a network device, so as to save electricity of a mobile terminal in a D2D mesh network. A specific solution is as 

follows: A network device sends first indication information to a mobile terminal, where the first indication information is used by the 

network device to indicate to the mobile terminal that a communications network in which the network device is located supports 

communication between mobile terminals having a multi-hop capability, and the mobile terminal having the multi-hop capability is a 

mobile terminal having a capability of directly communicating with one or more mobile terminals. Embodiments of the present 

invention are applied to D2D communication. 
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   3)SAEGUSA, Taiga 

   4)IWANE, Yasushi 

   5)KAKEHI, Yuji  

   6)NAKAZAWA, Masayuki  

   7)SUEMITSU, Taisei 
 

(57) Abstract : 

A closed subscriber group (CSG) cell is a cell that allows use of subscribers. In order to receive the service by the CSG cell, a CSG-ID 

is required to be notified to a user equipment (101), which cannot be obtained in a situation outside the reach of radio waves from a 

non-CSG cell. In a mobile communication system including base stations (102) respectively provided to a CSG cell and a non-CSG 

cell in which access is made to the CSG cell with the use of a CSG-ID issued in a case where use of the CSG cell is allowed, the base 

station (102) provided in the CSG cell refers to the notified identification information of a user equipment and then transmits a 

tracking area update request from the user equipment (101) to a core network, and the core network determines whether the user 

equipment is allowed to use the CSG cell and, in the case where the use is allowed, transmits a signal for allowing assignment of radio 

resources to the user equipment and the CSG-ID. The user equipment (101) accesses the CSG cell with the use of the CSG-ED. 

Selected Figure FIG. 13 
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   6)NAKAZAWA, Masayuki  

   7)SUEMITSU, Taisei 
 

(57) Abstract : 

A closed subscriber group (CSG) cell is a cell that allows use of subscribers. In order to receive the service by the CSG cell, a CSG-ID 

is required to be notified to a user equipment (101), which cannot be obtained in a situation outside the reach of radio waves from a 

non-CSG cell. In a mobile communication system including base stations (102) respectively provided to a CSG cell and a non-CSG 

cell in which access is made to the CSG cell with the use of a CSG-ID issued in a case where use of the CSG cell is allowed, the base 

station (102) provided in the CSG cell refers to the notified identification information of a user equipment and then transmits a 

tracking area update request from the user equipment (101) to a core network, and the core network determines whether the user 

equipment is allowed to use the CSG cell and, in the case where the use is allowed, transmits a signal for allowing assignment of radio 

resources to the user equipment and the CSG-ID. The user equipment (101) accesses the CSG cell with the use of the CSG-ED. 

Selected Figure FIG. 13 
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(57) Abstract : 

An operator identifying apparatus, operator identifying method, and a vehicle mounted apparatus. Figure: 1 
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   11)PIUS, Roshan 

   12)SUKUMAR, Hariharan  
 

(57) Abstract : 

Aspects disclosed in the detailed description include power saving techniques in computing devices. In particular, as data is received 

by a modem processor in a computing device, the data is held until the expiration of a modem timer. The data is then passed to an 

application processor in the computing device over a peripheral component interconnect express (PCIe) interconnectivity bus. On 

receipt of the data from the modem processor, the application processor sends data held by the application processor to the modem 

processor over the PCIe interconnectivity bus. The application processor also has an uplink timer. If no data is received from the 

modem processor before expiration of the uplink timer, the application processor sends any collected data to the modem processor at 

expiration of the uplink timer. However, if data is received from the modem processor, the uplink timer is reset. FIG: 10 
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(57) Abstract : 

In order to facilitate maintenance of control circuit wiring or load-side main circuit wiring of a power distribution unit, this invention 

is a control center having control units (12) accommodated in multiple rows and levels in a casing, a vertical bus bar (14), and a power 

distributor (1) for distributing and supplying electrical power from the vertical bus bar (14) to the control units (12), wherein the 

power distributor (1) has: a bus engagement means (3) provided to individual groups of a plurality of the control units (14) in the same 

level, the bus engagement means (3) engaging with the vertical bus bar (14); a plurality of power-supply-side main circuit engagement 

means (5) for supplying the electrical power from the vertical bus bar (14) through an internally provided branching bus bar to the 

power supply-side of the plurality of control units (12); a load-side main circuit engagement means (6) connected to the load side of 

the control units (12); and a control circuit engagement means (7) for supplying a control signal. The load-side main circuit 

engagement means (6) and the control circuit engagement means (7) are provided so as to be individually detachable from the front 

surface side of the casing while having the power distributor (1) mounted thereon 

  

No. of Pages : 26 No. of Claims : 2 



The Patent Office Journal No. 08/2018 Dated 23/02/2018                                    7322 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847004823 A 

(19) INDIA  

(22) Date of filing of Application :08/02/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : MARKED KEG/CASK SEAL, AND METHOD FOR DETERMINING THE AGE OF A KEG/CASK 

SEAL 
 

  

(51) International classification  :F16J 15/06 (2006.01)  

(31) Priority Document No  :10 2015 111 376.7  

(32) Priority Date  :14/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/DE2016/100313  

:13/07/2016 

(87) International Publication No  :WO/2017/008787  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DSI GETRĂNKEARMATUREN GMBH  
      Address of Applicant :Oberster Kamp 20, 59069 Hamm, 

Germany Germany 

(72)Name of Inventor : 

   1)STEINMETZ, Harald  
 

(57) Abstract : 

The invention relates to a keg/cask seal (1) for a keg or cask containing a beverage, characterized in that a color mark (7) is arranged 

in a geometrically defined shape on a top side (6) of the keg/cask seal (1). The geometrically defined color mark (7) allows a 

conclusion to be drawn about the time lapsed since the keg/cask seal (1) was installed. 
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(57) Abstract : 

Methods to make a silica elastomer composite with a destabilized dispersion of silica are described, along with silica elastomer 

composites made from the methods. The advantages achieved with the methods are further described. 
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(57) Abstract : 

The machine (1) for sealing plastic profiled elements comprises: a base frame (6); a pair of retention members (7, 8), adapted to retain 

respective plastic profiled elements (P) having respective areas to seal (Z) with a first main edge (2a), a second main edge (3a), a first 

lateral edge (4a) and a second lateral edge (5 a); a heat-sealing element with heated plate (11); sliding means (9, 10) of the retention 

members (7, 8); removing means (13, 14) adapted to remove material from the areas to seal (Z) at least at the first lateral edges (4a); 

lateral containment means (23, 24), which are adapted to abut on the areas to seal (Z) at the first lateral edges (4a) for the containment 

of a lateral sealing bead (S) and which comprise at least a V-shaped element (23) having two sides (25) arranged in a V pattern which 

are adapted to abut on at least a portion of respective first lateral faces (4) of the profiled elements (P). 
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(57) Abstract : 

Methods to make a silica elastomer composite with a destabilized dispersion of a never dried or as produced precipitated silica are 

described along with silica elastomer composites made from the methods. The advantages achieved with the methods are further 

described. 
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(57) Abstract : 

A method for sending a long training sequence in a data packet in a wireless local area network, wherein the data packet complies with 

the 802.1 lax standard, and the method comprises: 5 obtaining, by an access point, AP, according to a total transmission bandwidth, an 

HE-LTF sequence corresponding to the total transmission bandwidth (101); and according to a size and a location of a resource block 

RU allocated to a station, mapping, a sequence segment, which is in the HE-LTF sequence and which location corresponds to the 

location of the allocated RU, to subcarriers in the allocated RU, and sending the sequence segment (102); 10 wherein an 2x HE-LTF 

sequence when the total transmission bandwidth is 80 M is: 
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(57) Abstract : 

The present invention provides an access authentication method and apparatus, so as to resolve prior art problems of a relatively long 

authentication time and high signaling overheads. The method includes: determining, by a cellular network access device, a key 

identifier; and sending, by the cellular network access device, the determined key identifier to UE and a non-cellular network access 

device, where the 10 key identifier is used to instruct the user equipment UE to perform security authentication with the non-cellular 

network access device based on a key corresponding to the key identifier. 
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(57) Abstract : 

Embodiments provide a data processing method and device.  A PCRF entity obtains subscription information of remote UE, and 

determines a QoS rule of relay UE according to the subscription information and service QoS of the remote UE, and the PCRF entity 

sends the QoS rule of the relay UE to a PGW, where the QoS rule is used by the PGW to modify or establish a bearer of the relay UE, 

and the bearer of the relay UE is used by the relay UE to forward data of the 10 remote UE, thereby ensuring the service QoS of the 

remote UE. 
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(57) Abstract : 

Embodiments of the present application disclose an access network device, including: a 

processing  module,  configured  to  generate  requirement  indication  information,  where  the requirement indication information is 

used to indicate that user equipment UE needs to satisfy a 

radio  resource  management RRM  requirement that  is  suitable  for  a high-speed  mobile 10 communication environment; and a 

sending module, configured to send the requirement indication information to the UE within coverage of a cell. The present 

application further discloses user equipment, a communications system, and a communication method, so as to resolve a prior-art 

technical problem that UE passes through a target but fails to well complete RRM because the UE moves at a quite high speed. The 

UE can adjust an RRM policy according to a preset RRM 15 parameter suitable for a high-speed mobile communication environment, 

to shorten an intra-frequency cell reselection time, shorten a target cell identification time, shorten an in-synchronization/out-of-

synchronization evaluation time, or shorten a measurement period, so as to satisfy the RRM requirement in the high-speed mobile 

communication environment, and ensure and improve network performance. 
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(57) Abstract : 

Abstract RADIO AGGREGATION A technique comprising: transmitting one or more radio signals comprising information for use by 

a communication device camped in idle mode on a first node operating according to a first radio access technology or connected to 

said first node, which information comprises information facilitating the prioritisation at the communication device of initiating an 

association with a node operating according to a second radio access technology and having a capability of functioning as a slave node 

in a radio aggregation technique involving said first node as a master node, over initiating an association with a node operating to said 

second radio access technology without said aggregation capability. 
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(57) Abstract : 

Abstract SEARCHING IMAGE CONTENT A method, an apparatus and computer program code is provided. The method comprises: 

responding to user input by making at least one alteration to a recording of a real scene in a first image content item;determining at 

least one altered characteristic of the recording of the real scene;determining whether one or more further image content items, 

different from the first image content item,have a recording of a real scene comprising the at least one determined altered 

characteristic; and causing at least one further image content item,having a recording of a real scene comprising the at least one 

determined altered characteristic,to be indicated to a user. 
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(57) Abstract : 

ABSTRACT DATA PACKET TRANSMISSION METHOD, APPARATUS, AND SYSTEM, AND NODE DEVICE Embodiments 

of the present invention disclose a data packet transmission method, apparatus, and system, and a node device. The data packet 

transmission method includes: obtaining data type information and data packet identification information of a data packet; calculating 

the data type information and the data packet identification information by using a preset MAC algorithm, to obtain a first message 

authentication code; and sending the data packet that includes the data type information and the first message authentication code to a 

node device, so that the node device checks the data type information according to the first message authentication code. By means of 

the embodiments of the present invention, security identification may be performed on the data type information of the data packet, 

thereby improving transmission reliability of the data type information. REFER TO FIGURE 1 
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(57) Abstract : 

The present invention relates to the field of wireless communications technologies, and in particular, to a terminal, an access network 

device, a wireless communications system, and an uplink control information transmission method. In the terminal, a receiving 

module receives downlink scheduling information of a downlink subframe F(i, j), where a set M of preconfigured downlink subframes 

in which the downlink subframe F(i, j) is located is divided into N subsets of preconfigured downlink subframes, a bit quantity of a 

hybrid automatic repeat request-acknowledgement HARQ-ACK that needs to be fed back for each downlink subframe in one subset of 

preconfigured downlink subframes is a predetermined value, and bit quantities of HARQ-ACKs that need to be fed back for any 

downlink subframes in different subsets of preconfigured downlink subframes are different; a processing module generates a HARQ-

ACK codebook according to a receiving status of downlink data, and generates uplink control information after encoding the HARQ-

ACK codebook; and a sending module sends the uplink control information. Therefore, a case in which bit quantities of HARQ-ACKs 

that need to be fed back for downlink subframes on different to-be-aggregated carriers are different is supported. REFER TO FIGURE 
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(57) Abstract : 

A circuit for generating a modulated signal in a transmitter of an integrated circuit is disclosed. The circuit comprises a transmitter 

driver circuit (302) having a first current path (325) for receiving a first input signal (Dataln) of a pair of differential input signals and 

a second current path (329) for receiving a second input signal (Dataln_b) of the pair of differential input signals, the transmitter driver 

circuit comprising a tail current path (327) coupled to each of the first current path and the second current path; a first current source 

(370) coupled between a first reference voltage (AVCCAUX) and ground (AVSS), wherein a first current of the first current source is 

proportional to the tail current of the tail current path; a first pull-up current source (460) coupled between the first reference voltage 

and a first output node (314) of the transmitter driver circuit; and a second pull-up current source (480) coupled between the first 

reference voltage and a second output node (320) of the transmitter driver circuit. A method of generating a modulated signal in a 

transmitter of an integrated circuit is also disclosed. 
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(57) Abstract : 

A lighting module (10) is disclosed, comprising a first carrier substrate (1) and a lighting unit (2, 4a-4d). The first carrier substrate (1) 

is bendable. The first carrier substrate (1) is bent so as to form a tubular structure (5), which is elongated and possibly at least in part 

hollow, and has a central, longitudinal axis (LA). At least a portion of one side of the first carrier substrate (1) at least in part 

constitutes an outer surface (6) of the tubular structure (5) exhibiting a plurality of surface portions (6a-6d), with the plurality of 

surface portions (6a-6d) configured such that at least some of the surface portions (6a-6d) each has a surface normal (7a, 7d) that is at 

an angle with respect to planes perpendicular to the central, longitudinal axis (LA) and passing through the respective surface portion 

(6a-6d). The lighting unit (2, 4a-4d) is coupled to the at least a portion of the one side of the first carrier substrate (1). By way of the 

geometrical configuration of the plurality of surface portions (6a- 6d), the lighting unit (2, 4a-4d) and possibly at least one light-

emitting element (4a-4d) included therein may have a main direction of light emission that is at an angle with respect to a plane that is 

passing through the tubular structure (5) and that is substantially perpendicular to the central, longitudinal axis (LA) of the tubular 

structure (5). 
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(57) Abstract : 

The invention relates to a device and a method for producing a pipe (1) from a hollow block (2) which has an opening (3). The device 

has a rolling mill (30) for rolling the hollow block (2) via a rolling rod (21) introduced into the opening (3) of the hollow block (2), 

whereby the pipe (1) is produced. A retaining device (70) for retaining the pipe (1) is provided behind the rolling mill (30), and the 

device is further designed such that the rolling rod (21) can be drawn out of the pipe (1) after the rolling process while the pipe (1) is 

retained by the retaining device (7 
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(57) Abstract : 

A safety system for maintenance of a lift or elevator, the latter moving within a shaft or containment structure (3), said system 

comprising, in correspondence with a lower section (2) or, if hollow, pit of such shaft (3), a control member (1) of the lift within said 

shaft, said member (1) comprising control means (5) for controlling the movements of the lift along such shaft or structure (3) from its 

lower section (2) during lift maintenance, said control means (5) comprising push-buttons, said control member (1) being positionable 

in a rest station whenever it is not used and during the normal use of the lift. The system according to the invention comprises position 

detector means (13) associated at least with the rest station and co-operating with said control member (1) whenever it is located in 

such station, said position detector means (13) disabling the use of the lift by users whenever said control member (1) is separated 

from such station, this ensuring that the movement of the lift can only be made by operating the control means (5) of such control 

member (1). A lift equipped with such safety device is also claimed. 
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(57) Abstract : 

An apparatus for disinfestation of beehives may include housing and a controller. The housing may include a receiving area for 

receiving a carrier comprising a fumigant and an automatic supply system adapted to extract a predetermined amount of fumigant 

from the receiving area. The automatic supply system may include a delivery mechanism that is configured to extract a first 

predetermined portion of the carrier comprising the predetermined amount of fumigant from the receiving area. The controller may be 

configured to control the automatic supply system to extract the first portion of the carrier according to a treatment protocol. 
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(57) Abstract : 

A small cell may include a base station that may be co located with an edge computing device. The edge computing device may be 

integrated within a small cell base station or be a physically separate module communicatively coupled to and in close proximity with 

the small cell base station that provides edge computing resources at the small cell. The edge computing device may communicate 

with input/output devices that are in hyper proximity to the small cell base station. The input/output devices may be capable of sensing 

aspects of the environment (e.g. via microphones light sensors cameras thermometers etc.) and providing a stimulus to an individual 

within hyper proximity to the input output devices. The stimulus may be in response to or based on the environmental information 

gathered by the input output devices. 
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(57) Abstract : 

A method of controlling an aspirator valve 11, 111 of a vacuum assisted braking system is provided that rapidly fully opens and closes 

the aspirator valve 11, 111 when an engine 6 of a motor vehicle 1 has been shut-down and the current conditions indicate that ice is 

likely to have formed in the aspirator valve 11, 111. The rapid opening and closing of the aspirator valve 11, 111 breaks up any ice 

that has built up thereby de-icing the aspirator valve 11, 111 and allowing the aspirator valve 11, 111 to function normally. Fig.l 
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   3)PARRON,JEROME  
 

(57) Abstract : 

(EN)Some demonstrative embodiments include devices, systems and/or methods of cellular-assisted Wireless Local Area Network 

(WLAN) regulatory information. For example, a User Equipment (UE) may include a WLAN transceiver; a cellular transceiver to 

receive from an Evolved Node B (eNB) a cellular message including regulatory information indicating one or more regulatory 

restrictions corresponding to WLAN communications over at least one WLAN frequency band, the regulatory information including 

at least an indication on whether or not WLAN active scanning is allowed over the WLAN frequency band; and a controller 

component configured to, based on the regulatory information, enable or disable the WLAN transceiver to perform a WLAN active 

scan over the WLAN frequency band. 
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(57) Abstract : 

There is provided mechanisms for assigning uplink pilot reference signals. A method is performed by a wireless device. The method 

comprises receiving an uplink grant and a downlink assignment for the wireless device the uplink grant being associated with initially 

assigned uplink pilot reference signals. The method comprises determining at least one reciprocity pilot reference signal from the 

initially assigned uplink pilot reference signals the uplink grant and the downlink assignment. The method comprises transmitting the 

at least one reciprocity pilot reference signal in the uplink grant. There is provided mechanisms for detecting such uplink pilot 

reference signals. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR MOBILITY MANAGEMENT IN A DISTRIBUTED SOFTWARE 

DEFINED NETWORK PACKET CORE SYSTEM 
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(57) Abstract : 

A distributed software defined network (SDN) packet core system includes a plurality of interconnected local mobility domains 

(LMDs). Each LMD includes a plurality of radio access technology (RAT) specific front-end modules associated with at least one 

RAT and a mobility manager. Each RAT-specific front-end module is configured to handle intra-RAT and intra-LMD mobility events 

that involve switching connectivity of client devices between two radio access points coupled to the LMD and associated with a first 

common RAT that is also associated with that RAT-specific front-end module. The mobility manager is coupled to the front-end 

modules and is configured to handle intra-RAT and inter-LMD mobility events. The mobility manager can also be configured to 

handle inter-RAT and intra-LMD mobility events if the SDN packet core system supports more than one RAT. 
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(54) Title of the invention : DISPLAY CONTROL SYSTEM AND CONTROL CENTER USING SAME, SPECIFIC POSITION 

NAVIGATION SYSTEM, AND INFORMATION DISPLAY SYSTEM FOR PANEL EQUIPMENT 
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   1)MIYAUCHI, Toshihiko  
 

(57) Abstract : 

DOCUMENT NAME: ABSTRACT PROBLEM TO BE SOLVED: The present invention is to provide a display control system 

capable of achieving a reduction in cost. SOLUTION: Included are: measurement units which are arrayed in plurality, and each of 

which has a measurement device on which a measurement device display unit is not mounted; and a display control unit which is 

provided on any one of the measurement units, is connected through a line to each of the measurement units, and has a display unit 

that displays each operation state of the measurement units and a control unit that executes a control command to each of the 

measurement units. 
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(54) Title of the invention : METHOD FOR PRODUCING 7H-PYRROLO[2, 3-D]PYRIMIDINE DERIVATIVE AND 

INTERMEDIATE THEREOF 
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(31) Priority Document No  :2015-136196  

(32) Priority Date  :07/07/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/070046  

:06/07/2016 

(87) International Publication No  
:WO 2017/006968 

A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JAPAN TOBACCO INC.  
      Address of Applicant :2-1, T oranomon 2-chome, Minato-ku, 

Tokyo L05-8422, Japan. Japan 

(72)Name of Inventor : 

   1)YAMASAKI, Takahiro  
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   6)MANTA, Naoki  
 

(57) Abstract : 

The present invention provides a method for producing a 7H-pyrrolo[2,3-djpyrimidine derivative that is useful as a janus kinase (JAK) 

inhibitor; an intermediate of the 7H-pyrrolo[2,3-d]pyrimidine derivative; and a method for producing the intermediate.  The present 

invention provides a method for producing 3-[(3S,4R)-3-methyl-6-(7H-pyrrolo[2,3-d]pyrimidin-4-yl)-l,6-diazaspiro[3.4]octan-l-yl] -3-

oxopropanenitrile, which uses a salt of an organic acid and (3S,4R)-3-methyl-l,6-diazaspiro[3.4]octane-l-carboxylic acid benzyl. 
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(57) Abstract : 

An example method includes providing small cell computing resources as a service wherein a base station in the small cell is co 

located with an edge computing device providing the small cell computing resources. The method may further include hosting an 

application on the small cell computing resources of the edge computing device the application accessible to a mobile device in the 

small cell. 
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(57) Abstract : 

A silica elastomer composite having superior mechanical properties. 
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(54) Title of the invention : COMMUNICATION METHOD FOR ELECTRONIC COMMUNICATION SYSTEM IN OPEN 
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   1)LIN, Chien-Hwa 
 

(57) Abstract : 

A communication method allowing communication to be performed in an open environment is provided for a server to authenticate a 

user that has no account with the server and to allow the user to perform operations with the server. Users having accounts with 

different servers in different electronic communication systems may authenticate each other and then communicate with common 

communication protocols across different application systems. An inviter may invite an invitee to access the inviters resources saved 

on a server that the invitee has no account with. Other than the inviter and invitee, no one including the server can access the inviters 

resources. Fig. 2 
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(54) Title of the invention : SYSTEMS AND METHODS FOR REGULATING USER DATA TRAFFIC IN A WIRELESS 

NETWORK 
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   1)RïNNEKE, Hans, Bertil  
 

(57) Abstract : 

ensure that user data transmissions (e.g., small data transmissions that are sent using control plane messages) do not become excessive 

and stay infrequent, thereby reducing the likelihood of a network overload situation. In one embodiment, an admission control 

function (ACF) for regulating the transmission of uplink user data is implemented in a wireless communication device (WCD) (e.g., a 

CIoT device). Such a WCD device may receive from a core serving node (CSN) admittance information (AI) (e.g., parameters, such 

as thresholds, used by the ACF to regulate the uplink traffic) that is used in performing the admittance control. 
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(57) Abstract : 

The present invention provides pyrazole pyrimidine derivatives which inhibit Casein kinase I (CKI) and/or lnterleukin-1 receptor-

associated kinase 1 (IRAKI) and methods of their manufacture, compositions comprising them and uses thereof in methods of treating 

malignant disease and disorders and methods for treating inflammatory diseases and disorders. 
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(57) Abstract : 

The present disclosure generally relates to a method and device of encoding a High Dynannic Range (HDR) color picture and at least 

one first Standard Dynannic Range (SDR) color picture, said method comprising encoding (101) a second Standard Dynamic Range 

(SDR) color picture obtained from the HDR color picture; According to the present disclosure, said method further comprises 

determining (102) at least one piece of color remapping information, from said second Standard Dynamic Range (SDR) color picture 

to said at least one first Standard Dynamic Range (SDR) color picture, said at least one piece of color remapping information being 

used to obtain an approximation of said at least one first Standard Dynamic Range (SDR) color picture from said second Standard 

Dynamic Range (SDR) color picture. 
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(57) Abstract : 

A network communication stack running on relational processing circuitry performs control and maintenance actions on records from 

a database server managed by repository control circuitry. The database interaction layer of the communication stack accesses the 

records on the database server. The database interaction layer passes the accessed records to the data processing layer for parsing and 

storage as tabular entries. An operator may perform manipulations on the tabular entries using a command interface generated by the 

command layer of the communication stack using locally-defined interface parameters that are independent of characteristics of the 

database server. The data processing layer recompiles manipulated entries into an altered record. The database interaction layer sends 

the altered record back to the database server. 
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(57) Abstract : 

ABSTRACT In an aspect of the present invention, a method comprising, receiving a protein data bank file (PDB) file, extracting 

header, SEQRES, secondary structure, and ATOM information from the PDB file, converting three character SEQRES information 

into one character amino acid, preparing a FASTA sequence from the one character amino acid, checking the availability of chain A 

information in the secondary structure information, extracting an initial and terminal sequence number of protein having Chain-A, 

checking a protein amino acid CA or ĕAÊ nucleotide in ATOM information, extracting a 3D co-ordinates of the amino acid from 

ATOM information, determining an Euclidean distance with distance matrix measured between two co-ordinates of protein atom 

through extracted 3D co-ordinates of the amino acid and storing the header, SEQRES, secondary structure, ATOM information, 

FASTA sequence, initial & terminal sequence number and Euclidean distance and distance matrix in a first file. 
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(57) Abstract : 

Example methods are provided for a host to maintain security system information in a virtualized computing environment, in which 

the host supporting a security system to secure a source virtualized computing instance. The method may include, based on an 

operation associated with the source virtualized computing instance, determining to maintain security system information associated 

with the security system. The method may further include obtaining the security system information that includes first information 

from the source virtualized computing instance, or second information from a source security virtualized computing instance, or both. 

The source virtualized computing instance may implement a first component of the security system and the source security virtualized 

computing instance a second component of the security system. The method may further include sending the first information to a 

destination virtualized computing instance, or the second information to a destination security virtualized computing instance, or both. 
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   2)ITOH, Tomohisa 

   3)URAMOTO, Yoshihiro  

   4)HANAI, Takahiro  

   5)TANOUE, Yoshiroh 

   6)URUSHISAKI, Masato 

   7)KUMAGAI, Yoshimi  
 

(57) Abstract : 

An ion generating apparatus that discharges ions generated by a plurality of ion generators from a discharge port together with 

suctioned air, comprising: more than one of the discharge ports; a diversion body that divides the air from a first and a second ion 

generators, different for each discharge port, toward each of the discharge ports; and a circuit operatively connected to the first and 

second ion generators, the circuit respectively energizing the first and second ion generators in different phases. Figure 1. 
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(19) INDIA  

(22) Date of filing of Application :11/09/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : CURRENT SAMPLING AND HOLDING CIRCUIT AND SIGNAL ACQUISTION SYSTEM 
 

  

(51) International classification  

:G11C27/02; 

H01L31/02; 

H03F1/08;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2016/095465  

:16/08/2016 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHENZHEN GOODIX TECIINOLOGY CO., LTD.  
      Address of Applicant :Floor 13, Phase B, Tengfei Industrial 

Building, Futian Free Trade Zone, Shenzhen, Guangdong 5l8000, 

China China 

(72)Name of Inventor : 

   1)ZHANG, Mengwen 
 

(57) Abstract : 

A current sampling and holding circuit and a signal acquisition system are disclosed. The current sampling and holding circuit 

includes: a canceling circuit, connected in series between a VDD terminal and a current sensor, being conducted according to a first 

enable signal, and configured to output a current to cancel a direct-current component in the current sensor; and a mirroring circuit, 

connected in parallel between the VDD terminal and a ground voltage with the canceling circuit and the current sensor connected in 

series, and being conducted according to a second enable signal inverse to the first enable signal, and configured to perform current 

transfer according to a current difference between a mirror current of the shunt current and an output current of the current sensor. 

According to the present application, the setup speed of the current sampling and holding circuit is improved, and the noise output by 

the current sampling and holding circuit is reduced. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747043599 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : LUMINESCENT CRYSTALS AND MANUFACTURING THEREOF 
 

  

(51) International classification  :C09K 11/66  

(31) Priority Document No  :16183790.1  

(32) Priority Date  :11/08/2016 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2017/065713  

:26/06/2017 

(87) International Publication No  :WO/2018/028869  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AVANTAMA AG  
      Address of Applicant :Laubisr¼tistrasse 50, 8712 Stfa, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)LCHINGER, Norman Albert  

   2)OSZAJCA, Marek  

   3)KISSEL, Patrick  

   4)PROTESESCU, Loredana 

   5)KOVALENKO, Maksym  

   6)KRIEG, Franziska  
 

(57) Abstract : 

Abstract The present invention relates to the field of luminescent crystals (LCs), and more specifically to Quantum Dots (QDs) of 

formula A1aM2bXc, wherein the substituents are as defined in the specification. The invention provides methods of manufacturing 

such luminescent crystals, particularly by dispersing suitable starting materials in the presence of a liguid and by the aid of milling 

balls; to compositions comprising luminescent crystals and to electronic devices, decorative coatings; and to components comprising 

luminescent crystals. 
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(19) INDIA  

(22) Date of filing of Application :06/12/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SYNCHRONOUS RELUCTANCE MOTOR ASSISTED BY PERMANENT MAGNETS 
 

  

(51) International classification  :H02K21/16,H02K1/24,H02K1/27  

(31) Priority Document No  :102015000017072  

(32) Priority Date  :22/05/2015 

(33) Name of priority country  :Italy 

(86) International Application 

No 

        Filing Date 

:PCT/IB2016/053002  

:23/05/2016 

(87) International Publication 

No  
:WO 2016/189445  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)D&M HOLDING S.P.A.  
      Address of Applicant :Via Vecchia Ferriera, 59, Vicenza 

36100 Italy 

(72)Name of Inventor : 

   1)FILIPETI, Davor  

   2)KARUZIC, Boris  
 

(57) Abstract : 

A synchronous reluctance motor (1) assisted by permanent magnets comprises a stator (2) provided with stator windings (6) for 

generating a magnetic flux which has a circular central seat (4) to house a cylindrical shaped rotor (3) suitable for being actuated in 

rotation about an axis of rotation wherein the rotor (3) comprises internal slots (10) for housing respective permanent magnets 

(11) and wherein the internal slots (10) and the permanent magnets (11) are curvilinear shaped in order to optimise the magnetic 

interaction between the rotor (3) and the stator windings (6). 
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(19) INDIA  

(22) Date of filing of Application :27/10/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : TOUCH SUBSTRATE, TOUCH PANEL AND TOUCH APPARATUS HAVING THE SAME, AND 

FABRICATING METHOD THEREOF 
 

  

(51) International classification  :G06F3/044  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2O16/095511  

:16/08/2016 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOE TECHNOLOGY GROUP CO., LTD.  
      Address of Applicant :No.10 Jiuxianqiao Rd., Chaoyang 

District, Beiiine 100015, China China 

   2)HEFEI XINSHENG OPTOELECTRONICS 

TECHNOLOGY CO., LTD.  
(72)Name of Inventor : 

   1)XIE, Xiaodong  

   2)HU, Ming  

   3)ZHANG, Ming  

   4)WANG, Jing 

   5)TIAN, Jian  

   6)HE, Min  
 

(57) Abstract : 

The present application discloses a touch substrate including a first touch electrode group having a plurality of rows of first touch 

electrodes; a second touch electrode group having a plurality of first columns of second touch electrodes; a third electrode group 

having a plurality of second columns of third electrodes. First touch electrodes in each row are spaced apart from each other along a 

row direction; second touch electrodes in each first column are spaced apart from each other along a first column direction; third 

electrodes in each second column are spaced apart from each other along a second column direction; the plurality of rows of first 

touch electrodes crossing over the plurality of first columns of second touch electrodes forming a plurality of first intersections; the 

plurality of rows of first touch electrodes crossing over the plurality of second columns of third electrodes forming a plurality of 

second intersections. Two first touch electrodes from two adjacent rows and two second touch electrodes from two adjacent first 

columns surround a third electrode. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747045977 A 

(19) INDIA  

(22) Date of filing of Application :21/12/2017 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : BRK INHIBITORY COMPOUND 
 

  

(51) International classification  
:C07D 487/04, 

A61K 31/519  

(31) Priority Document No  :2015-124315  

(32) Priority Date  :22/06/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

: 

PCT/JP2016/068429  

:21/06/2016 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ONO PHARMACEUTICAL CO., LTD.  
      Address of Applicant :1-5, Doshomachi 2-chome, Chuo-ku, 

Osaka-shi, Osaka 541-8526, Japan Japan 

(72)Name of Inventor : 

   1)YAMAMOTO, Shingo  

   2)TOKURA, Hiroshi  

   3)KURONO, Masakuni  

   4)NOMURA, Yoshinori  

   5)HOTTA, Shingo 
 

(57) Abstract : 

The present invention pertains to a compound represented by general formula (I) (wherein, all symbols represent the same meanings 

as the signs set forth in the description), or a salt, a solvate or an N-oxide thereof, or a prodrug of those. Since the compound has Brk 

inhibitory activity, the compound is useful as a medical agent component for the prevention and/or treatment of Brk-related diseases 

such as cancer, for example. 
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(54) Title of the invention : FAST ACCESS TELECOMMUNICATION TUNNEL CLONING 
 

  

(51) International classification  
:H04L12/26; 

H04L12/46;  

(31) Priority Document No  :15/241,634  

(32) Priority Date  :19/08/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/041306  

:10/07/2017 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Oracle International Corporation  
      Address of Applicant :500 Oracle Parkway , Mail Stop 5 O P7, 

Redwood Shores, California 94065 (US) U.S.A. 

(72)Name of Inventor : 

   1)Rolando HERRERO 
 

(57) Abstract : 

Not Submitted 
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(19) INDIA  

(22) Date of filing of Application :11/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A NOVEL PROCESS FOR THE PREPARATION OF TERIFLUNOMIDE 
 

  

(51) International classification  :C07C253/14,C07C255/23  

(31) Priority Document No  :3028/CHE/2015  

(32) Priority Date  :17/06/2015 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IB2016/053556  

:16/06/2016 

(87) International Publication No  :WO 2016/203410  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)BIOCON LIMITED  
      Address of Applicant :20th KM Hosur Road Electronic City 

P.O., Bangalore, Karnataka, India 560100. Karnataka India 

(72)Name of Inventor : 

   1)PALLE, Venkata, Raghavendracharyulu 

   2)BHAT, Ramakrishna, Parameshwar 

   3)KALIAPPAN, Mariappan  

   4)BABU, Jithendra, R. 

   5)SHANMUGHASAMY, Rajmahendra  
 

(57) Abstract : 

The present invention provides a process for the preparation of Teriflunomide (Formula I). The present invention describes the 

synthesis of Teriflunomide without isolating the intermediate Leflunomide. Teriflunomide is prepared from 5 Methyl isoxazole 4 

carboxylic acid by converting to its acid chloride and coupling with 4 trifluoromethyl aniline to obtain Leflunomide (which is not 

isolated) followed by ring opening reaction using aq. Sodium Hydroxide to form Teriflunomide. In other words the process is 

telescoped from 5 methylisoxazole 4 carbonyl chloride. 
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(19) INDIA  

(22) Date of filing of Application :15/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHODS FOR MANUFACTURING AROMATIC HYDROCARBON, PARAXYLENE AND 

TEREPHTHALIC ACID 
 

  

(51) International classification  :C07C 1/207  

(31) Priority Document No  :201510345647.2  

(32) Priority Date  :19/06/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2016/000315  

:17/06/2016 

(87) International Publication No  :WO/2016/201955  

(61) Patent of Addition to Application 

Number  
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:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)CHINA PETROLEUM & CHEMICAL CORPORATION  
      Address of Applicant :No.22 Chaoyangmen North Street, 

Chaoyang District, Beijing, 100728, China China 

   2)SHANGHAI RESEARCH INSTITUTE OF 

PETROCHEMICAL TECHNOLOGY, SINOPEC  
(72)Name of Inventor : 

   1)SONG, Qi 

   2)ZHENG, Junlin  

   3)KONG, Dejin 

   4)XU, Xuan 

   5)QI, Xiaolan 

   6)JIANG, Xiangdong 

   7)YANG, Deqin 
 

(57) Abstract : 

The present invention relates to a process for producing aromatics, p-xylene and terephthalic acid. The process for producing 

aromatics comprises a step of contacting an oxygen-containing raw material with an 5 aromatization catalyst, under aromatization 

reaction conditions, to produce aromatics. The process for producing aromatics has an advantage of high yield of carbon as aromatics. 
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(19) INDIA  

(22) Date of filing of Application :15/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD OF PREPARING AROMATIC HYDROCARBON, P-XYLENE AND TEREPHTHALIC 

ACID, AND APPARATUS PRODUCING AROMATIC HYDROCARBON 
 

  

(51) International classification  :C12P 5/02 (2006.01),  

(31) Priority Document No  :201510344799.0  

(32) Priority Date  :19/06/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2016/000314  

:17/06/2016 

(87) International Publication No  :WO 2016/201954 A1  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)CHINA PETROLEUM & CHEMICAL CORPORATION  
      Address of Applicant :No.22 Chaoyangmen North Street, 

Chaoyang District, Beijing, 100728, China. China 

   2)SHANGHAI RESEARCH INSTITUTE OF 

PETROCHEMIC AL TECHNOLOGY, SINOPEC  
(72)Name of Inventor : 

   1)KONG, Dejin 

   2)ZHENG, Junlin  

   3)SONG, Qi 

   4)QI, Xiaolan 

   5)QI, Xiaolan 

   6)XU, Xuan  

   7)JIANG, Xiangdong 

   8)YANG, Deqin 
 

(57) Abstract : 

The present invention relates to a process for producing aromatics, a process for producing p-xylene and terephthalic acid, and a 

device for producing aromatics. The process for producing aromatics at least comprises a step of producing C8 olefin from a 

compound having a lactone group and a step of producing aromatics from the C8 olefin. The process for producing aromatics has the 

characters of high yield of aromatics and high selectivity to xylene. 
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(54) Title of the invention : Conjugate of Estradiol and applications thereof 
 

  

(51) International classification  :A61K47/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHRIST UNIVERSITY  
      Address of Applicant :Hosur Road , Bangalore  560029, 
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(72)Name of Inventor : 

   1)Iven Jose 

   2)Shubhada V. Chiplunkar 

   3)Vinay Jha Pillai  

   4)Rahul Verma 
 

(57) Abstract : 

The present invention relates to conjugate of 17-ɓ estradiol with an analogue of indocyanine green dye for the detection of cancers. 

The invention also provides a method of preparation of the conjugate and method of detection of cancer cells. 
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(19) INDIA  

(22) Date of filing of Application :18/08/2016 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : IMPROVED TWISTING AND WINDING DEVICE FOR SPEED FRAME 
 

  

(51) International classification  :E05D 7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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:6700/CHE/2015  
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        Filing Date 
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:NA 
 

  

(71)Name of Applicant :  

   1)LAKSHMI PRECISION TOOLS LIMITED  
      Address of Applicant :Arasur, Coimbatore District, Tamil 

Nadu, INDIA. PIN: 641407 Tamil Nadu India 

(72)Name of Inventor : 

   1)KRISHNAN, Jayakumar  

   2)CHRISTDHAS, Berlin, Jinu  

   3)DURAISAMY, Devaraju  

   4)THANGAVEL, Satheesh, Kumar 
 

(57) Abstract : 

A twisting and winding device for speed frame comprises two parts [2 & 3]. Grooves are provided inside each part / leg. The tube [6] 

along with shank [7] is placed over part [2] and hinges [15 & 16] are fitted separately to part [2] by fastening means. Subsequently the 

other part B [3] is placed over the shank but opposite in direction to part A [2]. Then both the parts [2 &3] are subsequently fastened 

by screw or rivet or welding. . Presser finger assembly consisting of presser finger [4] with hinge pins [10] and bushes [11] is 

assembled on the hinges fixed in part A [2]. Centre spindle [8] is mounted on shank [7] by using pin [9]. Fig 4 
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(54) Title of the invention : METHOD OF PREPARATION OF THERAPEUTIC COMPOSITION FOR TREATING ISCHEMIC 

BRAIN STROKE 
 

  

(51) International classification  :C12N 5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filed on 

:932/CHE/2013  
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TRAN-SCELL BIOLOGICS PRIVATE LIMITED  
      Address of Applicant :PLOT NO. 70-A/B, DOOR NO. 8-
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SOCIETY, MLA COLONY, ROAD NO. 12, BANJARA HILLS, 

HYDERABAD 500034. Telangana India 

(72)Name of Inventor : 

   1)SUBHADRA DRAVIDA  
 

(57) Abstract : 

The present invention aims to develop a method to build a novel therapeutic composition based out of the mesenchymal stem cells 

derived from stromal tissues like cord and dental pulp, in treating disease and disorders related to brain stroke. The novelty of the stem 

cell composition is that it is a live human cell based formulation capable of releasing both the anti-inflammatory and neuronal specific 

growth factors that is unique, readily available and optimal treatment tool for brain stroke patients. 
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(54) Title of the invention : A SYSTEM FOR EARLY DETECTION OF TUBE TO TUBE SHEET JOINT LEAKAGE IN 

INDIVIDUAL TUBE BUNDLE OF ANY SURFACE CONDENSER OF ANY RATING. 
 

  

(51) International classification  
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
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(72)Name of Inventor : 

   1)SANDEEP SAXENA 

   2)AWANISH KUMAR GUPTA  

   3)MD. WASHAB RAFIQUE  

   4)KAMLESH GAMIT  
 

(57) Abstract : 

The invention relates to a system for early detection of tube to tube sheet joint leakage in individual tube bundle of any surface 

condenser of any rating. The said system comprising a catch trough (2) disposed in each of four water chambers (1) for collecting the 

contaminated condensate (6) in respective water chamber (1), wherein, a pipe arrangement (4) is configured for carrying the said 

contaminated condensate (6) passing out from the catch trough (2) and flowing back into the condenser through the end plate of the 

water chamber at a lower elevation wherein a retractable conductivity measurement probe (5) is disposed on the pipe assembly/U-tube 

(4) and accessible from outside the main condenser, for measuring the conductivity of the water continuously for indicating the 

presence of high saline water in the condensate. 
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(54) Title of the invention : AN IMPROVED BENEFICIATION PROCESS FOR LOW GRADE IRON ORE FINES OF SIZE LESS 

THAN 210 MICRON TO PRODUCE A CONCENTRATE WITH <3% ALUMINA AND <2% SILLCA  
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(57) Abstract : 

An improved beneficiation process for low grade iron ore fines of size less than 210 micron to produce a concentrate with <3% 

alumina and <2% silica, comprising the steps of:- pre-concentrating a slurry of iron ore fines of size less than 210 microns in a hydro 

cyclone; Collecting a concentrate of iron ore fines of size greater than 53 microns; mixing the concentrate with water to prepare a 

slurry; feeding the slurry to the top of a spiral separator with a flow rate of 2to 4m3/hour; and  
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(54) Title of the invention : DEVICE FOR GENERATION OF ELECTRICAL ENERGY IN ABSENCE OF ANY SIGNIFICANT 

SOURCE OF IONS 
 

  

(51) International classification  
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(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CENTRE FOR INTERDISCIPLINARY RESEARCH 

AND EDUCATION  
      Address of Applicant :404 B JODHPUR PARK, KOLKATA - 

700 068, INDIA West Bengal 

(72)Name of Inventor : 

   1). NANDY, PAPIYA  

   2)DAS, SUKHEN 

   3)BANDYOPADHYAY, POONAM  

   4)PAUL, BIPLAB KUMAR  
 

(57) Abstract : 

 The present invention discloses a device (A) for generation of electrical energy, in absence of any significant source of ions 

comprising of a container having a first arm (1) containing a first solvent and a second arm (2) containing a second solvent. The arms 

(1, 2) are separated by a suitable separator (3) placed in a connecting tube (4). The latter connects said first arm (1) and said second 

arm (2). A first electrode (5) is immersed in the first solvent and a second electrode (6) is immersed in the second solvent, such that, a 

difference between the dipole potentials of the two solvents is created by this arrangement at the opposite surfaces of said separator 

(3). 
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(57) Abstract : 

The present invention relates to a carbohydrate based nanoparticle formulation that can completely inhibit amyloid fibril formation 

and dissolve amyloid fibril. The nanoparticle is composed of inorganic or organic core and shell having carbohydrate like functional 

groups. The nature and number of carbohydrate per nanoparticle is optimized for best performance. Additionally, the surface 

chemistry is appropriately designed for high neuronal cell uptake. The nanoparticle can efficiently inhibit amyloid fibrillation for 

model amyloid peptide/protein and completely dissolves amyloid fibrils. The nanoparticle enters into model neuronal cells, inhibiting 

amyloid fibrillation and reducing amyloid-derived cytotoxicity. This approach can be extended for in vivo application to combat 

amyloid-derived neurodegenerative diseases such as Alzheimerôs disease (AD). 
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   1)KIM, KWANG SOO  
 

(57) Abstract : 

There is provided an insert device configured be inserted into or withdrawn out of a hollow electrical-device frame buried in a wall in 

a building construction, the device comprising: an inserted portion configured to be inserted into or withdrawn out of the hollow 

electrical-device frame buried in-the wall; anda grip portion coupled-to the inserted portion, wherein the grip portion is configured to 

be gripped by an user to allow the inserted portion to be withdrawn out of the frame, wherein the inserted portion has a size and a 

shape such that the inserted portion is in close contact with an entire inner surface of the hollow electrical-device frame. 
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(72)Name of Inventor : 

   1)Arno Klein -Hitpass 
 

(57) Abstract : 

 The invention relates to a gearbox with at least one planetary stage (100) comprising at least two planetary gear trains (110, 120) 

connected in parallel. The two planetary gear trains (110, 120) connected in parallel are flexibly coupled and the control of the power 

flow through the planetary gear trains (110, 120) connected in parallel takes place through coordination of the torsional stiffness of 

individual components (1, 2, 5, 6, 7, 30, 40) of the planetary gear trains (110, 120) . 
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(72)Name of Inventor : 

   1)Arno Klein -Hitpass 
 

(57) Abstract : 

The invention relates to a planetary axle (100a, 100b, 100c) for a planetary gearbox, embodied analogously to a transverse link axle 

(100a) and/or a thrust/flexural link axle (100b) and/or a longitudinal link axle (100c) in the automotive industry. 
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(72)Name of Inventor : 

   1)Arno Klein -Hitpass 
 

(57) Abstract : 

The invention relates to a planetary carrier, having an input-side hub (1), an input-side outer leg (2a), an output-side leg (5) and at least 

one web (4) connecting the two said legs (2a, 5). In such cases the output-side leg (5) has at least one output-side axle seat (6b) in each 

case for an output-side end of a planetary axle. The planetary carrier also has an input-side inner leg (8), which is arranged in parallel 

to the input-side outer leg (2a) and has at least one input-side axle seat (6a) in each case for an input-side end of a planetary axle. 
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(72)Name of Inventor : 

   1)Amit Kumar Agrawal  
 

(57) Abstract : 

Apparatuses, methods, and program products are disclosed for producing a task reminder on a device. One method includes detecting, 

by use of a processor, a task to be completed via a user account in an environment that does not enable the task to be completed. The 

method also includes tagging the task as an incomplete task. The method includes directing information to be stored. The information 

associates the incomplete task with the user account, and the information is used to produce a reminder to complete the incomplete 

task. 
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(57) Abstract : 

During the process of compressing air, atmospheric air along with water vapor and airborne contaminants are ingested into the air 

compressor. Many of these compressors utilize oil for lubrication, sealing and cooling.  A compressor system utilizes drain valves to 

remove the condensate that accumulates in the system which are typically located on the compressor, moisture separators, coalescing 

filters, receivers, dryers, and drip legs.  While the drain valves successfully remove the condensate, this condensate is now 

contaminated with lubricant. The compressor system also includes a filter for the removal of lubricant from the condensed water so 

that the water can be discharged to sewer. The filter is arranged to house a series of vertically stacked filter cartridges, each cartridge 

structured to pass fluid flow to the other cartridge. The housing is connected to the filter cartridges via a variable length pipe extension 

dependent on the number of filter cartridges used in an application. 
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   2)ZENG, Zanjian 
 

(57) Abstract : 

The present disclosure provides a fingerprint chip package structure, an input assembly and a terminal. The fingerprint chip package 

structure includes a package body and a fingerprint identification chip. The package body includes a bottom surface and a lateral 

surface connected to the bottom surface, and defines a recessed portion at a junction of the bottom surface and the lateral surface. The 

fingerprint identification chip is received in the package body. 
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(72)Name of Inventor : 

   1)WU, Shoukuan 
 

(57) Abstract : 

A method for manufacturing an input assembly, an input assembly and a terminal are provided. The input assembly includes a 

decoration enclosure, a touch panel, a fingerprint chip package structure and a display screen component, and the touch panel defines 

a blind hole in a surface thereof. The method for manufacturing the input assembly includes: mounting the fingerprint chip package 

structure in the decoration enclosure; mounting the decoration enclosure carried with the fingerprint chip package structure in the 

blind hole; mounting the display screen component to the surface of the touch panel, in which a first orthographic projection of the 

display screen component in the surface of the touch pane; overlaps a second orthographic projection of the decoration enclosure in 

the surface of the touch panel. 
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   2)ZENG, Zanjian 
 

(57) Abstract : 

An input assembly and a terminal are provided. The input assembly includes a decoration enclosure and a fingerprint chip package 

structure. The decoration enclosure is configured for decorating the fingerprint chip package structure. The decoration enclosure 

includes a decoration ring for accommodating the fingerprint chip package structure and a support rim. The support rim extends 

inwards from an inner wall of the decoration ring. 
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   1)WU, Shoukuan 

   2)ZENG, Zanjian 
 

(57) Abstract : 

A method for manufacturing an input assembly, an input assembly and a terminal are provided. The input assembly includes a 

reinforcing plate, a first flexible circuit board, a fingerprint chip package structure and a fixed plate. The reinforcing plate has a first 

positioning structure and configured to reinforce the first flexible circuit board and the fingerprint chip package structure. The first 

flexible circuit board is fixed on the reinforcing plate. The fingerprint chip package structure is fixed on the first flexible circuit board. 

The fixed plate is fixed to the terminal and has a second positioning structure. The first positioning structure is configured to be fitted 

with the second positioning structure, so as to limit a movement of the reinforcing plate relative to the fixed plate. 
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   2)ZENG, Zanjian 
 

(57) Abstract : 

A decoration enclosure, an input assembly and a terminal are provided. The decoration enclosure is configured for decorating a 

fingerprint identification structure of the input assembly, and includes a decoration ring and a support rim. The support rim extends 

inwards from an inner wall of the decoration ring and supports the fingerprint identification structure. 
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(57) Abstract : 

The present invention relates to a method for cutting a glass layer (1) having a first surface (I) and a second surface (II) at least 

comprising: a) moving a first laser beam (2) which is generated by a pulsed laser along a cutting line (L) wherein material 

modifications are produced in the interior of the glass layer (1) between the first surface (I) and the second surface (II); b) moving a 

second laser beam (3) along the cutting line (L) wherein the glass layer (1) is heated by the laser radiation; c) cooling the glass layer 

(1) along the cutting line (L) wherein the glass layer (1) fractures along the cutting line (L). 
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(57) Abstract : 

Method performed by a first communication device (101) for sending downlink information to a second communication device (102). 

The first communication device (101) and the second communication device (102) operate in a communications network (100). The 

first communication device (101) determines (702) whether or not one or more third communication devices (103) operating in the 

communications network (100) are sending uplink information on an adjacent carrier (142). The adjacent carrier (142) is adjacent to a 

carrier (141) assigned to the first communication device (101) for sending the downlink information to the second communication 

device (102). The first communication device (101) sends (703) the downlink information to the second communication device (102) 

on the carrier (141) when it has determined that the one or more third communication devices (103) are not sending uplink 

information on the adjacent carrier (142) to the carrier (141). 
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(54) Title of the invention : SENDING A CONFIGURATION MESSAGE AND REPORTING CHANNEL INFORMATION ON 

PUCCH IN PCELL AND IN SCELL 
 

  

(51) International classification  :H04W72/04,H04L1/18,H04L5/00  

(31) Priority Document No  :62/171334  

(32) Priority Date  :05/06/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/SE2016/050529  

:03/06/2016 

(87) International Publication 
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:WO 2016/195583  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 
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(62) Divisional to Application 

Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :. SE 164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)EVERAERE Dominique 

   2)HOYMANN Christian  

   3)NAMMI Sairamesh 
 

(57) Abstract : 

Method performed by a first communication device (101) for sending a configuration message to a second communication device 

(102). The first communication device (101) and the second communication device (102) operate in a communications network (100). 

The first communication device (101) sends (502) the configuration message to the second communication device (102). The 

configuration message is for configuring the second communication device (102) to report channel information about one carrier (143) 

to the first communication device (101) on a primary carrier (141) and on one or more secondary carriers (142). According to a 

method performed by the second communication device (102) the second communication device (102) receives (601) the 

configuration message and sends (604) a first channel information report on the primary carrier (141) and a second channel 

information report on a first secondary carrier of the one or more secondary carriers (142) according to the received configuration 

message. 
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(19) INDIA  

(22) Date of filing of Application :01/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : ELECTRIC MOTOR 
 

  

(51) International classification  :H02K21/20,H02K21/14  

(31) Priority Document No  :1511226.1  

(32) Priority Date  :25/06/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/IL2016/050635  

:16/06/2016 

(87) International Publication No  :WO 2016/207877  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)VASTECH HOLDINGS LTD.  
      Address of Applicant :149 Albion Road London N16 9JU 

U.K. 

(72)Name of Inventor : 

   1)MOSTOVOY Alexander 
 

(57) Abstract : 

The invention relates to an electric motor comprising: (A) a rotor which comprises: (a) a co centric shaft and disk; and (b) a plurality 

of permanent magnets that are equi angularly spaced and equi radially disposed on said disk; and (B) a stator which comprises: (c) a 

plurality of solenoids that are equi angularly spaced and equi radially disposed each of said solenoids having a solenoid core which in 

turn has a rectangular shape in cross section a cavity and a disk slot; and (d) a coil within each of said solenoids; wherein said rotor 

disk is positioned within said solenoids disk slots and said permanent magnets are arranged such that they can pass through said 

cavities of the solenoid cores in a rotational manner when said rotor disk is rotated. 
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(19) INDIA  
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(54) Title of the invention : ELECTRICAL SWITCHING CONTACT 
 

  

(51) International classification  :H01H11/04,H01H11/06  

(31) Priority Document No  :15175612.9  

(32) Priority Date  :07/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/061279  

:19/05/2016 

(87) International Publication No  :WO 2017/005401  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SIEMENS AKTIENGESELLSCHAFT  
      Address of Applicant :Werner von Siemens Straße 1 80333 

München Germany 

(72)Name of Inventor : 

   1)WÖLLMER Heinz  

   2)SCHALLER Karl Heinz  

   3)SPEIL Heinz 
 

(57) Abstract : 

The invention relates to an electrical switching contact comprising a contact carrier (1) and a contact plating (2) which has a contact 

material (5) and to a method for producing said electrical switching contact. The invention is characterized in that a layer (6) that can 

be sintered is arranged between the contact material (5) and the contact carrier (1) in order to connect the contact material (5) to the 

contact carrier (1). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000121 A 

(19) INDIA  

(22) Date of filing of Application :02/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : CONNECTION TERMINAL 
 

  

(51) International classification  :H01R4/48,H01R9/26,H01R25/14  

(31) Priority Document No  :10 2015 110 874.7  

(32) Priority Date  :06/07/2015 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/065974  

:06/07/2016 

(87) International Publication 

No  
:WO 2017/005790  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PHOENIX CONTACT GMBH And CO. KG  
      Address of Applicant :Flachsmarktstraße 8 32825 Blomberg 

Germany 

(72)Name of Inventor : 

   1)GEBHARDT Martin  
 

(57) Abstract : 

The invention relates to a connection terminal (1) for connecting an electrical conductor to a busbar (2) comprising a housing (3) a 

conductor connecting element (4) and a current bar (5) wherein the housing (3) has a conductor insertion opening (6) for inserting the 

electric conductor and a busbar receiver (7) for receiving the busbar (2) wherein a spring element (8) which comprises at least one leg 

(9) is arranged in the housing (3) such that the free end (10) of the leg (9) projects into the busbar receiver (7) if no busbar (2) is 

arranged in the busbar receiver (7) while the spring element (8) is deflected against the spring force thereof if a busbar (2) is arranged 

in the busbar receiver (7) wherein the free end (10) of the leg (9) then rests against the busbar (2) at an acute angle?. 
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(54) Title of the invention : RELAY VALVE AND METHOD OF CONTROLLING A RELAY VALVE 
 

  

(51) International classification  :B60T15/18,B60T15/02  

(31) Priority Document No  :15176839.7  

(32) Priority Date  :15/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/066383  

:11/07/2016 

(87) International Publication No  :WO 2017/009271  
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)KNORR BREMSE SYSTEME FÜR NUTZFAHRZEUGE 

GMBH  
      Address of Applicant :Moosacher Str. 80 80809 München 

Germany 

(72)Name of Inventor : 

   1)ZEMAN Ferenc 
 

(57) Abstract : 

A relay valve (10) for a compressed air brake system of a commercial vehicle comprises a control piston (14) arranged in a housing 

(12) and being axially movable by means of a control pressure supplied from a control port (20); a valve means (24) comprising a 

valve body (28) being axially movable by means of an axial movement of said control piston (14) wherein said valve body (28) 

controls fluid connection between a supply port (26) and an outlet port (22); and a movement limiting mechanism (38) configured to 

limit an axial movement range of said control piston (14) if required. 
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(54) Title of the invention : AUTOMATIC TARGET RECOGNITION AND MANAGEMENT SYSTEM 
 

  

(51) International 

classification  
:A01B39/18,A01M21/02,A01M21/04  

(31) Priority Document No  :2015902116  

(32) Priority Date  :05/06/2015 

(33) Name of priority 

country  
:Australia 

(86) International 

Application No 

        Filing Date 
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      Address of Applicant :Parramatta Road Sydney New South 

Wales 2006 Australia 

(72)Name of Inventor : 

   1)CALLEIJA Mark  

   2)SUKKARIEH Salah  
 

(57) Abstract : 

This invention relates to an apparatus for controlling weeds. The apparatus includes a tine formation adapted to remove or disrupt 

targeted weeds and a tine support assembly adapted to support the tine for movement about a first control axis in a generally vertical 

direction between an engaged position wherein the tine formation in use contacts a ground surface for removal or disruption of 

targeted weeds and a disengaged position wherein the tine formation is substantially retracted from the ground surface. The tine 

support assembly is further adapted to support the tine for movement about a second control axis in a generally horizontal direction. 

The tine support assembly further includes a first actuation mechanism adapted to effect movement of the tine about the first control 

axis and a second actuation mechanism adapted to effect movement of the tine about the second control axis. The apparatus also 

includes a sensing system for sensing aspects of an environment and generating data indicative thereof and a classification system for 

identifying target weeds within the environment on the basis of the data from the sensing system. A control system is adapted to 

activate the first and second actuation mechanisms of the tine support assembly in accordance with a predetermined control logic 

thereby sequentially to position the tine for disruptive contact with the targeted weeds. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000177 A 
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(54) Title of the invention : METHODS FOR ANALYSING A URINE SAMPLE 
 

  

(51) International classification  :G01N33/574,G01N33/48  

(31) Priority Document No  :1509909.6  

(32) Priority Date  :08/06/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2016/051608  

:01/06/2016 

(87) International Publication No  :WO 2016/198833  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)ARQUER DIAGNOSTICS LIMITED  
      Address of Applicant :North East Business And Innovation 

Centre Wearfield Sunderland Tyne and Wear SR5 2TA U.K. 

(72)Name of Inventor : 

   1)MILLER JONES David Nicholas 

   2)STOCKLEY Jacqueline 

   3)NYBERG Cheryl 
 

(57) Abstract : 

The present invention relates to methods for analysing a urine sample from a subject comprising exposing the urine sample to a lysis 

buffer which is capable of releasing at least one biomarker from cells in the urine sample. The present invention further relates to 

kits devices and apparatuses that can be used in these methods. Finally the present invention relates to methods for detecting the 

presence of a urological cancer in a subject comprising performing an assay on a sample from a subject to determine the concentration 

of an Mcm protein. 
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(19) INDIA  
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(54) Title of the invention : MONOCLONAL ANTIBODIES BINDING MCM5 
 

  

(51) International 

classification  
:C07K16/18,C07K16/30,G01N33/574  

(31) Priority Document No  :1509907.0  

(32) Priority Date  :08/06/2015 

(33) Name of priority 

country  
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        Filing Date 

:PCT/GB2016/051609  
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Publication No  
:WO 2016/198834  
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        Filing Date 
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(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARQUER DIAGNOSTICS LIMITED  
      Address of Applicant :North East Business And Innovation 

Centre Wearfield Sunderland Tyne and Wear SR5 2TA U.K. 

(72)Name of Inventor : 

   1)LASKEY Ronald Alfred  

   2)STOEBER Kai 
 

(57) Abstract : 

The present invention relates to antibodies that bind to Mcm5. The invention further relates to compositions or kits comprising the 

antibodies hybridomas capable of expressing the antibodies polynucleotides polypeptides and vectors coding for the antibodies and 

methods for making the antibodies. 
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(54) Title of the invention : LOCATION INFORMATION IN COMMUNICATIONS NETWORKS 
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(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE 164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)GUNNARSSON Fredrik 

   2)RAMACHANDRA Pradeepa 

   3)FRENGER P??l 

   4)ERIKSSON Erik  

   5)HESSLER Martin  
 

(57) Abstract : 

There is provided mechanisms for for providing location information in a communications network. A method is performed by a first 

device. The first device supports positioning of other devices in the communications network. The method comprises acquiring 

positioning reference signal configuration from a radio network node in the communications network. The method comprises 

acquiring location information from a local positioning entity. The method comprises providing the location information to at least 

one of a radio network node and a second device in the communications network. The method comprises transmitting a positioning 

reference signal according to the positioning reference signal configuration. 
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(54) Title of the invention : METHOD FOR PRODUCING MOLDED PRODUCT FOR FERRO COKE 
 

  

(51) International classification  :C10B53/08,C10B57/06  

(31) Priority Document No  :2015126682  

(32) Priority Date  :24/06/2015 

(33) Name of priority country  :Japan 
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        Filing Date 

:PCT/JP2016/067521  
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        Filing Date 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoda 

ku Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)FUJIMOTO Hidekazu  

   2)ANYASHIKI Takashi  

   3)SHIOZAWA Toru  
 

(57) Abstract : 

[Problem] To provide a method for producing a molded product for ferro coke which enables advantageously producing a high 

strength molded product for ferro coke without requiring investment in specialized equipment and without involving troublesome 

operations. [Solution] This method is for producing a molded product for ferro coke by molding a raw material mixture comprising 

coal an iron source material a high softening point binder with a softening point of 150ºC or higher and a low softening point binder 

with a softening point of less than 150ºC wherein the mixing and molding are carried out after the iron source material and/or the high 

softening point binder have been pre heated to a temperature no less than 20ºC lower than the softening point of the high softening 

point binder. 
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(54) Title of the invention : PORTABLE DEVICE AND METHOD OF CHANGING SCREEN OF PORTABLE DEVICE 
 

  

(51) International classification  :H04M1/725,G06F3/01  

(31) Priority Document No  :1020150080689  

(32) Priority Date  :08/06/2015 

(33) Name of priority country  :Republic of Korea 
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        Filing Date 

:PCT/KR2016/006051  

:08/06/2016 
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:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO. LTD.  
      Address of Applicant :129 Samsung ro Yeongtong gu Suwon 

si Gyeonggi do 16677 Republic of Korea 

(72)Name of Inventor :  

   1)KIM Gu Sul  

   2)KIM Nam Hoi  

   3)PARK Hye Sun 
 

(57) Abstract : 

A portable device and a screen changing method of a portable device are provided which display a second screen corresponding to 

detected successive motions of first and second touches on an edge touch screen that has a main display area and a first (or left) edge 

display area and a second (or right) edge display area each of which is extended from the main display area and displays a first screen 

among a plurality of screens. The device and method may further display a second screen different from a first screen among a 

plurality of screens corresponding to directions of detected successive motions of first and second touches on an edge touch screen 

that has a main display area and a first edge display area and a second edge display area each of which is extended from the main 

display area and displays a first screen among a plurality of screens. 
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(54) Title of the invention : CIRCULAR SAW BLADE WITH TIPS 
 

  

(51) International classification  :B23D61/04  

(31) Priority Document No  :2015165103  

(32) Priority Date  :24/08/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/072177  

:28/07/2016 
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Number  
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(71)Name of Applicant :  

   1)KANEFUSA KABUSHIKI KAISHA  
      Address of Applicant :1 1 Nakaoguchi Ohguchi cho Niwa gun 

Aichi 4800192 Japan 

(72)Name of Inventor : 

   1)NAKAJIMA Yasutaka  

   2)OKABE Fuminori  
 

(57) Abstract : 

[Problem] Circular saw blades which cut a seam welded pipe while traveling in synchronization with the traveling speed of the seam 

welded pipe and which go around the seam welded pipe in a seam welded pipe production line have an excessive load put on hard tips 

thereof because of the limited cutting time resulting in reduced durability and the possibility of chipping. [Solution] A flank 18 is 

provided with: a first flank 20 located at the center thereof; and second and third flanks 22, 24 located inclined toward each side of the 

first flank 20. Thus the vicinity of the lateral sides of the flank 18 has a constant relief angle toward the rear from a cutting edge ridge 

34 thereby providing the advantages of an increase in strength and resistance to chipping. Furthermore a fourth flank 26 having a 

larger relief angle is separately provided at the rear of the first flank 20 located at the center. Thus even if the wear on the first flank 20 

occurs early it is possible to reduce the wear on the fourth flank 26 and improve the durability. 
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(54) Title of the invention : PACKAGING THAT FACILITATES SAMPLE COLLECTION 
 

  

(51) International 

classification  
:A61B10/00,A61B5/145,A61B5/15  

(31) Priority Document No  :62/191550  

(32) Priority Date  :13/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 
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        Filing Date 
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        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ORTHO CLINICAL DIAGNOSTICS INC.  
      Address of Applicant :1001 U.S. Route 202 Raritan NJ 08869 

U.S.A. 

(72)Name of Inventor : 

   1)GOTTERMEIER William  

   2)KIRSCH Andrew M.  

   3)DECLERCK Charles E. 

   4)SWICK Aaron M.  
 

(57) Abstract : 

An article of manufacture composed of tray like packaging unit characterized by a first section designed to hold a sample analysis 

slide and a second section de signed to hold a sample collection device. Molded into the tray like packaging unit are a thermoformed 

well designed to accept a patients liquid sample from a pi pette or syringe a splash wall formed between the first section and the 

second section designed to contain the patients liquid sample in the thermoformed well and an overflow reservoir designed to hold 

excess patient sample placed in the thermoformed well. Also molded into the sidewalls of tray like packaging unit are projections 

designed to allow the sample analysis slide and the sample collection device to be snapped into the packaging unit resulting in a secure 

configuration for transport. 
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(54) Title of the invention : FERRO COKE PRODUCTION METHOD 
 

  

(51) International classification  :C10B53/08,C10B57/06  

(31) Priority Document No  :2015126691  

(32) Priority Date  :24/06/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/067523  

:13/06/2016 

(87) International Publication No  :WO 2016/208435  

(61) Patent of Addition to Application 

Number  
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:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)JFE STEEL CORPORATION  
      Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoda 

ku Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)FUJIMOTO Hidekazu  

   2)ANYASHIKI Takashi  

   3)SHIOZAWA Toru  
 

(57) Abstract : 

[Problem] To provide a ferro coke production method which makes it possible to use low cost low quality coal with high ash content 

while avoiding decreases in the strength of ferro coke and molded coke and which does not involve carrying out a special coal 

blending to deal with fusion which is a common problem in dry distillation using a shaft furnace. [Solution] In this method for 

molding and distilling a mixture of coal and iron ore to produce ferro coke the coal used is a non or fine caking coal which comprises 

a blend of multiple coals or a single coal and which has a weighted average value of the ash content of 10.7% or greater and a 

weighted average value of the average maximum reflectance of 0.81% or greater. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000341 A 

(19) INDIA  

(22) Date of filing of Application :03/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : COMPRESSION PISTON RING WITH PROFILED SECTION 
 

  

(51) International classification  :F16J9/20  

(31) Priority Document No  :10 2015 111 306.6  

(32) Priority Date  :13/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/062474  

:02/06/2016 

(87) International Publication No  :WO 2017/008948  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL BURSCHEID GMBH  
      Address of Applicant :Bürgermeister Schmidt Str. 17 51399 

Burscheid Germany 

(72)Name of Inventor : 

   1)MITTLER Richard  

   2)ESSER Richard 
 

(57) Abstract : 

The invention relates to a compression piston ring (2) with a running surface region (4) an upper flank (6) a lower flank (8) and an 

inner circumferential surface (10). The running surface region (4) is provided with a profiled section that comprises convexly 

spherical portions (12 ,14) which are mutually spaced when seen over the axial height of the running surface region (4) and which 

have an upper and a lower vertex So Su. A groove (16) with a depth Tn is arranged between the vertices So Su wherein both vertices 

So Su are arranged below a center M of the piston ring (2) in the axial direction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000342 A 

(19) INDIA  

(22) Date of filing of Application :03/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : PISTON RING 
 

  

(51) International classification  :F16J9/14,F16J9/20,F16J9/26  

(31) Priority Document No  :10 2015 111 672.3  

(32) Priority Date  :17/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/063882  

:16/06/2016 

(87) International Publication No  :WO 2017/012796  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL BURSCHEID GMBH  
      Address of Applicant :Bürgermeister Schmidt Str. 17 51399 

Burscheid Germany 

(72)Name of Inventor : 

   1)GILLEN  Jürgen 

   2)WOLFRAM Eugen  
 

(57) Abstract : 

The invention relates to a piston ring of a reciprocating piston internal combustion engine comprising a ring body with an open 

abutment a radially outer running surface side a radially inner circumferential side two axially opposite flank sides an at least partial 

coating (B) on the running surface side and a circumferential recess (A) in the lower region of the running surface said recess ending 

outside of the abutment region (C). The running surface side has a spherical profile with a pivot point which is arranged at a height h2 

of 55 80% of the axial height h of the piston ring. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000353 A 

(19) INDIA  

(22) Date of filing of Application :03/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : ENHANCED RESTART TV 
 

  

(51) International 

classification  
:H04N21/2187,H04N21/472,H04N21/81  

(31) Priority Document 

No  
:NA 

(32) Priority Date  :NA 

(33) Name of priority 

country  
:NA 

(86) International 

Application No 

        Filing Date 

:PCT/IB2015/055203  

:09/07/2015 

(87) International 

Publication No  
:WO 2017/006156  

(61) Patent of Addition 

to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :Stockholm SE 164 83 Stockholm 

Sweden 

(72)Name of Inventor : 

   1)JOONG Donald 

   2)KATYAL Ganish  
 

(57) Abstract : 

Systems and methods are disclosed herein for providing an enhanced Restart Television (TV) service. In some embodiments a playout 

device receives a restart TV request for a linear TV content item where the restart TV request is a request to restart playout of the 

linear TV content item in an enhanced playout mode of operation. The playout device is further operable to obtain the linear TV 

content item from a server system obtain metadata for enhanced playout of the linear TV content item where the metadata defines 

required playout segments of the linear TV content item and provide enhanced playout of the linear TV content item. Enhanced 

playout includes starting playout at a beginning of the linear TV content item and automatically beginning fast forwarding playout to a 

first required playout segment defined by the metadata. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000354 A 

(19) INDIA  

(22) Date of filing of Application :03/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : TECHNIQUE FOR CONTROLLING RADIO ACCESS NODES 
 

  

(51) International classification  :H04W72/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2015/083656  

:09/07/2015 

(87) International Publication No  :WO 2017/004830  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :S 164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)FAN Rui 
 

(57) Abstract : 

A technique for controlling a cluster of radio access nodes for radio communication with a user equipment is described. As to a 

method (200) aspect of the technique information is received (202) from at least one of the user equipment and the radio access 

nodes wherein the information is indicative of a radio quality (904 908) of the radio communication. Based on the received 

information a number of radio access nodes that redundantly communicate with the user equipment is changed (204). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000365 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SIMPLIFIED AND SCALABLE METHOD FOR SYNTHESIS OF 2 6 BIS(METHIONYL) 1 4 

DIKETOPIPERAZINE 
 

  

(51) International classification  :C07D241/00,C07K5/062  

(31) Priority Document No  :15176058.4  

(32) Priority Date  :09/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/064982  

:28/06/2016 

(87) International Publication No  :WO 2017/005547  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EVONIK DEGUSSA GMBH  
      Address of Applicant :Rellinghauser Strasse 1 11 45128 Essen 

Germany 

(72)Name of Inventor : 

   1)BRAUNE Sascha 

   2)ROST Daniel 

   3)BILZ Jü rgen 

   4)HÄUßNER Thomas 

   5)HASSELBACH Hans Joachim 

   6)KOBLER Christoph  
 

(57) Abstract : 

The invention relates to a method for producing 2,6-bis(methionyl)-1,4-diketopiperazine comprising the following steps: a) heating a 

reaction mixture containing methionine and a polar protic solvent at a temperature of 145.0 to 169.5 °C, wherein an inert gas flow is 

directed over or through the reaction mixture; b) obtaining 2,6-bis(methionyl)-1,4-diketopiperazine. The invention further relates to a 

method for isolating 2,6-bis(methionyl)-1,4-diketopiperazine from a reaction mixture, comprising the following steps: A1) diluting the 

reaction mixture containing 2,6-bis(methionyl)-1,4-diketopiperazine using a polar solvent and water, wherein 2,6-Bis(methionyl)-1,4-

diketopiperazine crystallises; or A2) diluting the reaction mixture containing 2,6-bis(methionyl)-1,4-diketopiperazine using water 

only, without prior diluting with an organic solvent and with or without pressure control, wherein 2,6-bis(methionyl)-1,4-

diketopiperazine crystallises; or A3) cooling the reaction mixture, or allowing same to cool, without the addition of substances until a 

temperature is reached, in particular of 135.0 to less than 145.0 °C, preferably 138.0 to 142.0 °C, at which the diketopiperazine begins 

to crystallise, and finally diluting by the addition of water and resultant cooling, wherein 2,6-bis(methionyl)-1,4-diketopiperazine 

crystallises; B) separating the crystallised 2,6-bis(methionyl)-1,4-diketopiperazine obtained as a solid in A1) or A2) or A3) and 

washing with a solvent, in particular ethylene glycol, acetone or methanol, and finally washing with water. The present invention 

relates in particular to a combination of a method for producing 2,6-bis(methionyl)-1,4-diketopiperazine and a method for isolating 

2,6-bis(methionyl)-1,4-diketopiperazine from a reaction mixture 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000368 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : DRIVE ASSEMBLY 
 

  

(51) International classification  :F03G3/00,F03B13/18  

(31) Priority Document No  :1510462.3  

(32) Priority Date  :15/06/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2016/051780  

:15/06/2016 

(87) International Publication No  :WO 2016/203227  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FOTHERGILL Alexander  
      Address of Applicant :Home Farm Stanford Upon Avon 

Northamptonshire NN6 6JR U.K. 

(72)Name of Inventor : 

   1)FOTHERGILL Alexander  
 

(57) Abstract : 

The described invention entails a drive assembly for providing a driving force the assembly comprising; a first track along which a 

vehicle is arranged to travel the first track being declined in a first direction through a first declination; a second track extending in a 

second direction along which a second vehicle is arranged to travel the second track arranged to pivot with respect to the first track 

between a first position in which the track is substantially horizontal and a second position in which the second track is declined in the 

second direction through a second declination; a shaft coupled to the first and second vehicles the shaft being arranged to rotate in 

dependence of the travel of the first and second vehicles along their respective tracks; wherein the first vehicle is arranged to travel 

along the first track between a first drive location and a first idle location to drive the shaft in a first direction and to cause the second 

vehicle to travel along the second track between a second idle location and a second drive location; and the second vehicle is arranged 

to travel along the second track from the second drive location to the second idle location to cause the shaft to rotate in a second 

direction and to cause the first vehicle to travel from the first idle location to the first drive location; wherein the shaft is connected to 

a flywheel. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000370 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR FINDING REGIONS OF INTEREST IN HEMATOXYLIN AND 

EOSIN (HANDE) STAINED TISSUE IMAGES AND QUANTIFYING INTRATUMOR CELLULAR SPATIAL 

HETEROGENEITY IN MULTIPLEXED/HYPERPLEXED FLUORESCENCE TISSUE IMAGES 
 

  

(51) International classification  :G06K9/78,G06T7/00  

(31) Priority Document No  :62/174187  

(32) Priority Date  :11/06/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/036825  

:10/06/2016 

(87) International Publication No  :WO 2016/201186  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITY OF PITTSBURGH OF THE 

COMMONWEALTH SYSTEM OF HIGHER EDUCATION  
      Address of Applicant :200 Gardner Steel Conference Center 

OHara and Thackeray Streets Pittsburgh Pennsylvania 15260 

U.S.A. 

(72)Name of Inventor : 

   1)CHENNUBHOTLA S. Chakra  

   2)TAYLOR D. Lansing  
 

(57) Abstract : 

Graph theoretic segmentation methods for segmenting histological structures in H&E stained images of tissues. The method relies on 

characterizing local spatial statistics in the images. Also a method for quantifying intratumor spatial heterogeneity that can work with 

single biomarker multiplexed or hyperplexed immunofluorescence (IF) data. The method is holistic in its approach using both the 

expression and spatial information of an entire tumor tissue section and/or spot in a TMA to characterize spatial associations. The 

method generates a two dimensional heterogeneity map to explicitly elucidate spatial associations of both major and minor sub 

populations. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000374 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD AND DEVICE FOR SEPARATING OUT AND TRANSFERRING PELLETS 
 

  

(51) International classification  :B65B37/14,B65B37/16  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2015/001484  

:18/07/2015 

(87) International Publication No  :WO 2017/012628  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HARRO HÖFLIGER  VERPACKUNGSMASCHINEN 

GMBH  
      Address of Applicant :Helmholtzstrasse 4 71573 Allmersbach 

im Tal Germany 

(72)Name of Inventor : 

   1)WOLF Achim  

   2)WOLF Stefan 

   3)SEYFANG Karlheinz 
 

(57) Abstract : 

The invention relates to a method and a device for separating out and transferring pellets (1) in particular cryopellets into a target 

container (2). The pellets (1) are guided from a storage chamber (4) into a downwardly leading and vertically oriented metering duct 

(5) such that a column of pellets (1) located one on top of another forms in the metering duct (5). The bottommost pellet (1) of this 

column of pellets (1) is located at a junction (7) at which an outlet duct (6) is connected to the metering duct (5) and leads transversely 

away from the metering duct (5). A first pressure difference duct (8) which leads into the metering duct (5) above the junction (7) by 

means of a first duct mouth (9) is subjected to negative pressure wherein a pellet (1) is drawn in at the first duct mouth (9) and is fixed 

in place there thereby and wherein this drawn in pellet (1) acts as a block for the pellets (1) located thereabove. A second pressure 

difference duct (10) which leads into the junction (7) by means of a second duct mouth (11) is subjected to positive pressure wherein 

the pellet (1) located at the junction (7) is blown out through the outlet duct (6) and fed to the target container (2). After the 

bottommost pellet (1) has been blown out the holding negative pressure in the first pressure difference duct (8) is shut down such that 

the pellet (1) held at the first duct mouth (9) moves on to the junction (7) and a new bottommost pellet (1) is located at the junction 

(7). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000391 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : LAMINATED GLASS PANEL HAVING A FASTENING HOLE 
 

  

(51) International classification  :B32B17/10,B60J1/17,B29C45/14  

(31) Priority Document No  :62/256658  

(32) Priority Date  :17/11/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/053337  

:17/02/2016 

(87) International Publication 

No  
:WO 2017/084767  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAINT GOBAIN GLASS FRANCE  
      Address of Applicant :18 avenue d'Alsace 92400 Courbevoie 

France 

 

(72)Name of Inventor : 

   1)UEBELACKER Stefan 

   2)KÖTTE Rolf  

   3)VON AVENARIUS Wolfgang 

   4)PARIJ Gerry R. 
 

(57) Abstract : 

The invention relates to a laminated glass panel (V) which includes a fastening through hole and at least comprises a first glazing (1) 

and a second glazing (2) that are joined together by a thermoplastic intermediate layer (3) and at least one bushing (4) that extends 

through the entire laminated glass panel (V). The edge (K) of the bushing (4) is provided with a monolithic polymer element (5) that 

includes a through hole (6) extending through the bushing (4). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000418 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : DIRECTIONAL FORCE EXCITER AND VIBRATING MACHINE WITH DIRECTIONAL FORCE 

EXCITER 
 

  

(51) International classification  :B65G27/20,B06B1/16  

(31) Priority Document No  :10 2015 009 698.2  

(32) Priority Date  :30/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/001305  

:28/07/2016 

(87) International Publication No  :WO 2017/016664  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SCHENCK PROCESS EUROPE GMBH 
      Address of Applicant :Pallaswiesenstraße 100 64293 

Darmstadt Germany 

(72)Name of Inventor : 

   1)DE JONG Herman 
 

(57) Abstract : 

In the case of a directional force exciter for a vibrating conveyor and/or a vibrating screen comprising two shafts (4) which are 

rotatably mounted in a housing by way of at least two bearings each wherein the bearings have a predetermined bearing play wherein 

an eccentric weight is fastened to each of the shafts and a gear wheel (7) is attached to the respective shaft (4) in each case in such a 

way as to transfer torque and the gear wheels (7) have a toothing (8) on each one meshing with the other in an operative relationship it 

is provided that the gear wheels (7) are fixed on the respective shaft (4) eccentrically in relation to the axis thereof. The invention also 

relates to a vibrating machine (1) with such a directional force exciter. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000446 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : BEARING ISOLATOR 
 

  

(51) International classification  :H02K11/40  

(31) Priority Document No  :1509927.8  

(32) Priority Date  :08/06/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2016/000116  

:08/06/2016 

(87) International Publication No  :WO 2016/198823  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)A.E.S. ENGINEERING LTD  
      Address of Applicant :Global Technology Centre Bradmarsh 

Business Park Mill Close Rotherham S60 1BZ U.K. 

(72)Name of Inventor : 

   1)POGMORE Oliver  
 

(57) Abstract : 

A bearing isolator device is for use in a piece of equipment which includes a rotatable shaft and a housing through which the shaft 

extends. The device includes a static component (4) for securing to the housing and a rotational component (1) for securing to the 

shaft. A tortuous fluid path (19 20 21) extends between the static component and the rotational component and a plurality of 

electrically conductive filaments extends between the static component and the rotational component such that an electrical current 

can pass between said components. One or more conductive members electrically connect the rotor to the shaft. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000452 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : A METHOD FOR THE PREPARATION OF ALKYLSALICYLALDEHYDE AND 

ALKYLSALICYLALDOXIME AND USE THEREOF 
 

  

(51) International classification  :C07C45/68,C07C239/12  

(31) Priority Document No  :15178054.1  

(32) Priority Date  :23/07/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/062143  

:30/05/2016 

(87) International Publication No  :WO 2017/012757  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)S.P.C.M. SA 
      Address of Applicant :ZAC de Milieux 42160 Andrézieux 

Bouthéon France 

(72)Name of Inventor : 

   1)KIEFFER Johann 

   2)FAVERO Cédrick  
 

(57) Abstract : 

The invention relates to an improved method for the preparation of alkylsalicylaldehyde or its corresponding metallic salts. The 

invention also relates to a method for the preparation of alkylsalicylaldoxime by reacting said alkylsalicylaldehyde or its 

corresponding metallic salts with hydroxylamine or its salt. The invention also relates to a method for extracting a metal in an aqueous 

solution containing dissolved metal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000454 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : AQUEOUS PLASTIC GRAVURE PRINTING SURFACE PRINTING/COMPOSITE INK BINDER 

AND PREPARATION METHODS THEREFOR 
 

  

(51) International 

classification  
:C09D11/107,C09D11/106,C09D11/03  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority 

country  
:NA 

(86) International 

Application No 

        Filing Date 

:PCT/CN2015/000396  

:09/06/2015 

(87) International 

Publication No  
:WO 2016/197260  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MENG Xianping  
      Address of Applicant :No.29 Unit.3 Santun Village 

Chutouling Town Ji Couty Tianjin 301911 China 

(72)Name of Inventor : 

   1)MENG Xianping  
 

(57) Abstract : 

An aqueous plastic gravure printing surface printing/composite ink, a binder and preparation methods therefor. The ink is formulated 

from the following components: 68-88 parts of a binder, 10-30 parts of an organic pigment, 0.1-0.15 part of an adhesion promoter, 1-

1.5 parts of a drying aid, and 0.2-0.5 part of a defoaming agent. The binder is prepared from the following components: 1-8 parts of a 

modified rosin, 1.5-4.5 parts of a methacrylic acid monomer or an acrylic acid monomer, 4-25 parts of an acrylate monomer, 20-28 

parts of a methacrylate monomer, 0.8-2 parts of azobisisobutyronitrile, 28-30 parts of anhydrous ethanol, 4-7 parts of an amine or 

ammonia, 0.5-3 parts of a cosolvent and 30-32 parts of distilled water. The modified rosin is used for decreasing the molecular weight 

and viscosity of an acrylic acid resin, improving the content of the resin in the ink, and adjusting the cohesion of the resin so that the 

solvent can be easily released, and the fluidity of the ink is good, so as to achieve fast drying and the smoothness of the ink film. 
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(57) Abstract : 

A communication device (2) for use in a communication system (1) is provided. The communication device (2) comprises a priority 

message generator (20) configured to obtain a piece of priority information (28) and to generate a priority message (29) dependent on 

the piece of priority information (28) and a priority information encoding rule. The priority message (29) comprises a combination of 

at least two sequences of a plurality of orthogonal sequences. The combination of the at least two sequences of the plurality of 

sequences indicates the obtained priority information (28). Moreover the communication device (2) comprises a transmitter (21) 

configured to transmit the priority message (29). Moreover an according receiving communication device an according transmitting 

method and an according receiving method are provided. 
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(57) Abstract : 

Disclosed are a computer device a system and a method for load balancing solving the problems in the art of service interruption 

caused by the switching of master and backup load balancing modes and congestion caused by centralized load balancing. By creating 

a load balancing virtual machine in each computer device when load balancing processing needs to be performed on a service of the 

virtual machine in the computer device a relevant service message is only sent to the load balancing virtual machine in the computer 

device for load balancing processing thereby avoiding a processing delay caused by congestion of centralized load balancing. 

Moreover when the computer device fails the virtual machine in the computer device also goes offline without generating a demand 

for load balancing. Therefore in a load balancing virtual machine fault caused by a single computer device fault there is no service 

interruption brought about by master backup switching caused by the load balancing virtual machine fault. 
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   5)FUSHIMI Masanori  
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(57) Abstract : 

The present invention provides an industrially practicable method for producing a fluorine containing cyclopropane carboxylic acid 

compound that is useful as an intermediate for pharmaceuticals and agrochemicals. A fluorine containing cyclopropane monoester is 

obtained by: producing a fluorine containing cyclic sulfuric acid ester with use of a fluorine containing diol compound and sulfuryl 

fluoride (a cyclic sulfuric acid esterification step); obtaining a fluorine containing cyclopropane diester by reacting the thus obtained 

fluorine containing cyclic sulfuric acid ester and a malonic acid diester with each other (a cyclopropanation step); and hydrolyzing the 

thus obtained fluorine containing cyclopropane diester (a hydrolysis step). In addition a fluorine containing cyclopropane carboxylic 

acid compound such as a fluorine containing cyclopropane monoester or a salt thereof having high chemical purity and high optical 

purity is able to be produced by forming a salt of an amine and a fluorine containing cyclopropane monoester by mixing the thus 

obtained fluorine containing cyclopropane monoester and an amine and performing recrystallization purification (a recrystallization 

step). 
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(57) Abstract : 

A wireless communication device receives an indication of timing alignment of a discontinuous reception (DRX) duration determines 

a timing alignment for a reception/transmission (RX/TX) switching pattern of the wireless communication device based on the timing 

alignment of the DRX duration and performs half duplex (HD) communication with a radio access node according to the RX/TX 

switching pattern having the determined timing alignment. 
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(57) Abstract : 

Systems and methods for file transfer by mobile user collaboration are provided. In some embodiments a method of operation of a first 

wireless device for uploading a data file as multiple pieces to a destination network node in a wireless communications network 

includes dividing the data file into the multiple pieces; sending one or more pieces of the multiple pieces to one or more second 

wireless devices to be uploaded to the destination network node; and uploading one or more pieces via a Coordinated Multi Point 

(CoMP) set of cooperating nodes in the wireless communication network. In this way the first wireless device may be able to upload 

the data file to the destination network node faster than if the first wireless device uploads the entire date file directly. 
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(57) Abstract : 

The present invention relates to compounds according to formula (I) and to heat curable compositions based on polymaleimide resin 

systems comprising such compounds as co monomers: wherein R1 is hydrogen or an alkenylphenoxy group R2 is an alkenylphenoxy 

group and R3 is hydrogen or an alkyl group with 1 to 4 carbon atoms. The present invention also relates to crosslinked resins 

obtainable by curing such compositions. Compounds of the present invention can be used amongst others in fields like structural 

adhesives matrix resins for fiber prepregs moulding compounds as well as structural and/or electrical composites. 
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(57) Abstract : 

An electronic device having a processor configured to execute a payment application program stored on a memory receive at least a 

part of information on a transaction card or an account which is used to perform payment using the payment application 

program through an image acquisition device or a user interface transmit at least the part of the information to an outside through a 

communication circuit receive an indication which is selected on the basis of at least the part of the information from the 

outside through the communication circuit to request selected input items through the user interface on the basis of at least a part of 

the indication to receive information that corresponds to the selected input items through the user interface and to transmit the 

information to the outside through the communication circuit. 

  

No. of Pages : 28 No. of Claims : 15 



The Patent Office Journal No. 08/2018 Dated 23/02/2018                                    7419 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201837001074 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SOUND ATTENUATOR 
 

  

(51) International classification  :B60T17/00,F16L55/033  

(31) Priority Document No  :10 2015 111 512.3  

(32) Priority Date  :16/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/066858  

:15/07/2016 

(87) International Publication No  :WO 2017/009445  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KNORR BREMSE SYSTEME FÜR NUTZFAHRZEUGE 

GMBH  
      Address of Applicant :Moosacher Str. 80 80809 München 

Germany 

(72)Name of Inventor : 

   1)WEIGEL Conni  
 

(57) Abstract : 

The invention relates to a sound attenuator (24 30) for discharging compressed air from a valve (28) of a compressed air treatment 

system of a motor vehicle and for attenuating the outflow noises comprising a housing (40) with at least one inlet opening (50) and at 

least one outlet opening (52) as well as a noise reduction material (54) arranged in said housing (40) between the at least one inlet 

opening (50) and the at least one outlet opening (52) for the purpose of reducing flow noises of compressed air that expands in the 

housing (40) and flows through the noise reduction material (54). In order to reduce noise emissions the noise reduction material (54) 

has in a central region (58) adjoining the at least one inlet opening (50) a higher packing density than it has in an outer region (60) 

adjoining the at least one outlet opening (52). 
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(57) Abstract : 

A method comprising providing a polymeric substrate having a melting point of from about 130ºC to about 190ºC and locating a 

material layer onto the substrate wherein the material layer comprises one or more polymeric materials that liquefy upon exposure to 

temperatures of at least about 100ºC to blend with a softened portion of the polymeric substrate. Upon exposure of one or more of the 

substrate and the material layer to a stimulus the temperature is increased in a predetermined temperature zone of one or more of the 

substrate and material layer to cause blending of the one or more polymeric materials of the material layer with the softened portion of 

the polymeric substrate. 
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(57) Abstract : 

Provided in an embodiment of the invention are a data transmission method a wireless network device and a communication system. 

The method comprises: transmitting by a first wireless network device at least two public information channels on a same carrier 

wave the at least two public information channels comprising a first public information channel and a second public information 

channel on different sub frequency bands of the same carrier wave. Public information comprises at least one of a synchronization 

signal a broadcast signal and system information. Therefore the public information can be effectively transmitted when a service is 

transmitted at a higher utilization rate of the carrier wave. 
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(57) Abstract : 

The embodiments of the present invention provide a feedback information sending and receiving method and a user equipment and 

access network device relating to the technical field of communications and capable of solving the problem of low uplink resource 

utilization. In the embodiments of the present invention a UE receives in a downlink subframe of a preconfigured downlink subframe 

subset downlink data sent by an access network device by means of a downlink control channel and a downlink assignment index 

(DAI) indication and DAI total indication sent using a downlink control channel; the UE thus determines an uplink subframe used for 

sending feedback information corresponding to a downlink shared channel and according to the DAI indication and DAI total 

indication the UE determines a codebook of the feedback information; then the UE performs channel encoding on the feedback 

information according to the codebook; finally the UE sends channel encoded feedback information in an uplink subframe to the 

access network device. The solutions provided by the embodiments of the present invention are suitable for use when sending 

feedback information. 
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(57) Abstract : 

The present disclosure relates to a corrosion resistant duplex stainless steel (ferritic austenitic alloy) which is suitable for use in a plant 

for the production of urea; and uses thereof. The disclosure also relates to objects made of said duplex stainless steel Furthermore the 

present disclosure also relates to a method for the production of urea and to a plant for the production of urea comprising one or more 

parts made from said duplex stainless steel and to a method of modifying an existing plant for the production of urea. 
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(57) Abstract : 

The invention relates to the use of polyoxyalkylenes of the carboxylic acid family as low emission shrinkage reducing agents in 

mineral binders to methods for shrinkage reduction and to corresponding compositions. 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KYB CORPORATION  
      Address of Applicant :World Trade Center Bldg. 4 1 

Hamamatsu cho 2 chome Minato ku Tokyo 1056111 Japan 

(72)Name of Inventor : 

   1)TAKAHASHI Yusuke  
 

(57) Abstract : 

A manufacturing method for a hydraulic cylinder (100) comprising: a step for inserting a sensor rod (52) into a sensor rod hole (32) 

extending inside a piston rod (30); a step for holding a sensor body (51) relative to the piston rod (30) by using a holding member (60) 

attached to the piston rod (30); a step for inserting the piston rod (30) into a cylinder tube (10); and a step for fixing the sensor body 

(51) to the cylinder tube (10) by fixing the holding member (60) to the cylinder tube (10). 
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(19) INDIA  
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(54) Title of the invention : TIMING PROCESSING METHOD AND APPARATUS FOR FLOW ENTRY 
 

  

(51) International classification  :H04L12/24,H04L12/931  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2015/084491  

:20/07/2015 

(87) International Publication No  :WO 2017/011981  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO.LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian Longgang District Shenzhen Guangdong 518129 China 

(72)Name of Inventor : 

   1)HU Weiqi 
 

(57) Abstract : 

A timing processing method and apparatus for a flow entry which relate to the field of computers and are intended to resolve the 

problem of inaccurate processing time of a flow entry in the prior art. The method comprises: a forwarding plane device receives a 

flow rule message sent by a control plane device the flow rule message comprising failure time of a flow entry and a time type 

identifier of the failure time (S201); and if the time type identifier is indicative of that the failure time is a failure moment of the flow 

entry the forwarding plane device performs invalidity processing on the flow entry according to the failure moment (S202). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000680 A 

(19) INDIA  

(22) Date of filing of Application :06/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : IP ADDRESS ALLOCATION METHOD AND DEVICE 
 

  

(51) International classification  :H04W8/26  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2015/083986  

:14/07/2015 

(87) International Publication No  :WO 2017/008252  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO. LTD.  
      Address of Applicant :Huawei Administration Building 

Bantian Longgang District Shenzhen Guangdong 518129 China 

(72)Name of Inventor :  

   1)LI Yan  
 

(57) Abstract : 

Provided are an IP address allocation method and device which relate to the field of communications and which can more simply 

facilitate a terminal in selecting a suitable IP address to initiate a service and avoid the problem that a terminal needs to be adapted to 

different operators due to the maintenance of an APN list. The IP address allocation method comprises: an IP address allocation 

device sends an IP address and a mobility attribute of the IP address to a UE; and the UE selects an IP address corresponding to the 

mobility demands of the UE itself to initiate a service. The present invention is applied to the allocation of IP addresses. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000712 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : MATERIAL BED ROLLER MILL 
 

  

(51) International classification  :B02C4/02,B02C4/32,B30B3/04  

(31) Priority Document No  :10 2015 110 033.9  

(32) Priority Date  :23/06/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/063684  

:15/06/2016 

(87) International Publication No  :WO 2016/207039  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GEBR. PFEIFFER SE 
      Address of Applicant :Barbarossastraße 50 54 67655 

Kaiserslautern Germany 

(72)Name of Inventor : 

   1)HOFFMANN Dirk  

   2)FRANKENBERGER Ralf  

   3)LESSMEISTER Hardy  

   4)SCHMITT Lukas  

   5)SCHÜTTE Karl Heinz  
 

(57) Abstract : 

The invention relates to a material bed roller mill comprising the following: two adjacently arranged rollers (12 14; 112 114; 212; 214) 

which are oriented in an axially parallel manner in a base state and rotate in opposite directions and between which a roller gap (54) is 

formed; a foundation (11); two roller mountings (28 30) in each of which a roller (12 14 12 114; 212 214) is rotatably mounted each 

roller mounting (28 30) being secured to the foundation (11) in a pivotal manner; and a clamping device which acts on the roller gap 

(54) and which is arranged outside of the roller gap (54) and connects the two roller mountings together. Each roller mounting (28 30) 

has two rockers (32 34 36 38; 132 134 136 138; 234 238) which are designed as separate components and each of which is arranged at 

an end of a roller (12 14 112 114; 212 214) and can be deflected independently of the other. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837001091 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD AND COMPOSITIONS FOR CLEANING COOKING RANGE EXHAUST SYSTEMS 
 

  

(51) International classification  :B05D1/32,B05D5/00,B08B17/04  

(31) Priority Document No  :2015902295  

(32) Priority Date  :16/06/2015 

(33) Name of priority country  :Australia 

(86) International Application 

No 

        Filing Date 

:PCT/AU2016/050496  

:15/06/2016 

(87) International Publication 

No  
:WO 2016/201504  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVAPHARM RESEARCH (AUSTRALIA) PTY LTD  
      Address of Applicant :3 11 Primrose Avenue Rosebery New 

South Wales 2018 Australia 

(72)Name of Inventor : 

   1)KRITZLER Steve  

   2)VEGERA Andrey  
 

(57) Abstract : 

A method for removing fats oils and cooking effluent from a range exhaust system comprising the steps of applying an adherent but 

peelable coating composition to the clean surfaces of the range exhaust system allowing fats oils or cooking effluent in use of the 

system to deposit on the surface of said peelable coating for a period and after said period peeling the coating from the range exhaust 

system whereby to remove deposited fats oils or cooking effluent for disposal. The coating may comprising a polyvinyl acetate 

polymer or copolymer emulsion or dispersion or acrylic polymer or copolymer emulsion or dispersion or a polyepoxy ester emulsion 

or dispersion or a styrene acrylic copolymer emulsion or dispersion or a polyurethane polymer or copolymer or a polyvinylbutyral 

polymer or copolymer blends of any of the above and desirably contains a biocide selected to be oil soluble and which migrates into 

fats oils and cooking effluent deposited in use on the surface of said peelable coating. The coating may be applied in the form of an 

emulsion dispersion or solution and is preferably formulated for dispensation as an aerosol from a pressure pack container and 

packaged within a pressure pack container. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837001093 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : COMPOSITION AND SYSTEM FOR ATTRACTING LEPIDOPTEROUS INSECTS 
 

  

(51) International 

classification  
:A01N25/18,A01P19/00,A01N31/02  

(31) Priority Document No  :NZ 709050  

(32) Priority Date  :11/06/2015 

(33) Name of priority country  :New Zealand 

(86) International 

Application No 

        Filing Date 

:PCT/NZ2016/050096  

:10/06/2016 

(87) International Publication 

No  
:WO 2016/200279  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE NEW ZEALAND INSTITUTE FOR PLANT AND 

FOOD RESEARCH LIMITED  
      Address of Applicant :A Crown Research Institute established 

under the Crown Research Institutes Act 1992 of 120 Mt Albert 

Road Mt Albert Auckland 1025 New Zealand 

(72)Name of Inventor : 

   1)EL SAYED Ashraf M.  
 

(57) Abstract : 

The invention relates to a composition for attracting Lepidopterous insects comprising a vapour blend of acetic acid and one or more 

compounds of formula (I), (I) wherein R is selected from the group comprising -CH2OH, -CN, -NC, and -OH; and to methods of 

using the composition to attract, detect, survey, monitor and/or control Lepidopterous insects. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837001096 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SOUND ATTENUATOR SYSTEM 
 

  

(51) International classification  :B60T17/00,F16L55/033  

(31) Priority Document No  :10 2015 111 515.8  

(32) Priority Date  :16/07/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/066854  

:15/07/2016 

(87) International Publication No  :WO 2017/009443  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KNORR BREMSE SYSTEME FÜR NUTZFAHRZEUGE 

GMBH  
      Address of Applicant :Moosacher Str. 80 80809 München 

Germany 

(72)Name of Inventor : 

   1)WEIGEL Conni  
 

(57) Abstract : 

The invention relates to a sound attenuator system of a compressed air treatment system of a motor vehicle comprising a sound 

attenuator (24 30) which has a housing (40) with an inlet opening (48) and at least one outlet opening (50) as well as a noise reduction 

device (52) which reduces the flow noises of compressed air as it flows through same and is arranged in the housing (40) between the 

inlet opening (48) and the at least one outlet opening (50). The sound attenuator system proposed here also comprises an additional 

noise reduction device (58) which reduces the flow noises of compressed air as it flows through same and is arranged upstream of the 

noise reduction device (52). This additional noise reduction device (58) comprises an inflow opening (62) at least one outflow opening 

(70) and at least one deflection element (64) for deflecting in the direction of the at least one outflow opening (70) the compressed air 

flowing in through said inflow opening (62). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837001098 A 

(19) INDIA  

(22) Date of filing of Application :10/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SYSTEM AND METHOD FOR STARTUP OF A POWER PRODUCTION PLANT 
 

  

(51) International classification  :F02C3/22,F02C3/34  

(31) Priority Document No  :62/175886  

(32) Priority Date  :15/06/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/037192  

:13/06/2016 

(87) International Publication No  :WO 2016/205116  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)8 RIVERS CAPITAL LLC  
      Address of Applicant :406 Blackwell Street Durham North 

Carolina 27701 U.S.A. 

(72)Name of Inventor : 

   1)FETVEDT Jeremy Eron 

   2)FORREST Brock Alan 
 

(57) Abstract : 

The present disclosure relates to systems and methods that provide power generation using predominantly CO2 as a working fluid. In 

particular the present disclosure provides for particular configurations for startup of a power generation system whereby the 

combustor may be ignited before the turbine is functioning at a sufficiently high speed to drive the compressor on a common shaft to 

conditions whereby a recycle CO2 stream may be provided to the combustor at a sufficient flow volume and flow pressure. In some 

embodiments a bypass line may be utilized to provide additional oxidant in place of the recycle CO2 stream. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000713 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : DEVICE AND METHOD FOR CONTROLLING AN END STAGE FOR AN ACTUATOR IN A 

VEHICLE 
 

  

(51) International classification  :B60T13/66  

(31) Priority Document No  :10 2015 110 230.7  

(32) Priority Date  :25/06/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/064789  

:27/06/2016 

(87) International Publication No  :WO 2016/207417  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KNORR BREMSE SYSTEME FÜR NUTZFAHRZEUGE 

GMBH  
      Address of Applicant :Moosacher Str. 80 80809 München 

Germany 

(72)Name of Inventor : 

   1)SCHOLL Frank  

   2)FEUCHT Thomas 

   3)HERRMANN Günter 
 

(57) Abstract : 

The invention relates to a device (116) for controlling an end stage for an actuator (104) in a vehicle (100). The device (116) has a 

release terminal (130) for receiving a release signal (120) via an interface to an application apparatus (110) a first suppression terminal 

(132) for receiving a first suppression signal (122) via an interface to a monitoring apparatus (112) a second suppression terminal 

(134) for receiving a second suppression signal (124) via an interface to a voltage monitoring device (114) an output terminal (136) as 

an interface to the end stage (102) and a linking apparatus (138) which is designed to provide a control signal (106) for controlling the 

end stage (102) to the output terminal if the release signal (120) has a release status the first suppression signal (122) has a first 

authorisation status and the second suppression signal (124) has a second authorisation status. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000736 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : METHOD OF STRENGTHENING HAIR FIBERS AND PROTECTING DYED HAIR COLOR FROM 

FADING OR WASH OUT 
 

  

(51) International classification  :A61Q5/00,C07C235/06  

(31) Priority Document No  :62/190922  

(32) Priority Date  :10/07/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/041072  

:06/07/2016 

(87) International Publication No  :WO 2017/011237  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HERCULES INCORPORATED  
      Address of Applicant :500 Hercules Road Wilmington 

Delaware 19808 U.S.A. 

(72)Name of Inventor : 

   1)EVERAERT Emmanuel Paul Jos Marie 

   2)KROON Gijsbert  

   3)ZHANG Xiaochun 
 

(57) Abstract : 

Disclosed is a method of strengthening hair fibers using a hair composition comprising an amide and/or an alkyl ammonium 

carboxylate salt. The amide can be a monoamide and/or a bisamide. A method of protecting dyed hair color from fading or wash out 

using the hair composition is also included. 
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(19) INDIA  
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(54) Title of the invention : MCT4 INHIBITORS FOR TREATING DISEASE 
 

  

(51) International classification  :A01N43/56  

(31) Priority Document No  :62/174685  

(32) Priority Date  :12/06/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/037213  

:13/06/2016 

(87) International Publication No  :WO 2016/201426  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VETTORE LLC  
      Address of Applicant :1700 Owens St. Suite 515 San 

Francisco CA 94110 U.S.A. 

(72)Name of Inventor : 

   1)PARNELL Kenneth Mark  

   2)MCCALL John M.  
 

(57) Abstract : 

Disclosed herein are compounds and compositions useful in the treatment of MCT4 mediated diseases such as proliferative and 

inflammatory diseases having the structure of Formula I: Methods of inhibition MCT4 activity in a human or animal subject are also 

provided. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201837000814 A 

(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : MULTI STEP HAIR DYEING PROCESS USING AT LEAST ONE TITANIUM SALT AND A 

SYNTHETIC DIRECT DYE 
 

  

(51) International classification  :A61K8/29,A61K8/365,A61Q5/06  

(31) Priority Document No  :1555387  

(32) Priority Date  :12/06/2015 

(33) Name of priority country  :France 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/063360  

:10/06/2016 

(87) International Publication 

No  
:WO 2016/198643  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LOREAL  
      Address of Applicant :14 rue Royale 75008 Paris France 

(72)Name of Inventor : 

   1)LALLEMAN Boris  

   2)LAGRANGE Alain  
 

(57) Abstract : 

The present invention relates to a multi step process for dyeing keratin fibres human keratin fibres such as the hair in which said fibres 

are treated with: i) at least one step i) of treating said fibres using a cosmetic composition Ci) comprising a) one or more titanium salts 

and b) optionally one or more particular carboxylic acids; ii) at least one step of dyeing with a colouring cosmetic composition Cii) 

comprising c) one or more synthetic direct dyes preferably chosen from anionic direct dyes; iii) optionally at least one step of 

intermediate rinsing of said fibres said step being performed between step i) and ii) or between step ii) and i) depending on the order in 

which said steps i) and ii) are performed. 
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(19) INDIA  

(22) Date of filing of Application :08/01/2018 (43) Publication Date : 23/02/2018 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR DETECTING NODES OR SIGNALS OF A RADIO ACCESS 

TECHNOLOGY (RAT) BY A NODE OF ANOTHER RAT 
 

  

(51) International classification  :H04W16/14  

(31) Priority Document No  :62/174928  

(32) Priority Date  :12/06/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2015/055364  

:15/07/2015 

(87) International Publication No  :WO 2016/198925  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL) 
      Address of Applicant :SE 164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)SCHMIDT Alfred  
 

(57) Abstract : 

Embodiments of systems and methods enabling a node of a first Radio Access Technology (RAT) to detect (co channel) frames and/or 

Access Points (APs) /nodes of a second RAT using receiver hardware of the first RAT are disclosed. While not being limited 

thereto in some embodiments the first RAT is Long Term Evolution (LTE) and the second RAT is Wi Fi and systems and methods are 

disclosed that enable a LTE node (e.g. an LTE Radio Access Network (RAN) node such as a base station or a low power node 

operating in an unlicensed frequency band) to detect Wi Fi preambles and/or Wi Fi beacons (and thus the number of co channel Wi Fi 

APs). 
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